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LOK SABHA 

BULLETIN-PART I 
(Brief Re~ord of Proceedings) 

Tuesday, March 11, 1980!Phalguna 21, 1901 (Sakal 

No. 11 

t. Oath or Affimlation 
Six Members took the, oath or made the affirmation as follows, 

signed the Roll of Members and took their seats in the Huust>·-_· 
2 in Hindi 
1 in English 
t in Bengali 
1 'in Oriya, and 
1 in Urdu 

2. Obituary References 
The Speaker made references to the passing away of Shri Shaft-

qullah Ansari who was a sitting lVIember of Lok Sabba, Shri Dhi-
rendra Nath Deb who was a Member of the Fourth Lok Sabhs.. Prof. 
Ram Saran who was a Member of tht> First and Second Lok Sabha, 
Shri V. Eacharan who was a Member of the First and Second Lok 
Sabha. Shri Raghunath Vinayak Dhule.kar who was a Member of the 
Constituent Assembly and the First Lok Sabha, and Shri K. Santha-
nam who waR a Member of the Central Legislative Assembly, Con-
stituent Assembly and Provisional Parliament. 

Thereafter. Members stood in silence for a short while as a mark 
of respect. 

3. Starred Questions 
Starred Questions Nos. 1, 3 and 4 were orally answered. Replies 

to Starred QUeJ;tions Nos. 1>-20 were laid on the Table. 

4. Unstarred Questions 
Replies to Unstarred Questions Nos. I-55, 57-92 and 94-137 

were laid on the Table. 
(Lok Sabha adjourned at 12.05 P.M. and re-assembled at 12.Z5 P.M.) 
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5. AnnoUlleement 'by Speaker 

The Speaker announced that as was customary, the House would 
adjourn for half-an-hour at 4.30 P.M. today to re-assemble at 3 P.M. 
for the presentation of the Gemnl BudiIet. 

6. Papers laid on the Table . - ... 
'['he followiniI papers were laid on the Table:-

(1) A copy each of the following Notifications (Hindi and Eng-
lish veI'sions) under sub-section (6) of section 3 of. the 
Essential Commodities Act, 1955:-

(i) a.s.R. 519(E) published in Gazette of India dated the 
29th August, 1979 regarding equitable distribution of fer-
tiliSE"r. 

(ii) The Fruit Products (Amendment) Order, 1980, published 
in Notification No. 5.0. 78(E) in Gazette of India dated 
the 28th January, 1980. 

(2) A COpy of the National Cooperative Development Corpora-
tion (Amendment) :Rules, 1979 (Hindi a·nd English versions) 
publishect in Notification No. G.S.R. 592 in Gazette of India 
dated the 21st April, 1989, under sub-section (3) of section 
22 of the National Cooperative Development Corporation 
Act, 1962. 

(3) A statement (Hindi and English vers:ons) explaining reasons 
for not laying the Annual Report of the Modern Bakeries 
(India) Limited, for the year 1978-79 within the stipulated 
period of nine months, 

(4) A copy each of the following papers (Hindi and English ver. 
sions) under section 619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the Hima-
chal 'Pradesh Agro Industries Corporation Limited, Simla 
and its subs;diary Company viz., Himachal Pradesh 
Horticultural Produce Marketing and ProCejSSing Corpo-
ration Limited, for the year 1976-77. 

(ii) Annual Report of the Himachal Pradp.'lh Agro Industries 
Corporation Limited, Simla and its suh~idiary Company 
viz. Himachal Pradesh Horticultural Produce Marketing 

and Processing Corporation Limited (English only) for 
the year 1976-77 along with the Audi.ted Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 
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(5) A statement (Hindi and English versions) showing reasons 
for delay in laying the Annual Report. 

(6) A statement (Hindi and English versions) explaining reasons 
for not laying simultaneously the Hindi version of the re-
port 01 subsidiary company. 

(7) A copy of the Annual Report (Hindi and English versions) 
of the National Cooperative Development Corporation, 
New Delhi, for the year 1978-79, under sub-section (3) of 
section 14 of the National Cooperative Development Cor-
poration Act, 1962. 

(8) A copy of the Annual Report of the National Council for 
Cooperative Training, New Delhi, for the year 1978-79. 

(9) (i) A copy of the Annual Accounts (Hindi and English 
versions) of the Delhi University, Delhi for the year 1978-
79 together with Audit Report thereon. 

Oi) A statement (Hindi and English versions) shOWing reae 
sons for delay in laying the above document. 

(10) A copy of the Audited Statement of Accounts (Hindi ver-
sion·) of the Indian Institute of Management, Calcutta, 
for the year 1977-78. 

Cll) (i) A copy of the Annual Report (Hindi and English ve;re 
sions) of the Indian Institute of Technology, Kanpur, for 
the year 1978-79. 

(ii) A COpy of the Review (Hindi and English versions) on 
the working of the Institute. 

(12) A copy of the Antiquities and Art Treasures (Amendment) 
Rules, 1979 (Hindi and English versions) published in 
Notification No. G.S.R. 683 (E) in Gazette of India dated 
the 6th December, 1979, under sub-section (3) of section 
31 of the Antiquities and Art Treasures Act, 1972. 

·(13) A COpy of the Betwa River Board (Amendment) Rules, 
1979 (Hindi and English vers:ons) published in NotificatiQn 
No. G.S.R. 16 in Gazette of India dated the 5th January, 
1980, under section 24 of the Betwa River Board Act, 1976. 

*English version of the Audi~d-Accounts-was laid on the Table 
on the 2nd February, 1980. 
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(14) (i) A copy of the Annual Report (Hindi and English ver-
sions) of Betwa River Board, Jhansi, for the year 1978-79, 
under sUb-section (1) of section 15 of the Betwa River 
Board Act, 1976. 

Oi) A statement (Hindi and English versions) showing rea-
sons for delay in laying the above Report. 

(15) A copy ~ch of the following Notification (Hindi and Eng-
lish versions) under sub-section (4) of section 1:3 of the 
Gujarat Legislative Assembly (Speaker and Deputy 
Speaker) Sala.fies and Allowances Act, 1960 read with 
clause (c)(iv) of th~ Proclamation dated the 17th Febru-
ary, 1980 issued by the President in relation to the State 
of Gujarat:-

(i) The Speaker and the Deputy Speaker Travelling and Daily 
Allowances (Second Amendment) Rules, 1979, published 
in Notification No. GKI79/39/56 (B) (PA) in Gujarat Gov-
ernment Gazette dated the 16th November, 1979. 

(ii) The S~ker and Deputy Speaker Travelling and Daily 
Allowances (Amendment) R'ales, H180, published in Noti-
fication No. GK/3j56/79B (PA) in Gujarat Government 
Gazette dated the 8th January, 1980. 

@ (16) A copy each of the following Reports (Hindi Rnd English 
verSions) under sub-section (8) of section 10 of the Bank-
ing Compan'ies (Acquisition and Transfer of Undertakings) 
Act, 1970:-

(i) Report on the working and activities of the Central 
Bank of India for the year ended the 31st December 
1978 along with the Accounts and the Auditor's Report 
thereon. 

(ii) Report on the working and activities of the Bank of India 
for the year ended the 31st December, 1978 along with 
the Accounts and the Auditor's Report thereon. 

(iii) Report on the working and activities of the Punjab 
National Bank for the year ended the 31st December, 
1978 along with the Accounts and Auditor's report there-
on. 

(iv) Report on the working and activities of the Bank of 
Baroda for the year ended the 31st December, 1978 along 
with the Accounts and Auditor's Report thereon. 

@The reports were earlier laid on the Table on the 25th January, 
1980: 



(v) Report on the working and activities of the United 
Commercial Bank for the year ended the 31st December, 
1978 along with the Accounts and Auditor's Report 
thereon. 

(vi) Report on the working and activities of the Canara Bank 
for the year ended the 31st December, 1978 along with 
the Accounts and Auditor's Report thereon. 

(vii) Report on the working and activities of the United 
Bank of India for the year ended the 31st December, 
1978 along with the Accounts and the A'Uditor's Report 
thereon. 

(viii) Report on the working and activities of the Dena Bank 
for the year ended the 31st December, 1978 along with 
the Accounts and the Auditor's Report thereon. 

(ix) Report on the working and activities of the Syndicate 
Bank for the year ended the 31st December, 1978 along 
with the Accounts and the Auditor's Report thereon. 

(X) Report on the working and activities of the Union Bank 
of India for the year ended the 31st December, 1978 along 
with the Accounts and the Auditor's Report thereon. 

(xi) Report on the working and activities of the Allahabad 
Bank for the year ended the 31st December, 197'8 along 
with the Accounts and the Au~itor's Report thereon. 

(xii) Report on the working and activities of the Indian 
Bank for the year ended the 31st December, 1978 along 
with the Accounts and the Auditor's Report thereon. 

(xiii) Report on the working and the activities of the Bank 
of Maharashtra for the year ended the 31st December, 
1978 along with the Accounts and the Auditor's Report 
thereon. 

(xiv) Report on the working and the activities of the Indian 
Overseas Bank for the year ended the 31st December, 
1978 along with the Accounts and the Auditor's Report 
thereon. 

(17) A copy of the Central Excise (Se::ond Amendment) 
Rules, 1980 (Hindi and English versions) published in 

Notification No. G.S.R. 136 in Gazette of India dated 
the 2nd February, 1980, under seetinn 38 of the Central 
Excises and Salt Act, 1944. 
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(18) A copy of NotificaLon No. G.S.R. 68(E) (Hindi and 
English versions) published in Gazette of India dated 

the 29th February, 1980 together with an explanatory 
memorandum regarding reduction in basic EXCise duty 
on free sale sugar, issu:!d under the Central Excise 
Rules, 1944. 

(19) A COpy each of the following Notifications (Hindi and 
English versions) under section 159 of the Custams 
Act, 1962:-

(i) G.S.R. 26 (E) and 27 (E) published in Gazette of 
India dated the 30th January, 1980 together with an 
explanatory memorandum regarding exemption to 
liquid nitrogen plants, its accessories and spares from 
the whole of basic and additional duties of customs. 

(ii) G.S.R. 67 (E) published in Gazette of India dated the 
28th February, 1980 together with an explanatory 
memorandum regarding exemption to instant coffee 
~rom eXQOrt duty. 

(iii) G.S.R. 254 published in Gazette of India dated the 
1st March, 1980 together with an explanatory memo-
randum regarding exemption to soyabean extractions I 
meal from the whole of export duty upto 31st March, 
1981. 

(iv) G.S.R. 73 (E) published in Gazette of India dated 
the 4th March, 1980 together with an explanatory 
memorandum regarding exemption to four GATT 
bound items from auxiliary duty of customs. 

(20) A ropy of Notificat:on No. G.S.R. 54(E) (Hindi and 
English versions) published in Gazette of India dated 
the 18th February, 1980 together with an explanatory 

memorandum regarding l~y of export duty on hessian 

~ 
cloth and bags, under sub-section (2) of section 8 of 
the Customs Tariff Act, 1975. 

(2~:) (i) A copy of the Proclamation (Hindi and English ver-
.' sions) dated the 17th February, 1980!ssued by the Presi-

dent under article 356 of the Constitution in relation to 
the State of Rajasthan pubUshed in Notification No. 

:1,. G.S.H. 36(E) in Gazette of India dated the 17th February, . A 1980 under article 356 (3) of the Constitution. 
V (~j) A copy of the Order (Hindi and English versions) dated 

• l the 17th February, 1980 made by the President in pur-
l I suance of sub-clause (i) of clause (e) of the above Pro-

clamation, published in Notification No. G.S.R. 37 (E) in 
Gazette of India dated the 17th February, 1980. 
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v,'.) (i) A copy of the Proclamation (Hindi and English ver-
sions) dated the 17th February, 1980 issued by the Presi-
dent under article 356 of the Constitution in relation to 
the State of Uttar Pradesh published in Notification No. 
G.S.R. 38(E) in Gazette of· India dated the 17th February, 
1980 under article 356 (3) of the Constitution. 

-~ ... ". , 

(ii) A copy of the Order (Hindi and English versions) dated 
the 17th FePruary, 1980 made by the President in pur-
suance of sub-clause (i) of clause (c) of the above Pro-
clamation, published in Notification No. G.S.R. 39 (E) in 
Gazette of India dated the 17th February, 1980. 

r (23) (i) A copy of the Proclamation (Hindi and English ver-
sions) dated the 17th February, 1980 issued J::.y the Presi-
dent under article 356 of the Constitution in relation to 
the State of Orissa published in Notification No. G.S.R. 
40 (E) in Gazette of India dated the 17th February, 1980 
under article 356 (3) of the Constitution. 

(ii) A copy of the Order (Hindi and English versions) dated 
the 17th February, 1980 made by the President in pur-
suance oil sub-clause (i) of clause (c) of the above pro-
clamation, I;,lublished in Notification No. G.S.R. 41 (E) in 
Gazette of India dated the 17th February, 1980. 

(24) (il....A copy of the Pro:lamation (Hindi and English ver-
'sions) dated the 17th February,.1980 issued by the Presi-
dent under article 356 of the Constitution in relation to 
the State of Tamil Nadu published in Notification No . 
G.S.R. 42(E) in Gazette of India dated the 17th Feb-
ruary, 1980 under article 356(3) of the Constitution. 

(ii) A COpy of the Order (Hindi and English versions) dated 
the 17th February, 1980 made by the President in pur-
suanCe of sub-<:lause (i) of clause (c) of the above pro-
clamation, published in Notification No. G.S.R. 43(E) in 
Gazette of India dated t}-e 17th February, 1980. 

(25) (i) A copy of the Proclamation (H'ndi and English ver-
sions) dated the 17th February, 1980 issued by the Presi-
dent under article 356 of the Constitution in relation to 
the State of Punjab published in Notification No. G.S.R. 
44(E) in Gazette of India dated the 17th February, 1980 
under article 356(3) of the Constitution. 

[P.T.O. 
7 



(U) A copy of the Order (Hindi and English versions) dated 
the 17th February, 1980 made by the President in pur-
suance of sub-clause (i) of clause (C) of the above Pro-
clamation, published in Notification No. G. S.R. 45(E) in .. -

(26' 

Gazette of India dated the 17th February, 1980. 

(i) A copy of the ProclAmation (Hindi and English ver-
sions) dated the 17th February, 1980 issued by the Presi-
dent under article 356 of the Constitution in relation 
to the State of Maharashtra published in Notification No. 
G.S.R. 46(E) in Gazette of India dated the 17th Feb-
ruary, 1980 under article 356(3) of the Constitution. 

(ii) A copy of the OTder (Hindi and English versions) dated 
the 17th February, 198() made by the President in pur-
suance of sub-clauSe (i) of clause (c) of the above Pro-
clamation, published in Notification No. G.S.R. 47(E) in 
Gazette of India date-d the 17th February, 1980. 

\ (27) (i) A copy of tbe Proclamation (Hindi and English ver-
sions) dated the 17th February, 1980 issued by the Presi-
dent under article 356 oC the Constitution in relation 
to the State of Madbya Pradesh published in Notification 
No. G.S.R. 48(E) in Gazette of India dated the 17th 
February, 1980 under article 356(3) of the Constitution. 

(ii) A cop V of the OTder (Hindi and English versions) dated 
the 17th February, 1980 made by the Pres:dent in pur-
l'lUanCe of sub-clause (i) of clause (c) of the above Pro-
clamation, published in Notification No. G. S. R. 49 (E) 
in Ga:~ette of India dated the 17th February, J.980. 

(:!!!) (') A :'opy of the Proclamation (Hindi and English ver-
sions) dated the 17th February, 1980 issued by the Presi-
dent under article 356 of the Constitution in relation to 
the State of Gujarat published in Notification N<'. 
a.s.H. 50(E) in Gazette of India dated the 17th Feb-
ruary, 1980 under article 356(3) of the Constitution. 

(ii) A copy of the Order (Hindi and English versions) dated 
the 17th February, 1980 made by the President in pur-
suance of sub-clause (i) of clause (c) of the above Pro-
clamation, published in Notification No. G.S.R. 51 (E) in 
Gazette of India dated the 17th February, 1980. 

(29) (i) A CO?y of the Pt(damation (Hindi and English ver-
sions) dated the 17th February, 1980 issued by the Presi-
dent under article 356 of the Constitution in relation to 
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the State of Bihar published in Notification No. G.S.ft. 
52(E) in Gazette of India dated the 17th February, 1980 
under article 358(3) of the Constitution. i 

; (ii) A copy of the Order (Hindi and English versions) dated 
, the 17th February, 1980 made by the President in pur-

suance of sub-clause (i) of clause (c) of the above Pro-
clamation, published in Notification No. G.S.R. 53(E) in 
Gazette of India dated the 17th February, 1980. 

(i) A copy of the Report of Shri Justice C. A. Vaidialin-
gam, Special Judge, dated the 25-th January, 1980 of his 
inquiry into the allegations against the family members 
of the fonner Prime Minister (Shri Morarji Desai) and 
the family members of tht!) fonner Home Minister (Shri 
Charan Singh). 

(ii) A statement (Hindi and English versions) explaining 
reasons for not laying simultaneously the Hindi version 
of the Report mentioned at (i) above. 

(31) A COpy of the ReqUisitioning and Acquisition of Immovable 
Property (Amendment) Ordinance, 1980 (No. 1 of 1980) 
(Hindi and English versions) promulgated by the President 
on the 7th March, 1980, under article 123(2) (a) of the 
Constitution. 

7. Motions for Election to Committees 

(1) Shri B. Shankaranand moved the follOWing motion:-

"That in pursuance of sub-cla·.\se (xix) of clause (1) of Statute 
2 of the Statutes of the University of Delhi, read with 
Section 43 of the Delhi University Act, 1922, the members 
of this House do proceed to elect, in such manner as the 
Speaker may direct, two members from among themselves 
to sel've as members of the Court of the University of 
Delhi. The members so elected shall not be the employees 
of the University of Delhi or of a recognised College or 
Institution of that University." 

The motion was adopted. 
(2) Shri B. Shankaranand moved the following motion:-

"That in pursuance of sub-clause (e) of clause 9(1) of .the 
scheme, for the Administration and Mangement of the 
Properties and Funds of the Indian Institute of Science, 

[P.T.O. 
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Bangalore, read with Regulations 3.1 and 3.1.1 of the 
Regulations of the Institute, the members of this House 
do proceed to elect, In such manner as the Speaker may 
direct, two members from among themselves to serve as 
members of the Council of the Indian Institute of Science, 
Bangalore, for the term ending on the 31st December, 
1981." 

The motion was adopted. 

(3) Shri B. Shankaranand moved the following motion:-
"That in pursuance of Se::t:on 31 (2) (k) of the Institute of 

Technology Act, 1961, the member's of this House do 
proceed to elect in such manner as the Speaker may 
direct, two members from among themselves to serve as 
members of the Coun('il established under Section 31 (1) 
of the said Act." 

The motion was adopted. 

8. Supplementary Demands for Grants (General)-1979-80 
Shri R. Venkataraman presented.a statement showing Supplemen-

tary Demands for Grants in respect of the Budget (General) for 
1979-80. 

9. Supplementary Demands for Grants (Railways)-1979-80 

Shri C. K. Jaffer Sharief presented a statement showing Sup-
plementary Demands for Grants in respect of the Budget (Railways) 
for 1979-80. 

10. The Budget (Railways)-1980-81 

Shri C. K. Jaffer Sharief presented a statement of the estimated 
receipts and expenditure of the Government of India for the year 
1980-81 in respect of Railways. ( 
(Lok Sabha adjourned at 1.16 P.M. and re-assembled at 2.18 P.M.) 

11. Calling Attention 
Shri K. M. Madhukar called the attention of the Minister of 

Petroleum and Chemicals to the acute shortage of diesel and 
kerosene in the country. 

The Milnister of Pe\tiroleum and Chemicals made a statement 
in regard thereto. 

12. Matters under Rule 377 
(;1) Dr. Vasant Kumar Pandit raised a matter regarding working 

and administration of Food Corporation of India. 
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(2) Shri Manphool Singh Chaudhary raised a matter regarding 
need to shift railway line from the city of Bikaner and construction 
of an over bridge to facilitate the traffic. 

(3) Shri R. K. Mhalgi ra:sed a matter regarding need for trans-
port facilities for the orange growers of Vidarbha region of 
Maharashtra. 

13. Motion 

Shri P. Venkatasubbaiah moved. the following motion:-

"That thlS House do take note of the Twenty-eighth Report 
of the Union Public Service Commission for the period 
1st April, 1977 to 31st March, 1978, together with Govern-
ment's Memorandum on the cases of non-acceptance of 
the Commission's advice mentioned in the Report, laid 
on the Table of the House on the 30th January, 1980." 

The following Members took pHrt in the debate:-
(1) Shri Chandrajeet Yadav 
(2) Prof. Narain Chand PaI'ashar 
(3) Shri Chandulal Chandrakar 
(4) Shri Satyasadhan Chakraborty 
(5) Shri Mool Chand Daga 
(6) Shri Daya Ram Shakya 
(7) Shri Kusuma Krishna Murthy 

The dlscussion was not concluded. 

14. Contempt of the House 

The Speaker informed the House that three visitors, who had 
disclosed their names as Harbans Singh, Kailash Chander Bharti 
and Nand Ram, had thrown some papers from the Visitors' 
Gallery on the floor of the House and shouted slogans at 2.45 P.M. 
today, and had made statements but not expressed regret for their 
action. The Speaker observed that he had brought 1t to the notice 
of the House for such action as the House might deem nt. 

Thereafter, the motion moved by Shri P. Venkatasubbaiah was 
adopted as follows:-

"This House resolves that the persons calling themselves 
Harbans Singh, Kailasb. Chander Bharti and Nand Ram 
who threw some leaflets from the Visitors' Gallery and 
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shouted slogans at 2.45 P.M. today and whom the Watch 
and Ward Officer took into custody immediately have 
committed a grave offence and are guilty of the contempt 
of this H()use. 

This House further resolves that they be let off with a stern 
warning." 

(Lok Sabha adjourned at 4.46 P.M. and re-assembled at 5 P.M.) 

15. The Budget (GeneraI)-1980-81 

Shri R. VenkataI'aman presented a statement of estimated 
receipts and expenditure of the Government of India for the year 
1980-81. 

18. Government Bill-Introduced 

The Finance Bill, 1980. 

5.30 P.M. 
(Lok Sabba adjourned till 11 A.M. on Wednesday. the 12th March, 

1980). 

• 

AVTAR SINGH RIKHY, 
Secretary . 
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11 A.M. 

LOKSABHA. 

BULLETIN-PART 1 
[Brief Record of Procee,dings] 

Wednesday, March 12, 1980IPhalguna 22, 1901 (Saka) 

No. 12 

1. Oath or Affirmation 

Shri Martand Singh made the aftirmation in Engliah, signed the 
Roll of Members and took: his seat in the House,. 
2. Starred Questions 

Starred Questions Nos. 21-24 weJ:'e orally answered. Replies to 
Starred Questions Nos. ~6 and 38-40 were laid on the Table. 
3. Unstarred Questions 

Replies to Un starred Questions Nos. 138-191 and 193-200 were 
laid on the Table. 
t. Papers laid on .the Table ..... , 

The following papers we.re laid on the Table:-
(1) A copy of Notification No. S.R.O. 1 (Hindi and English 

versions) published in Gazette of India dated the 9th 
January, 1980 regarding delegation of powers to Coastal 
State Gove,rnments and Union Territories under section 3 
of the Seaward Artillery Act, 1949 for carrying out Se .. 
ward Artillery Practice, under section 9 of the saod Act. 

(2) A copy of the Audited Accounts (Hindi and English yer.. 
mona) of the Central Bilk Board for the year Im~78, under 
sub-aect1on(4) of section 12 of the Central Silk Board Act, 
1948. 

(3) A copy of the Annual Report (Hindi and EngIish veersions) 
of the National Institu~ of Jlreslgn. Ahmedabad, for the 

1'- year 1978-79. 
[p.T.O. 
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(4) A copy of the Annual Report (Hindi and English versions) 
of the National Productivity Council, New Delhi, for the 
year 1978-79. 

(5) A copy of the Central Silk Board (Research and Service 
Stations) Consolidated Re~ruitment (Amendment) Rules, 
1979 (Hindi and English versions) published in Notification 
No. G.S.R. 479 in Gazette of India dated the 31st March, 
1979, under sub-section (3) of section 13 of the Central Silk 
Board Act, 1948. 

(6) A COpy of the Scheduled Industries- (Submission of Pro--
duction Returns) Rules, 1979 (Hindi and English versions) 
published in Notification No. S.O. 328(E) in Gazette of 
India dated the '31st May, 1979, under sub-section (4) of 
section 30 of the Industries (Development and Regulation) 
~1~ • 

(7) A cOPy e,ach of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(a) (i) Annual Report of the Bharat Heavy Electricals 
Limited for the year 1978-79 along with the Audited Ac-
counts and the comments of the Comptroller and Audi-
tor General thereon. . 

(ii) A statement regarding Review on the working of the 
Bharat Heavy Electricals Limited for the year 1978-79. 

(b) (i) Review by the Government on the wotking of the 
Instrumentation Limited Kota, for the year 1978-79. 

(ii) Annual ~ort of the Instrumentation Limited, Kota, 
for the year 1978-79 along with the Audited Accounts 
and the comments of the Comptroller and Auditor G,ne-
ral thereon. 

(8) A copy of the Annual Report (Hindi· version) of the Small 
Industry Extension Training Institu~, Hyderabad, for the 
year 1978-79. 

(9) A copy of the Annual Report (Hindi and English versions) 
on the working of Industrial and Comm~rclal Under-
takings of the Central Governme,nt (Public Enterprises 
Survey) for the year 1978-79 (Volumes I to nI). 

--~----------------------~~---.---------------.Engllsh version of the Report was laid on the Table on the 30th 
January, 1980. . 
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(10) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (2) 'of section 3 of the 
All India Services Act, 1951:-

(i) The Indian Police ServicE!! (Pay) First Amendment Rules, 
1980, published in Notification No. G.S.R. 45 in Gazette 
of India dated the 19th January, 1980. 

(ii) The I.A.S. (Fixation of Cadre Strength) First Amend-
ment Regulations, 1980, published in Notification No. 
G.S.R. 76 in G8zette of India dated the 26th January, 
1980. 

(iii) The _ lA.S. (Pay) First Amendment Rules, 1980, pub-
lished in Notification No. G.S.R. 77 in Gazette of India 
dated the 26th January, 1980. 

(iv) The Indian Administrative Service (Fixation of Cadre 
Strength) Se!cond Amendment Regulations 1980, publish-
ed in Notification No. G.S.R. 23(E) in Gazette of India 
dated the 30th January, 1980. 

(v) The Indian Administrative Service (Pay) Second Amend-
ment Rules, 1980, published in Notification No. G.S.R. 
24(E) in Gazette of India dat~ the 30th January, 19s{). 

(vi) The Indian Administrative Service (Fixation of Cadre 
Strength) Third Amendment Regulations, 1980, pub-
lished in Notification No. G.S.R. 158 in Gazette of India 
dated the 9th February, 1980. 

(vii) The Indian Administrative Service (Pay) Third Amend-
ment Rules, 1980, published in Notification No. G.S.R. 
159 in Gazette of India dated the. 9th February, 1980. 

(viii) The Indian Administrative Service (Fixation of Cadre 
Strength) Fourth Amendment Regulations, 1980, pub-
lished in Notification No. G.S.R. 176 in Gazette of India 
dated the 16th February, 1980. 

(ix) The I.A.S. (Fixation of Cadre Strength) Fifth Amend-
ment Regulations, 1980, published in Notification No. 
G.S.R. 202 in Gazette of India dated the 23rd February, 
1980. 

(11) A copy of the Union Public Service Commission (Exemp· 
tion from Consultation) Amendment Regulations, 1979 
(Hindi and English versions) published in Notification 

[P.T.O. 



No. a.SiR. '740' ill: Gazette of India dated the 2nd June, 1979 
together with corrigendum there,to published in Notifica-
tion No. G.S.R. 441(E) in Gazette of India dated the 14th 
July, 1979, under clause (5) of article 320 of the Consti-
tution together with an explanatory memorandum. 

*(12) A ropy each of Notification Nos. 12/80-CE to 20/80-CE 
(Hindi and English versions) published in Gazette of India dated the 
12th Mal"ch, 1980 seeking to continue the scheme of levy of special 
excise dUty on excisable goods at the hitherto existing Tates, issued 
under the Central Excise Rules, 1944, togetheT with an~ explanatory 
memorandum. 

*(13) A copy each of Notification Nos. 23-80/Customs to 35-80/ 
Customs (Hindi and English versions) published in Gazette of India 
dated the 12th March, 1980 seeking to continue the scheme of levy of 
auxiliary duty of customs on imported goods at the hitherto existing 
rates, under section 159 of the Customs Act, 1962, together with an 
explanatory memorandum. 

S. Assent to BUls o. 

(1) Secretary laid on the Table following five Bills paBBed by the 
Houses of Parliament during the last sessioOn and assented to:-

(1) The Appropriation Bill, 1980. 

(2) The Appropriation (Railways) Bill, 1980. 

(3) The Contingency Fund of India (Amendment) Bill, 1980. 

(4) The Payment of Bonus (Amendment) Bill, 1980. 

(5) The Central EXcises and Salt and Additional Duties of 
Exciae (Amendment) aUI, 1980. 

(11) Secretary al&o laid on the Table copies, duly autilenticated 
by the Sec:retary;.General of Rajya Sabha, of the following three 
Bills passed by the Houses of Parliament during the last session 
and assented tn:-

(1) The Government of Union Territories (Amendment) Sill, 
1980. 

(2) The Prevention of Blackmarketing and Maintenance of 
Supplies of Essential Commodities Bill, 1980. 

(3) The Representation of the People (Amendment) Bill, 1980. 

·Laid at 6-58 P.M. 
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8. Motio .. for election to Committee 

Giani ZaU Singh moved the following DlDtion:-

"That in pursuance of sub-section (2) of ~tion 4 uf the om-
cial Languages Act, 1963, the members of Lok Sabha do 
proceed to elect, in accordance with the system of propor" 
tiona! representation by means of the s!ngle tr:-nsferable 
vote, twenty members from among themselves to be 
members of the Committee to review the progress made 
in the use of Hindi for the ofticial purposes of the Union 
and submit a report to the President making recommen-
dations thereon in accordance with sub-section (3) of 
Section 4 of the said Act. tt 

The motion was adopted. 

7. Government Bill-Introduced 

The Union Duties of Excise (Electricity) Distribution Bill, 1980. 

8. Matters under Rule 377 

(1) Shri Chandra Pal Shailani r~ ised a matter regarding reported 
loss of crop due to hailstoIin in certain d:stricts of Western U.P. 
~nd need for immediate help to the farmers. 

(2) Shri Mool Chand Daga raised a matter regarding reported 
acute shortage of power in Rajasthan resulting in heavy losses to 
industr;f:'s and agnculture. 

(3) Shri P. A. Sangma raised a matter regarding need for adequate 
measures to stop incidents of attacks, on Christian institutions and 
priests in Bihar. 

(4) Shri B. K. Nair raised a matter regarding reported shOrtage 
of raw cashew nuts resulting in unemployment among the workers 
in the cashew processing industry in Kerala. 

(5) Shri KrIshna Chandra Halder raised a matter regarding 
shifting of Ordnance Depot from Calcutta. 

"' ••. AIlIIOIIIII:'eID ~ Speaker 

The Spaaker made an announcement that in order to provide more 
time for Financial Business, the House might sit upto 7 P.M. today. 
The House agreed. 

··At 1.03 P.M. 
[P.T.D. 
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10. The Budget (Railways) 

The following items of business were taken up togetbeI':-
·(i) General Dis::ussion on the Budget (Railways) for 1980-81. 
·(ii) Demands for Grants on Ac~ount Nos. 1 to 16 in respect 

of the Budget (Railways) for 1980-81. 
·(iii) .Supplementary ~mand!:: for Grants Nos. 1 t04, 7, 9, 11 

to 13 and 16 in respect of the Budget (Railways) for 
1979-80. 

One hundred and forty-five cut motions [Nos. 1 to 7, 14 to 24, 45 
to 47, 49 to 83, 86 to 93, 98 to 109, 122 to 131, 133, 134, 137 to 175 and 
192 to 209] to the Demands for Grants on Account in respect of the 
Budget (Railways) for 1980-81, were moved. 

Six cut motions [Nos. 1 to 6] to the Supplementary Demands for 
Grants in respect of the Budget (Rallways) for 1979-80, were moved. 

The following Members took part in the combined debate:-
(1) Shri Jagpal S:ngh 
(2) Shri S. B. Chavan 

(Lok Sabha adjourned at 1.03 P.M. and re-assembled at 2.03 P.M.) 
(3) Shl'i Bhagwat Jha Azad 
(4) Shri M. M. Lawrence 
(5) Dr. Rajendra Kumari Bajpai 
(6) Shri Y. S. Mahajan 
(7) Prof. Madhu Dandavate 
(8) Shri Jamilur Rahman 
(9) Prof. Narain Chand Parashar 

(10) Shri D. S. A. Sivaprakasam 
(11) Shri Virdhi Chander Jain 
(12) Shri Mool Chand Daga 
(13) Shri Ramavatar Shastri 
(14) Shri Tapeshwar Singh 
(15) Shri G. M. Banatwalla 
(16) Shri C. Chinnaswamy 
(17) Swami Ind.ervesh 

Smi C. M. Stephen replied to the debate. 
On 'cut motion No.7 moved by Shri G. M. Banatwalla to the 

Demands for Grants on Account in respect of the Budget (Railways) 
for 1980-81, the House divided, Ayes ·42; Noes ·200. The cut m0-
tion was accordingly negatived. 

All other cut motions moved were also negatived . 

• Discussed togetbel' . 
• Subject to correction. 



All the Demands for Grants on Account for the amounts shown 
under column 3 of the printed List of Demands for Grants on Ac-
count (Railways) for 1980-81, were voted in full. 

The cut motions moved to the Supplementary Demands for 
Grants in respect of the Budget (Railways) for 1979-80, were ne-
gatived. 

All the Supplementary Demands for Grants fO!' the amounts 
shown under column 3 of the printed List of Supplementary De-
mands for Grants (Railways) for 1979-80, were voted in full. 
11. Government Bill-lDtrodueed 

The Appropriation (Railways) Vote on Account Bill, 1980 

12. Government Bill-Passed 
The Appropriation (Railways) Vote on Account BUl, 1980. 
The motion for consideration of the Bill was moved by 

Shri C. M. Stephen. 
Shri Jyotirmoy Bosu took part in the debate. 
Shri C. M. Stephen replied to the debate. 
The motion for consideration was adopted and clause-by-clause 

consideration of the Bill was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri 

C. M. Stephen. 
The motion was adopted and the Bill was passed. 

13. Government Bill-inUiOduced 
The Appropriation (Railways) No. 2 Bill, 1980. 

14. Government Bill-PasSed or' 
The Appropriation (Railways) No.2 Bill, 980 

The Motoin for consideration of the Bill was moved. 
Shti C. M. Stephen. 

Sh'l'i Jyotirmoy Bosu took part in the debate. 
Shri C. M. Stephen replied to the debate. 
The motion for consideration was adopted and clause·by-clauge 

consideration of the Bill was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 3 
[p.T.O. , 



The motion that the Bill be passed. was lmoved by Shrl 
C. M. Stephen. 

The motion was adoptefiand the Bill was palled. 
15. DIe ..... (GeDentI) .. ~ 

The following items of business were taken up together:-
@(1) General Discussion on the ,Budget (General) for 1980-81. 
@(ii) Demands for Grants on Account .Nos. 1 to 106m l'eSpect 

of the Budget (General) lor 1~. 
@(iii) Supplementary Demands for Grants Nos. 14 to 16, 18 to 

20, 22, 42. 53, 56, 59 and 67 in respect of the Budget 
(General) for 1979-80. 

Thirty-seven cut motions [Nos. 29 to 42, 61, 66 to 72, 74 to 76, 
145, 146, 154 to 163] to the Demands for Grants on Acoount in res-
pect of the Budget (General) for 1980-81, were moved. 

Five cut motions [Nos. 1 to 5] to the Supplementary Demands 
for Grants in respect of the Bu~et (General) for 1979-80, were 
moved. 

The following Members took part in the combined debate:-
(1) Shri Charan Singh ", 
(2) Shri D. L. Baitha 
(3) Shri Sunil Maitra 
(4) Shri Laxman Karma 
(5) ShI'i Mrutyunjaya Nayak 
(6) Shri Lakshman Mallick (Speech unfinished). 

The discuss!on was not concluded. 

16. Announcement by Chairman 
The Chairman made an announcement that in order to find more 

time for financial business, the House might continue to sit during 
lunch hour on 13 and 14 March, 1980 and also up,to 7 P;M. on 13 
March, 1980. 

The ChaiI'man also informed the House that there would be a 
Short Duration Discussion on atrocities on Harijans at 6 P.M. on 
13 March, 1980. 

7 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday. the 13th March, 1980) 

@Discussed together. • GMGIPND-2510 LS-LS 1-12-3-80-725. 

A. VTAR SlHGH 'BlKHY, 
Secmetary. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, March 13, 1980lPhalguna 23, 1901 (Salea) 

No. 13 
11 A.M. 
1.. Starred Questions 

Stari'ed Questions Nos. 41-48 were orally answered. Replies to 
remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 291-327, 329-451 and 

453-468 were laid on the Table. 
3,. Papel'S Laid on the Table 

The following papers were 1aid on the Table:-
(1) (i) A copy of the Certified Accounts (Hindi and English 

versions) of the Delhi Transport Corporation for the year 
1977-78 together with the Audit Report thereon, ~nder 
sub-section (4) of section 33 of the Road Transport Cor-
poration Act, 1950. 

(ii) A copy of the Review (Hindi and English versions) on the 
accounts of the Delhi Transport Corporation for the year 
1977-78. 

(iii) A statement (Hindi and English versions) showing reasons 
for delay in laying the Accounts. 

(2) A copy of the Annual Report (Hindi and Eng'lish versions) 
of the Shipping Development Fund Committee for the 
year 1977-78 along with the Audited Accounts, under 
sub-section (6) of section 16. of the Merchant Shipping 
Act, 1958. 

(3) A copy each of the fol1lowing Notifications (Hindi . and 
English versions) under sub-section 3 of section 9 of the 
Madhya Pradesh Vidhan Sabha Sadasya Vetan, Bhatta 

1 
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Tatha Pension Adhiniyam, 1972 read with clause (c)(iv) 
of the Proclamation dated the ~ 7th February, 1981.1 
issued by the President in relation to the State of Madhya 
Pradesh:-

(i) Notification No. 3828-F-4-8()..(PA)-XXI-A, published in 
Madhya Pradesh Gazette dated the 6th February, ] 980 
making certain amendments to the Madhya Pradesh 
Legislature Travelling AUowance Rules, 1957. 

(ii) Notification No. 383Q-F-4-80 (PA)-XXI-A published in 
Madhya Pradesh Gazette dated the 6th February, 1980 
making certain amendment to the Madhya Pradesh 
Vidhan Sabha Sadasya Pension Rules, 1977. 

(iii) Notification No. 3832-F-4-80(PA)-XXI-A published in 
Madhya Pradesh Gazette dated the 6th Febru~ry, 1980 
making certain amendment to the Madhya Pradesh 
Vidhan Sabha Sadasya (Recovery of Dues) Rult.'S, 1977. 

(iv) Notification No. 3'834-F-4-8O(PA)~XXI-A published in 
Madhya Pradesh Gazette dated the 6th February, 1980 
making certain amendment to the Madhya Pradesh Legis-
lative Ass.em1;ly Members (Free Transit by Railway) 
Rules, 1978. 

(4) A copy of the Certified Accounts (Hindi and Englisb ver-
sions) of the. Post .. graduate Institute of Medical Educa-
tion and Research, Chamtigarh, for the year 1977-78 
together with the Audit Report thereon, under sub-section 
(4) of section 18' of the Post-Graduate Institute of Medi-
cal Education and Research, Chandigarh, Act, 1966. 

(5) A copy of the Certified Accounts (Hindi and English ver-
sions) of the All India Institute of Medical Sciences, New 
Delhi, for' the yeai' 1917-78 together with the Audit 
Report thereon, under sub-section (4) of section 18 of the 
All India Institute of Medical Sciences Act, 1956. 

(6) A copy of the Annual Report (Hindi and English versions) 
of the Hindustan Latex Limited, Trivandrum, for the 
year 1978-79 along with the Audited Accounts and the 
comments of the Comptrol'ler and Auditor General there-
on, under sub-section (1) of section 619A of the Com-
panies Act, 1956. 

(7) A copy of the Prevention of Food Adu1lteration (Second 
Amendment) Rules, 1979 (Hindi and English versions) 
published in Notification No. G.S.R. 231 (E) in Gazette of 
India dated the 6th April, 1979, under sectio~ 23 of the 
Prevention of Food Adulteration Act, 1954 
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(8-) A copy of Notification No. a.Soll. S5(E) (Hindi and 
English versions) published in Gazette of India dated the 
18th February,' 1980 together with an explanatory 
memorandum regarding exemption to jute goods except 
hessian from export duty, under section 159 of the Cus· 
toms Act, 1962. 

(9) A copy of NotmcationNo. S.O. 111(E) (Hindi and English 
versions) published in Gazette of India dated the 23rd 
February, 1980 declaring certain stations as notified sta· 
tions; issued under section 568 of the Indian Railways 
Act, 1890. 

(10) A statement (Hindi and English versions) explaining rea-
sons for not laying the Annual Reports aud Audited 
Accounts of the Orissa Road Tran~port Company, Limi· 
ted, Berhampur, Ganjam for the years 1976-77, 1977·78, 
and 1978·79 within the stipulated period of nine months 
after the close of the Accounting Year. 

4. ~ent By Minister 
The Minister of Education and Health and Social We!Jfare made a 

statement correcting the answer given on the 30th June, 1977 to a 
supplementary on Sta-rred Question No. 268 regarding circulars for 
sterilisation issued by Delhi Administration, Municipal Corporation of 
Delhi, etc. 
S. Motions for Election to Committees 

(1) Shri J. B. Patnaik moved the followin,g motion:-
"That in pursuance of Section 4(i) of the Employees' State 

Insurance Act, 1948, read with rule 2A of the Employees' 
State Insurance (Central) Rules, 1950, the members of 
this House do proceed to elect, in such manner as the 
Speaker may direct, two members from among themselves 
to serve as members of the Employees' State Insurance 
Corporation" . 

The motion was adopted. 
(2) Shri B. Shankaranand moved the following motion:-

"That in pursuance of Section 5(g) of the Post-Graduate Insti. 
tute of Medical Education and Research, Chandigarh Act. 
1966, the members of this House do proceed to elect, in 
such manner as the Speaker may direct, two members 
from among themselves to serve as members of the Post· 
Graduate Institute of Medical Education and Research. 
Chandigarh, subject to the other provisions of the said 
Act." 

The motion was adopted. 
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(3) Shri B. Shankaranand moved the following motion:-
"That in pursuance of Section 4(g) of the All India Institute 

of Medical Sciences Act, 1956, the members of this House 
do proceed to elect, in such manner as the Speaker may 
direct, two members from among themselves to serve as 
members of the AU India Institute of Medical Sciences, 
subject to the other provisions of the said Act." 

The motion was adopted. 
(4) Shri Nihar Ranjan Laskar moved the follo~ng motion:-

"That in pursuance of clause 3(vii)(a) of the Rules and Regu-
lations of the Tuberculosis Association of India, the 
members of this House do proceed to elect, in such 
manner as the Speaker may direct, two members from 
among themselves to serve as members of the Centra'1 
Committee of the Tuberculosis Association of India." 

The motion was adopted, 

8. Matters UDder Rule 377 

(1) Shri R. R. Bhole raised a matter regarding the functioning 
of Nationalised Banks. 

(2) Shri Ramavatar Shastri raised a matter regarding need for 
larger allocation of funds for the primary educati'on. 

(3) Shri Jyotirmoy Bosu raised a matter regarding Awards of 
Foreigners' Tribunals in Assam. 

7. The Budget (General) 

Combined discussion on the following items of business conti-
nued:- I 

(0 General Discussion on the Budget (General) for 1980-81. 

(ii) Demands for Grants on Account Nos. 1 to 106 in respect 
of the Budget (General) for 1980-81 and the cut motions 
thereto moved on the 12th March, 1980. 

(iii) Supplementary Demands for Grants Nos. 14 to 16, 18 to 
20, 22, 42, 53, 56, 59 and 67 in respect of the Budget 
(General) for 1979-80, and the cut motions thereto moved 
on the 12th March, 1980. 

One h1.lndred and five more cut motions [Nos. 47 to 50, 52 to 54, 
77 to 84, 90 to 144, 164 to 191, 196 to 199 and 206 to 208] to the 
Demands for Grants on Account in respect of the Budget (General) 
for 1980-81, were moved. 
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The following Members took part in the debate:-

(1) Shri Lakshman Mallick 
(2) Shri Satish Agarwal 
(3) Shri Xavier Arakal 
(4) Shrt Harish Rawat 
(5) Shri Dharam Bir Sinha 
(6) Shri G. L. Dogra 
(7) Shri S. R. A. S. Appalanaidu 
(-8) Shri K. Arjunan 
(9) Shri Dalbir Singh 

(10) Shri P. K. Thungon 
(11) Shri Chitta Basu 
(12) Shri P. V. G. Raju 
(13) Prof. Nirmala Kumari Shaktawat 
(14) Shri N. Soundararajan 
(15) Shri Kusuma Krishna Murthy 
(16) Shri Shivkumar Singh 
(17) Shri !Indrajit Gupta 
(18) Shri' Uttambhai H. Patel 
(19) Shri M. Ramgopal Reddy 
(20) Shri C. Palaniappan 
(21) Shri Dileep Singh Bhuria 
(22) Shri A. K. Roy 
(23) Shri K. T. Kosalram 
(24) Shri Zainul Basher 
(25) Shri Ram Nagi'na Misra 
(26) Shri T. R. Sham anna 
(27) Dr. Krupasindhu Bhoi 
(28) Shri Harikesh Bahadur 
(29) Shri Sunder Singh 
(30) Shri Krishan Datt 

The discussion was no~ concluded. 

8. Report of BUsiness Advisory Committee 
Shri P. Venkatasubbaiah presented the Second Report of the 

Business Advisory Committee. 
[P.T.a. 
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9. Discussion under Rule 193 

Prof. Madhu Dandavate :raised a discussion on the atrocities being 
perpetrated on the Harijans and Adivasis in different parts of the 
country, as for instance, the killing of 14 Harijans at village Pipra 
in Bihar etc. and the failure of the police to offer adequate protec-
tion to the Harijan families. 

The following Members took part in the debate:-

(1) Shri Baleshwar Ram 
(2) Shri Ram Vilas Paswan., 
(3) Shri R. R. Bhole 
(4) Shri Mukunda MandaI 
(5) Shri Buta Singh 
(6) Shri T. Nagaratnam 
(7) Shri Mool Chand Dagl! 
(8) ShI'i Indrajit Gupta 
(9) Shri Yogendra Makwana 

(10) Shri Dharam Bir S:nha 

Shrimati Indira Gandhi replied to the discussion. 

The discussion was concluded. 

10. Statement by Minister 

The Minister of Agriculture and Rural Reconstruction made a 
statement on the Price and Procurement Policy for Wheat and Gram 
for the 1980-81 Rabi Marketing Season. 

7.52 P.M. 

(Lok Sabha ad;ourned till 11 A.M. on Friday, the 14th March, 1980) 

AVTAR SINGH RIKHY, 
Secretary. 
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LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, March 14, 1980/Phalguna 24, 1901 (Salta) 

No. 14 
11.02 A. M. 

1. Starred Questions 

Starred Questions Nos. 62-64 and 66-69 were orally answered. 
Replies to remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 469-562, 564-574, 576-588, 
590-615, 617-641 and 643---&48 were la·id in the Table. 

3. Papers laid in the Table 
The following papers were laid on the Table:-

1978. 

(1) A copy of the Annual Report (Hindi and English ver-
sions of the Forward Markets Commission, fOr the year 

(2) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A Of the 
Companies Act, 1956:-

(a) (i) Review by the Government on the working of State 
Chemicals and Pharmaceuticals Corporation of IIndia 
Limited, New Delhi, for the year 1978-79. 

(ii) Annual Report of the State Chemicals and Pharmaceuti'· 
cals Corporation of India, Limited, New Delhi, for the 
year 1978-79 along with the Audited Accounts and the 
comments of the Comptroller and .(\uditor General 
thereon. . 

(b) Annual Report of the Export Credit and Guarantee 
Corporation Lilnited, Bombay, for the year 1978 along 
with the Audited Accounts and the comments of. the 
Comptroller and Auditor General thereon. 

[P.T.O. 
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(c) (i) Review by the Government on the working Of the 
Minerals and Metals Trading Corporation of India 
Limited, New Delhi', for the year 1978-79. 

(U) Annual Report of the Minerals and Metals Tradina 
Corporation of India Limited, New Delhi, for the year 
1978-79 along with the Audited Accounts and the com-
ments of the Comptroller and Auditor General thereon. 

(3).A copy each of the following Notifications (Hindi and 
English versions) under sUb-section (1) of section 28 of 
the Mines and Minerals (Regulation and Development) 
Act, 1957:-

(i) S.O. 4069 published in Gazette of India dated the 27th 
December, 1979 authorising the Geological Survey of 
India .to carry out such detailed investigations for the 
purpose of obtaining such information as may be neces-
sary in the areas specified in the Notification. 

(ii) The Mineral Concession (Amendment) Rules, 1980, 
published in Notification No. G.S.R. 146 in Gazette of 
India dated the 2nd February, 1980. 

(4) (i) A copy of the Annual Accounts (Hindi and English 
versions) of the Indian Standards Institution, New Delhi, 
for the year 1976-77 together with Audit Report thereon. 

(ii) A statement (Hindi and English versions) showing rea-
sons for delay in laying the Audit Report & the Accounts. 

(5) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the India Tourism Development Cort?oration 
Limited, New Delhi, for the year 1978-79 along with the \ 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon, under sub-section (1) of 
section 619A of the Companies Act, 1956. 

(ll) A statement (Hindi and English versions) showing rea-
sons for delay in laying the above Report. 

(6) A copy of the Madhya Pradesh Vidhan MandaI Virodhi-
Dal Ka Neta (Vetan Tatha Bhatta) Adhyadesh, 1980 (No. 
3 of 1980) (Hindi and English versions) promulgated by 
the Governor on the 7th February, 1980, under article 213 
'(2) (a) of the Constitution read with clause (c) (iv) of 
the Proclamation dated the 17th February, 1980 issued by 
the President in Tela.tion to the State of Madhya Pradesh. 
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(7) A copy each of the followin'g Notifications (Hindi and 
English versions) under sub-section (3) of section 29 of 
the Regional Rural Banks Act, 1976:-

(i) The Krishna Grameena Bank (Meetings of Board) 
Rules, 1979, published in Notification No. S.O. 2112 in 
Gazette of Indda dated the 23rd June, 1979. 

(ii) The Kutch Gramin Bank (Meetings of Board) Rules, 
1979, published in Notification No. S.O. 2113 in Gazette 
of India dated the 23rd June, 1979. 

(iii) The Jamnagar Gramin Bank (Meetings of Board) 
Rules, 1979, published in Notification No. S.O. 2114 
in Gazette of India dated the 23rd June, 1979. 

(iv) The Marudhar Kshetriya Gramin Bank (Meetings of 
Board) Rules, 1979, published in Notification No. S.O. 
2115 in Gazette of India dated the 23rdJune, 1979. 

(v) The Madhubani Kshetriya Gramin Bank (Meetings of 
Board) Rules, 1979, published in Notification No. S.O. 
2116 in Gazette of India dated the 23rd June, 1979. 

(vi) The Nalanda Gramin Bank (Meetings of Board) Rules, 
1979, published in Notification No. S.O, 2117 in Gazette 
of India dated the 23rd June, 1979. 

(vii) The Singhbhum Kshetriya Gramin Bank (Meetings of 
Board) Rules, 1979, published in Notification No. S. O. 
2118 in Gazette of India dated the 23rd June, 1979. 

(viii) The Sharda Gramin Bank (Meetings of Board) Rules, 
1979, published in Notification No. S. O. 2119 in Gazette 
of India dated the 23rd June, 1979. 

(8) A copy of Amendment to Regulation 14(2) (a) (U)of the 
Reserve Bank of India Employees' Provident Fund Regu-
lations (Hindi and English versions) under sub-sect:lon 
(4) of section 58 of the Reserve Bank of India Act, 1934. 

(9) A copy of the Annual Report (Hindi and English versions) 
of the Indian Institute of Public Administration, New 
Delhi, for the year 1978-79 along with the Audited Accounts. 

(10) A copy of the Review (Hindi and English versions) on the 
working of the Deposit Insurance and Credit Guarantee 
Corporation for the years 1977 and 1978. 

[P.T.O. 
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(11) A copy each of the following Reports (Hindi and English 
versions) :-

(i) Report of the Haryana Kshetriya Gramin Bank, Bhiwani 
(Haryana) for the year ended the 31st December, 1978 
along with the Accounts and the Auditor's Report 
thereon. 

(ii) Report of the Jaipur Nagaur Aanchalik Gramin Bank, 
Jaipur (Rajasthan) for the year ended the 31st Decem-
ber, 1978 along with the Accounts and the Auditor's 
Report thereon. 

(iii) Report of the Gorakhpur Kshetriya Gramin Bank, 
Gorakhpur (U.P.) for the year ended the 31st Decem-
ber, 1978 along with the Accounts and the Auditor's 
Report thereon. 

(iv) Report of the Gaur Gramin Bank, MaIda (West Bengal) 
for the year ended the 31st December, 1978 along with 
the Accounts and the Auditor's Report thereon. 

(v) Report of the Prathama Bank, Moradabad (U.P.) for 
the year ended the 31st December, 1978 along with the 
Accounts and the Auditor's Report thereon. 

(vi) Report of the Bhojpur Rohtas Gramin Bank, Arrah 
(Bihar) for the year ended the 31st December, 1978 
along with the Accounts and the Auditor's Report there-
on. 

(vii) Report of the Samyukt Kshetriya Gramin Bank, 
Azamgarh (U.P.) for the year ended 31st December, { 
1978 along with the Accounts and the Auditor's Report " 
thereon. 

(viii) Report of the Kshetriya Gramin Bank, Hoshangabad 
(Madhya Pradesh) for the year ended the 31st Decem-
ber, 1978 along with the Accounts and the Auditor's 
Report thereon. 

(ix) Report of the Tungabhadra Gramin Bank, Bellary 
(Kamataka) for the year ended the 31st December, 1978 
along with the Accounts and the Auditor's Report there-
on. 

(x) Report of the Puri Gramya Bank, Pipli (Orissa) for 
the year ended the 31st December, 1978 along with the 
Accounts and the Auditor's Report thereon. 

4 



(xl) Report of the .Jammu Rural Bank, .Jammu (.J&:K) for 
the year ended the 31st December, 1978 along with the 
Accounts and the A,uditor's Report thereon. 

(xii) Report of the Champaran Kshetriya Gramin Bank, 
Motihari (Bihar) for the year ended. the 31st December, 
197'8 along with the Accounts and the Auditor's Report 
thereon. 

(xiii) Report of the Barabanki Gramin Bank, Barabanki 
(U.P.) for the year ended the 31st December, 1978 along 
with the Accounts and the Auditor's Report thereon. 

(xiv) Report of the Gurgaon Gramin Bank, Gurgaon 
(Haryana) for the year ended the 31st December, 1978 
along with the Accounts and the Auditor's Report 
thereon. 

(xv) Report of the Rae Bareli Kshetriya Gramin Bank, Rae 
Bareli (U.P.) for the year ended the 31st December, 
1978 along with the Accounts and the Auditor's Report 
thereon. 

(xvi) Report of the Farukhabad Gramin Bank, Farukhabad 
(U.P.) for the year ended the 31st December, 1978 along 
with the Accounts and the Auditor's Report thereon. 

(xvii) Report of the Mallabhum Gramin Bank, Bankura 
(West Bengal) for the year ended the 31st December, 
1978 along with the Accounts and the Auditor's Report 
thereon. 

(xviii) Report of the Bolangir Aanchalik Gramya Bank, 
Bolangir (Orissa) for the year ended the 31st December, 
1978 along with the Accounts and the Auditor's Report 
thereon. 

(xix) R~port of the Nagarjuna Grameena Bank, Khammam 
(Andhra Pradesh) for the year ended. the 31st Decem-
ber, 1978 &Jong with the Accounts and the Auditor's 
Report thereon. 

(xx) Report of the Pragjyotish Gaonlia Bank, Nalbari 
(Assam) for the year ended the 31st December, 1978 
along with the Aceounts and the Auditor's Report there-
on. 

(xxi) Report of the Rayalaseema Grameena Bank, Cuddapah 
(Andhra Pradesh) for the year ended 31st December, 
1978 along with the Accounts and the Auditor's Report 
thereon. 

[P.T.O. 
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(xxii) Report of the Mayurakshi Gramin Bank, Suri (Distt. 
Birbhum) (West Bengal) for the year ended the 31st 
December, 1978 along with the Accounts and the Audi-
tor's Report thereon. 

(xxiii) Report of the Malaprabha Grameena Bank, Dharwar 
(Kamataka) for the year ended the 31st De::ember, 1978 
along with the Accounts and the Auditor's Report there-
on. 

(xxiv) Report of the Marathwada Gramin Bank, Nanded 
(Maharashtra) for the year ended the 31st December, 
1978 along with the Accounts and the Auditor's Report 
thereon. 

(xxv) Report of the Marwar Gramin Bank, Pali, (Raj-
asthan) for the year ended the 31st December, 1978 along 
with the Accounts and the Auditor's Report thereon. 

(xxvi) Report of the Bhagirath Gramin Bank, Sitapur 
(U.P.) for the year ended the 31st December, 1978 along 
with the Accounts and the Auditor's Report thereon. 

(xxvii) Report of the Sri Visakha Grameena Bank, Srika-
kulam (Andhra Pradesh) for the year ended the 31st 
December, 1978 along with the Accounts and the Audi-
tor's Report thereon. 

(xxviii) Report of the Cauvery Grameena Bank, Mysore 
(Karnataka) for the year ended the 31st December, una 
along with the Accounts and the Auditor's Report there-
on. 

(xxix) Report of the Shekhawati Gramm Bank, Sikar 
(Rajasthan) for the year ended the 31st December, 1978 
along with the AccoUl'1ts and the Auditor's Report there-
on. 

(xxx) Report of the Cuttack Gramya Bank, Cuttack (Orissa) 
for the year ended the 31st December, 1978 810ng with 
the Accounts and the Auditor's Report thereon. 

(xxxi) Report of the Bilaspur Raipur Kshetriya Gramin 
Bank, Bilaspur (Madhya Pradesh) for the year ended 
the 31st December, 1978 along with the Accounts and 
the Auditor's Report thereon. 

(xxxii) Report of the Magadh Gramin Bank, Gaya (Bihar) 
for the year ended the 31st December, 1978 along with 
the Accounts and the Auditor's Report thereon. 

6 



(xxxiii) Report of the Koraput Panchabati Gramya Bank, 
Jeypore (Orissa) for the year ended the 31st December, 
1978 along with the Accounts and the Auditor's Report 
thereon. 

(xxxiv) Report of the South Malabar Gramin Bank, Malap-
purm (Kerala) for the year ended the 31st December, 
1978 along with the Accounts and the Auditor's Report 
thereon. 

(xxxv) Report of the North Malablll" Gramin Bank, Canna-
nore (Kerala) for the year ended the 31st December, 
1978 along with the Accounts and the Auditor's Report 
thereon. 

(xxxvi) Report of the Rewa-Sidhi Gramin Bank, Rewa 
(Madhya Pradesh) for the year ended the 31st Decem-

ber, 1978 along with the Accounts and the Auditor's 
Report thereon. 

(xxxvii) Report of the Tripura Gramin Bank Agartala (Tri-
pura) for the year ended the 31st December, 1978 along 
with the Accounts and the Auditor's Report thereon. 

(xxxviii) Report of the Kosi Kshetriya Gramin Bank, 
Purnea, (Bihar) for the year ended the 31st De::ember, 
1978 along with the Accounts and the Auditor's Report 
thereon. 

(xxxix) Report of the Himachal Gramin Bank, Mandi 
(Himachal Pradesh) for the year ended the 31st Decem-
ber, 1978 along with the Accounts and the Auditor's Re-
/?Ort thereon. 

(xl) Report of the Ballia Kshetriya Gramin Bank, Ballia 
(U.P.) for the year ended the 31st De:ember, 1978 
along With the Accounts and the Auditor's Report 
thereon. 

(xli) Report of the Sultanpur Kshetriya Gramin Bank, 
Sultanpur (U.P.) for the year ended the 31st December, 
1978 along with the Accounts and the Audito~'s Report 
thereon. 

(xlii) Report of the Uttar Banga Kshetriya Gramin Bank, 
Cooch Behar (West Bengal) for the year ended the 31st 
December, 1978 along with the Accounts and the 
Auditor's Report thereon. 

[p.T.O. 
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(xliii) Report of the Pandyan Gramin Bank, Sattur (Tamil 
Nadu) for the year ended the 31st December, 1978 along 
with the Accounts and the Auditor's Report thereon. 

(xliv) Report of the Vaishali Kshetriya Gramin Bank, 
Muzaffarpur (Bihar) for the year ended the 31st Decem-
ber, 1978 along with the Accounts and the Auditor's 
Report thereon. 

(xiv) Report of the Monghyr Kshetriya Gramin Bank. 
Monghyr (Bihar) for the year ended the 31st De:.-ember, 
1978 along w:th the A('('ounts and the Auditor's Report 
thereon. 

(xlvi) Report of the Bundelkhand Kshetriya Gramin Bank 
Tikamgarh (Madhya Pradesh) for the year ended the 
31st December, 1978 along with the Accounts and the 
Auditor's Report thereon. 

(xlvii) Report of the San thaI Parganas Gramin Bank, 
Dumka (Bih~.r) for the year ended the 31st December, 
1978 along with the Ac(!ounts and the Audltor's Report 
thereon. 

(xlviii) Report of the Hardoi Unmao Gramin Bank, Hardoi 
(U.P.) for the year ended the 31st December, 1978 
along with the Accounts and the A\lditor's Report 
thereon. 

(xlix) Report of the Krishna Grameena Bank. Gulbarga 
(Kamataka) for the year ended the 31st December, 1978 
along with the Accounts and the Auditor's Report 
thereon. 

(1) Report of the Kutch Gramin Bank, Bhuj (Gujarat) for 
the year ended the 31st December, 1978 along with the 
Accounts and the Auditor's Report thereon. 

(Ii) Report of the Jamnagar Gramin Bank, Jamnagar 
(Gujarat) for the year ended the 31st December, 1978 
along with the Accounts and the Auditor's Report 
thereon. 

(12) A copy of the Annual Report (Hindi and English versions) 
under Rule 6 of the General IInsurance Business (Nation-
aliBation) Rules, 1973 on the working and affairs of the 
General Insurance Corporation of India and its subsi-
diaries for the year ended 31st December, 1977. 
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(13) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (3) of section 12 of 
the Government Savings Certificates Act, 1959:-

(I) The National Savings Certificates (Fifth Issue) Amend-
ment Rules, 1980, published in Notification No. G.S.R. 
65(E) in Gazette of India dated the 28th February, 1980. 

(ii) The Post Office Savings Certificates (Amendment) 
Rules, 1980, published in Notification No. G.S.R. 66(E) 
in Gazette of India dated the 28th February, 1980. 

4. Motions for Election to Committee.; 

(1) Shri R. V. Swaminathan moved the following motion:-
"That in pu.rsuance of Rule 4(vii) of the Rules of the Indian 

Council of AgrLuJtural Research, the members of this 
House do proceed to elect. in such m?nner as the Speaker 
may direct, four members from among themselves to serve 
as members of the Indian Council of Agricultural Research 
for a term of three years, subject to the other provisions 
of the said Rules." 

The motion was adopted. 

(2) Shri Z. R. Ansari moved the following motion:-

"That in pursuance of Section 4 (3) (c) of the Marine Products 
Exports Development Author:ty Act, 1972, the members 
of this House do proceed to elect, in such manner as the 
Speaker may direct, two members from among themselves 
to sel'Ve as members of the Marine Produ:-ts Export 
Development Authority. subject to the other provisions 
of the said Act." 

The Motion was adopted. 

(3) Shri Z. R. Ans!lri moved the folloWing mot:on:-

"That in pursuance of sub-section (4) (b) of section 4 of the 
Tobacco Board Act, 1975, read with rules 3 & '4 of the 
Tobacco Board Rules, 1976, the members of this House 
do proceed to elect, in such manner as the Speaker may 
direct, two members from among themselves to serve as 
members of the Tobacco Board for the term ending on the 
31st December, 1981, subject to the other provisions of the 
said Act and Rules made thereunder." 

The motion was adopted. 
[P.T.O. 
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5. Motion recarcl.in.r Secoad. Report of Business Advisory Committee 

Shri P. Venkatasubbaiah moved the following motion:-
"That this House do agree with the Second Report of the 

Business Advisory Committee presented to the House on 
the 13th March, 1980." 

The motion was adopted. 

6. Supplementary DeDumds for Grants (Assam)-l979-80 

Shri R. Venkataraman presented a statement showing Supple-
mentary Demands for Grants in respect of the State of Assam for 
1979-80 

7. Supplementary Demands for Grants· (Bihar)-1979-SO 

Shri R. Venkataraman presented a statement stowing Supplemen-
tary Demands for Grants in respe::t of the ·State of Bihar for 1979-80. 
8. SUpplementary Demands for Grants (Gufarat)-197D-SO 

Shri R. Venkataraman presented a statement showing Supplemen. 
tary Demands for Grants in respect of the State of Gujarat for 
1979-80. 

9. Supplementary Demands for Grants (Madhya Pradesh)-1979-80 

Shri R. Venkataraman presented a statement showing Supplemen-
tary Demands for Grants in respect of the State of Madhya Pradesh 
for 1979-80. 
10. Supplementary Demands for Gnmts (Maharashtra)-l979-SO 

Shri R. Venkataraman presented a statement showing Supplemen-
tary Demands for Grants in respect of the State of Maharashtra 
for 1979-80. 

11. Supplementary Demands for Grants (0rissa)-1979-80 
Shri R. Venkataraman presented a statement shOWing Supplemen-

tary Demands fot Grants in respect of the State of Orissa for 1979-80. 

12. Supplementary Demaods for GraDts (PuDjab)-l979-SO 
Shri R. Venkataraman presented a statement showing Supple-

G1entary Demands for Grants in respect of the State of Punjab for 
1979-80. 
13. Su.ppl..aentary Demands for Grants (Bajasthan)-l979-80 

Shri R. Venkataraman presented a statement showing Supple-
mentary Demands for· Grants in respect of the State of Rajasthm 
for If7t.80. 
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14. Supplementary Demands ,for Grants (Tamil Nadu)-l971-8O 

Shri R. Venkataraman presented a statement showing Supple-
mentary Demands for Grants in respect of the Sta.te of Tamil Nadu 
for 1979--80. 

15. Sapplementary Demands for Grants (Uttar Praclesh)-I97 •• 80 

Shri R. Venkataraman presented a statement showing Supple-
mentary Demands for Grants in respect of the State of Uttar Pradesh 
for 1979-80. 

16. The Assam Budget-I980-81 

Shri R. Venkataraman presented a statment of estimated receipts 
and expenditure of the State of Assam for the year 1980-81. 

17. The Bihar Budget-I980-81 

Shri R. Venkataraman presented a statement of estimated receipts 
and expenditure of the State of Bihar for tl'e year 1980-81. 

18. The Gujarat Budget-I980-81 

Shri R. Venkataraman presented a statement of estimated receipts 
and expenditure of the State of Gujarat for the year 1980-81. 

19. The Madhya Pradesh Budget-1980-81 

Shri R. Venkataraman presented a statement of estimated receipts 
and expenditure of the State of Madhya Pradesh for the year 1980-81. 

20. The Maharashtra Budget-I980-81 

Shri R. Venkataraman presented a statement of estimated receipts 
and expenditure of the State of Maharashtra for the year 1980-81. 

21. The Orissa Budget-I980-81 

Shri R. Venkataraman presented a statement of estimated receipts 
and expenditure of the State of Orissa for the year 1980-81. 

!2. The Punjab Budget-1980-81 

Shri R. Venkataraman presented a statement of estimated receipts 
and expenditure of the State of Punjab for the year 1980-81. 

23. The Rajasthan Budget-I980·S1 

Shri R. Venkatal'aman presented a statement of estimated receipts 
and expenditure of the State of Rajasthan for the year 1980-81. 

[p.T.O. 
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24. The Tamil Nadu Budget-1980.S1 
Shri R. Venkataraman presented a statement of estimated receipts 

and expenditure of the Sta.te of Tamil Nadu for the year 1980-81. 

25. The Uttar Pradesh Budge~1980.81 
Shri R. Venkataraman presented a statement of estimated receipts 

and expenditure of the State of Uttar Pradesh for the year 1980-81. 

26. Matters under Rule 377 

(1) Shri Niren Ghosh raised a matter regarding reported delay 
in grant of licence for Haldia petrochemical project. 

(2) Shri S. A. Dorai Sebastian raised a matter regarding report-
ed indiscipline in the branches ;t, State Bank of India In Southern 
States. ' 

(3) Shri Bhausaheb Thor~' raised a matter regarding reported 
non-lifting of its sugar quota from levy stock by the Food Corpora-
tion of India offered by Maharashtra Rajya Sehkari Sakhar Kar-
khana Sangh Ltd., Bombay, 

(4) Shri Harish Rawat raised a matter rE'garding spread of 
jaundice in an epidemic form in hill districts of. Uttar Pradesh. 

(5) Shrimati Geeta Mukherjee raised a matter regarding report-
ed cases of criminal assault on women in Bihar and Madhya Pra-
desh etc. 

27. The Budget (General) 
Shri R. Venkataraman replied to the combined debate on the fol-

lowing items of business:-
(I) Gener,,1 Discussion on the Budget (General) for 1980-81. 
(ii) Demands for Grants on Account Nos. 1 to 106 in respect 

of the Budget (General) for 1980-81 end the cut motions 
moved on the 12th and 13th March, 1980. 

(iii) Supplementary Demands for Grants Nos. 14 to 16, 18 to 
20, 22, 42, 53, 56, 59 and 67 in respect of the Budget (Gene-
ral) for 1979-80 and the cut motions thereto moved on the 
12th March, 1980. 

All the cut motions moved to the Demands for Grants on Account 
in respect of the Budget (General) for 1980··81, were negatived 

All the Demands for Grants on Account (both RevenuE' Account 
and Capital Account) for the amounts shown under column 3 of the 
printed List of Demands for Grants on Account (General) for 1980-
81, were voted in full. 
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All the cut motions moved to the Supplementary Demands for 
Grants in respect of the Budget (General) for 1979-80, were nega-
tived. 

All the Supplementary Demands for Grants (both Revenue Ac-
oount and Capital Account) for the amoutits shown under column 3 
of the printed List of Suwlementary Demands for Grants (Ge~eral) 
for 1979-80, were voted in full. 

28. Government Bill-Introduced 

The Appropriation (Vote on Accou.nt) Bill, 1980. 

29. Government Bill-Passed 

The Appropriation (Vote on Account) Bill, 1980 

The motion for consideration of the Bill was moved by Shri R. 
Venkataraman. 

The following Memben; took part in debate:·-

(1) ShI'i Niren Ghosh 
(2) Shri Ramavtar Shastri 

Shri R. Venkataraman replied to the debate. 

The motion for consideration was adopted nnd clause-by-clause 
consideration o~ the Bill was taken up. 

Clauses 2 to 4 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri R. Ven-
kataraman. 

The motion was adopted and the Bill was passed. 

30. Govcmment Bill-IntroduCed 

The appropriation (No.2) Bill, 1980. 

31. Government BOIs-Passed 
(i) The Appropriation (No.2) Bill, 1980 

The motion for consideration of the Bill was moved by Shri 
R. Venkataraman. 

The motion for consideration was adopted and clause-by-clause 
consideration of the Bill was taken up. 

[p.T.O. 
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Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri 
R. Venkataraman. 

The motion was adopted and the Bill was passed. 

(ii) The Finance Bill, 1980 

The motion for consideration of the Bill was moved by Shri 
R. Venkataraman. 

The following Members took part in the debate:-

(1) Shri Krishna Chandra Halder 
(2) Shri C. T. Ohandapani 
(3) Shri Indrajit Gupta 
(4) Shri Satish Agarwal 

Shri R Venkataraman replied to the debate. 

The motion for consideration was adopTed and clause-by-clause 
consideration of the Bill was taken up .. 

Clauses 2 to 5 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri 
R. Venkataraman. 

Shri Niren Ghosh took part in the debate. 

The motion was adopted and the Bill was passed. 

32. Statutory Resolution-Adopted 

Shri R. Venkataraman moved the following Resolution:-

"That in pursuance of sub-section (2) of section 8, read with 
sub-section (3) of section 7 of the Customs Tariff Act, 
1975 (51 of 1975), this House approves the notification 
of the Government of India in the Ministry of Finance 
(Department of Revenue) No. GSR 54(E) dated 18th 
February, 1980, increasing the export duty on hessian 
cloth and bags (other than carpet backing) from Rs. 600 
per tonne to Rs. 1000 per tonne, from the date of notifi-
cation aforesaid". 
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The following Members took part in the debate:·-
(1) Shri Niren Ghosh 
(2) Shri Indrajit Gupta 
(3) Shri N. G. Ranga 

Sbri R. Venkataraman replied to the debatE' 

The Resolution was adopted. 

33. ~eIlt BUI-Pused 

The Union Duties Of Excise (Electricity) Distribution Bill, 1980 

The motion for consideration of the Bill was moved, by Shri 
R. Venkataraman. 

The following Members took part in the debate:-
(1) Shri T. R. Shamanna 
(2) Shri Y. S. Mahajan 
(3) Shrimati Geeta Mukherjee 
(4) Shri c. T. Dhandapani 
(5) Shri Satyasadhan Chakraborty 
(6) Shri Mool Chand Daga 

Shri R. Venkataraman replied to the debate. 

The motion for consideration was adopted and clause-by.clause 
consideration of the Bill wa's taken up. 

Clauses 2 to 5 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri R. 
Venkataraman. 

The following Members took part in the debate:-
(1) Shri Digvijay Sinh 
(2) Shri P. K. Thungon 
(3) Shri R. Venkataraman 

The motion was adopted and the Bill was passed. 

34. Statement by Minister 
TIle Minister of Communications made a 'statement rel!ardinlt 

oroductivity linked bonus to the employees of the Posts and 
Telellraphs and amed De~artments. .. - ..... _._-- [p.T.O . 
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35. PRIVATE MEMBERS' B~INTRODUCED 

(1) The prevention of Illegal Acquisition of Property BUl, 
1980 by Shrimati Krishna Sahi. 

(2) The Mercy Killing Bill, 1980 by Shri M. C. Daga. 

(3) The Indian Medicine ~entral Council (Amen.dment) 
Bill, 1980 (Amendment of sections 2, 3, etc.) by Shri V. N. 
Gadgil. 

(4) The Constitution (Amendment) Bill, 1980 (Amendment 
of article 102, etc.) by Shri R. K. Bhalgi. 

(5) The Code of Criminal Procedure (Amenc:lment) Bill, 1980 
(Amendment of sections 126 and 127) by Shri G. M. 
Banatwalla. 

(6) The Reservation of Vacancies in Posts and Services (For 
S"heduled Cao;tes and Scheduled Tribes) Bill, 1980 by 
Shri Suraj Bhan. 

(7) The Small Farmers and Agricultural Workers Security 
Bill, 1980 by Shri P. Rajagopal Naidu. 

(8) The Defection Prevention Bill, 1980 by Shri Ram Jeth· 
malani. 

(9) The Constitution (Amendment) Bill, 1980 (Amendment 
of articles 19 and 41) by Shri Bapusaheb Parulekar. 

36. PRIVATE MEMBERS' BILL-NEGATIVED 
The Constitution (Amendment) Bill. 1980 (Amendment oj 

article 311) by Shri Chitta Basu 
'l'he motion for consideration of the Bill was moved by Shri 

Chi.tta Basu. 

An amendment for circulation of the Bill for the purpose of 
eliciting opinion thereon was moved by Shri M. C. Daga. 

The following Members took part in the debate:-

(1) Shri Maganbhai Barot 
(2) Dr. Farooq Abdullah 
(3) Shri Ajoy Biswas 
(4) Shri Ram Vilas Puwan 
(5) Shri Shivraj V. Patil 
(6) Shri Narayan Choubey 
(7) Shrimati Krishna Saht 
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(S, Shri Harish Rawat 
(9) Shri Bapusaheb Parulekat 

(10) Shri P. Venkatasubbai8ih 

Shri Chitta Basu replied to the deba'te. 

'rhe amendment moved was withdrawn by leave of the House. 

On the motion for consideration of the Bill, the House devided, 
Ayt:r. *20; Noes *39. 

'I he motion was declared as not carried in accord8ilK:e With R.ule 
151 l'f the Rules of Procedure and ih accordance with the ConstItu. 
tion. 

37. PRIVATE MEMBER'S BILL-UNDER CONSIDERATION 

The Constitution (Amendment) Bill, 1980 (Amendment CI/ 
articles 102 and 103) by Prof .• Madhu Dandaoote 

The motion for consideratiun of the Bill was moved by Prof. 
Malihu Dandavate. His speech was not coDJcl.uded. 

The discussion on the Bill was not concluded.. 

7 P.M 

(L~,k Sabha adjourned till 11 A.M. on Saturday, the 15th Much, 
198() . 

"'Subject to CorrectiOh 

17 

AVTAR SINGH RIKHY, 
Secret4f11. 

) 

GMGIPNDMRND-LS 1-2560 LS-14-3-S0-725 



11 A.M. 

LOK SABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, March 17, 1980/Phalguna 27, 1901 (Saka) 

Nc.16 

1. Starred Questio. 

Starred Questions Nos. 82-86. 88 and 89 were orally answered. 
Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 649-7'33, 735-784 and 
786-850 were laid on the Table. 

3. Papers laid on the Table 

The following papers were laid on the Table:-

(1) (i) A copy of the Annual Report together with the Audited 
Accounts (Hindi and English versions) of the Oil and 
Natural Gas Commission for the year 1978-79 and of its 
subsidiary company Hydrocarbons India Limited, New 
DelhI, for the year 1978, under sub-section (3) of section 
23 read with sub-section (4) of section 22 of the Oil and 
Natural Gas Commission Act, 1959. 

(ii) Review (Hindi and English versions) by the Government 
on the above Report. 

(2) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(1) Review by the Government on the working of the Indian 
Petrochemicals Corporation Limited, for the year 
197~79. 

[P.T.O. 
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(ii) Annual Report of the Indian Petrochemicals Corpora· 
tion Limited, for the year 1978-79 along with the Audited 
Accounts and the comments of the ComptroUer and 
Auditor General thereon. 

(3) A COpy of the Audit· Report (Hindi and English versions) 
on the accounts of the Delhi Development Authority, for 
the year 1977·78 under sub-section (4) of section 25 of the 
Delhi Development Act, 1957. 

(4) A copy of the Review (Hindi and English versions) by 
the Government on the Audit Report of the Delhi Deve-
lopment Authority, for the year 1977-78. 

(5) A statement (Hindi and English versions) showing reasons 
for delay in laying the Audit Report. 

(6) A copy of the Audited Accounts' (Hindi and English ver-
sions) of the Delhi Urban Art Commission, for the year 
1978·79, under sub-section (4) of section 20 of the Delhi 
Urban Art Commission Act, 1973. 

(7) A copy of the Review (Hindi and English versions) by 
the Government on the sbove Accounts. 

(8) A copy of the Annual Report (Hindi and English versions) 
of the Central Board for the Prevention and Control of 
Water Pollution, New Delhi, for the year 1978-79, under 
sub-section (1) of section 39 of the Water (Prevention and 
Control of Pollutton) Act, 1974. 

(9) (i) A copy of the Report (Hindi and English versions) of 
the Delhi Urban Art Commission, New Delhi, for the years 
1977-79, under section 19 of the Delhi Urban Art Com-
mission Act, 1973. 

(ii) A copy of the Review (Hindi and English verllion3) 
on the above Report. 

(iii) A statement (Hindi and English versions) showing 
reasons for delay in laying the Report. 

(10) A copy of the Annual Report (Hindi· version) of the Re-
gional Engineering CoUege,Durgapur, for the year 1977-
78 • 
.. _- -~- .. --... ---.-.-.----..... 

·English version of the report was laid on the Table on the 2nd 
February, 1980. 
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(11) A ~ of the Annual Report (HiDdi*** venion) 01 the 
Kenddya Vidyalaya SaDgatban for the year 19'18-78 along 
with the Audited Accounts. 

(12) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the Sal&!' Jung Museum, HyderUad; for the 
year 1978-79 along with the Audited Accounts. 

(ii} A statement (lIiDdt aIld Englieh versions) regarding Re-
view on the working of the Museum. 

(13) A statement (Hindi and English versions) explaining 
reaaons for not laying the Audited Accounts of the Na--
tional SchoGl 0' Drama for the years 1977-78 and 19'18-79 
within the stipulated period of n.iIne months after the 
close of the Accounting Year. 

(14) (i) A cOPY of the Annual Report (HiDdi" and EDglish 
velSionSl) of the National Il1IStitute of Public Coopera-
tion and Child Development, New Delhi, for the year 
1978-79 along with the Audited Accounts. 

(ii) A copy of tbeBeview (Hindi and English versions) on 
the working of the Institute. 

(iii) A statement (Hindi and English versioqs) showing 
reasons for delay in laying the above report 

(15) (i) A copy of the Annual Report (Hindi and English 
versions) ~f the Indian Museum, Calcutta for the year 
1978-79 along with the Audited Accounts. 

(U) A statement (Hindi and English versions) regarding 
Review on the working of the Museum. 

(16) A copy of the University Grants Commi98ion (Dtsquali-
fication, retirement and conditions of service of Mem-
bers) Amendment Rules, 1979 (Hindi and English ver-
sions) published. in Notification No. G.S.R. 1441 in 
Gazette of India dated the 1st Deep-mber, 19'79, under 
sub-section (3) of section 25 of the University Grants 
Commission Act, 1956. 

(17) A copy of the Audit Report (Hindi version)"· on the 
accounts of the Indian Institute of Technology, Madras, 

-----------------_._---------
• *Eng1tsb. version of the ""ort was laid Oft the Table on the 

28th January, 1980 . 
... EQaltab version of the Audit Re;?ort was laid on the Table 

on the 2nd February, 1980. 
[P.T.O. 
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·for the year 1978-79 under sub-section (4) of section 23 
'. of the Indian Institutes of Technology Act, 1961. 

(18) A copy of the Annual Report (Hindi version) •••• of the 
Malaviya Regional Engineering College, J aipur, for the 
year 1978-79.' 

(19) A copy of the Annual Report (Hindi version) .. •• of the 
Regional Engineering College, Tiruchirapalli, for the year 
1978-79 along with the Audited Accounts and. the Audit 
Report. 

(20) A statement (Hindi and English versions) explaining 
reasons for not laying the Additional Accounts of the 
Lalit Kala Akademi for the year 1978-79 within the stipu-
lated period of nine months after the close of the Ac-
counting Year. 

(21) (i) A copy of the Annual Report (Hindi and English 
versions) of Sangeet Natak Akademi, New Delhi, for the 
year 1978-79. 

(Ii) A copy of the Review (Hindi and English verstons) on 
the working of the Akademi. 

(iii) A statement (Hindi and English versions) showing 
reasons for delay in laying the Annual Report and for not 
laying the Accounts. 

(22) A copy of the Annual Report (Hindi versions) .... of the 
Technical Teachers' Training Institute, Adyar, Madras 
for the year 1978-79. 

(23) A copy of the Uttar Pradesh State Universities (Amend-
ment) Ordinance, 1980 (No. 1 of 1980) (Hindi and Eng-
lish versions) promulgated by the Governor on the 26th 
}o'ehruary, 1980, under article 213 (2) (a) of the Constitu-
lion read with clause (c) (iv) of the Proclamation dated 
the 17th February, 1980 issued by the President in rela-
tion to the State of Uttar Pradesh . 

. (24) (i) A copy of the Annual Report (Hindi and English 
versions) of the School of BUddhist Philosophy, Leh. 
Ladakh, for the year 1978-79. 

(ii) A copy of the Review (Hindi and English versions) on 
the working of the School. ---_. -- .. --........ ----------------

····English version of the Reports were laid on the Table on the 2nd 
February, 1980. 
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(25) A COpy each of the following papers (Hindi and English 
versions) under sub-section (4) of section 17 of the Nation-
al Cooperative Development Corporation Act, 1962:-

(i) Annual Accounts of the National Cooperative Develop-
ment Corporation for the year 1977-78 together with 
Audit Certificate thereon. 

(U) Annual Accounts of the National Cooperative Develop-
ment Corporation for the year 1978-79 together with 
Audit Certificate thereon. 

(26) A copy of the Annual Report (Hindi and English versions) 
of the National Cooperative Union of India, New Delhi, 
for the y.ear 1978-79. 

(27) A copy of the Annua] Accounts (Hind! and English ver-
sions) of the- National Cooperative Union of India, New 
Delhi, for the year 1978-79 along with the Audit Report 
thereon. 

(28) A COpy each of the following Notifications (Hindi and 
English versions) under sub-section (5) of section 7 of the 
Indian Telegraph Act, 1885:-

(i) The Indian Telegraph (Fourth Amendment) Rules, 1979, 
published in Notification No. G.S.R. 495 in Gazette of 
India dated the 21st March, 1979. 

(ii) The Indian Telegraph (Seventh Amendment) Rules, 
1979, published in Notification No. G.S.R. 1508 in Gazette 
of India dated the 15th December, 1979. 

(29) A copy of the Profit and Loss Account and Balance Sheet 
(Hindi and English versions) (On accrual basis) of the 

Telecommunication Branch of the Indian Posts and Tele-
graphs Department, for the year 1976-77. 

(30) A copy of the Annual Report (Hindi version)·· of the 
Indian Telephone Industn'es Limited, Bangalore, far the year 

1978-79 along with the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon, under 
sub-section (1) of section 619A of the Companies Act, 1956. 

··English version of the Report was laid on the Table on the 28th 
January, 1980. 
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(31) A copy each of the following Gujarat Government Ordi-
. . nances (Hindi and English versions) under article 

213(2) (a) of the Constitution read with clause (c) (iv) 
of the Proclamation dated the 17th February, 1980 issued 

. by· the President in relation to the State of Gujarat~-

(i) The Bombay Tenancy and Agricultural Lands (Gujarat 
~dmept) Ordinance, 1979 (No.7 of 19751) promulgated 
by the Governor on the 27th December, 1979. 

(ii) The Bombay !nams (Kutch Area) Abolition (Gujarat 
Amendment) Ordinance, 1979 (No.8 of 1979) promulgated 
by the Governor on the 27th December, 1979. 

(iii) The Gujarat Panchayats (Amendment) Ordinance, 1980 
(No. 1 of 1980) promulgated by the Governor on the 21st 
January, 1980. 

(iv) The Bombay Land Revenue (Gujarat Amendment) 
.. Ordinance, 1980 (No.2 of 1980) promulgated by the Gover-

nor on the 19th January, 1980. 

4. Calling Attention 

Shri K. Lakkappa called the attention of the Minister of Agricul-
ture to the drought conditions prevailing in various parts of the 
country. 

The Minister of Agriculture made a statement in regard thereto. 

5. Presentation of Petition 

Shrimati Geeta Mukherjee presented a petition signed by 
Shrimati Lata Mani and others regarding changes required in rape 
law. 

6. Statement by Minister 

The~ :Minister of Home Affairs made a statement regarding lathi 
charge by police on a proceSsion of blind men on Sunday, 16 March, 
1980 at Parliament Street, New Delhi. 

7. Matters under Rule 377 

(1) Prof. Madhu Dandavate raiEed a matter regarding lathi 
charge on blind men in New Delhi. 

The . P~ Minister replied. 
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" (3) Shri Ram VUas Puwan raised. smatter regarding reported 
Incident of atrocities on HariJans In s village in Moradabad district 
of Uttar Pradesh. 

The Minister of Home Affairs replied. 

(3) Shri R. R. Bhole raised a matter regarding revival of People's 
Vigilance Committees in connection with prices of essential 
commodities. 

(4) Prof. P. J. Kurien raised a matter regarding reported shortage 
of cement in Kerala. 

(5) Shri P. RajagopaJ Naidu raised a matter regarding glut in 
jaggery in Andhra Pradesh due to non-availability of transport 
facilities. 

(6) Shri Manphool Singh Chaudhary raised a matter regarding 
indiscriminate h~ting of Great Indian Bastard. 

8. The Maharashtra Budget 

The following items of business were taken up together:-
(i) General Discussion on the Rlldgd for the State of Mahara~htra filr 

Ig80-81. 

(ii) nr'mantls for Grants on Account Nos. 2, 3. (j to ,G, III to 38, 40 to 
42,4.; to 58, 60, 63 to 70, 7:~. 75 to 82,85 to 95, !17 to '00, 102 to 

110,113,115, 118to128, 130 to '46, 148tn lfil, ,6:iti) .66, ,G8to 
lSI, 183, 184, ,86 to I!)O, 192, 193, 195 to 1!)8 and 2no to 216 in 
respect oftlw Budg(·t for tilt· State of Maharashtra tilr 1~180-flJ. 

(iii) Suppll"nwntary D("mand~ for Grant~ Nos. 2, 7. 10, 11, IR, 19, 21 
to 25,29,31,34. 3!l, 41,48,49,51,59 to 61, G:~, 64, 66; fl9 to 71, 

So to 82, 82A,91, 93,95,99, 107, J08, III to 113,11510123,125, 
126,128, '30, 131, 134, 140, 142, 1·14, 152,157, to 159. 164, 16(; 
to 170, '75 to '77, 18g, '97, !lOO to 2 0 3, Q05, 207. 2 14, 121 5, 21 9. 
229. 233, 23{i, 236A, 258, 259, 269 and 277 in rcsped of the BlId~("t 
for the Stat<' of Maharashtra for 197~J-80. 

One cut motion to the Demands for Grants on AccQuat in respect 
of the Budget for the State of Maharuhtra for 1980-81, was moved. 

One cut motion to the Supplementary Demands for Grants in 
respect of the Budget for the State ~f Maharashtra for 1979-80, wU 

moved 
[P.T.O. 
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The following Members took part in the combined debate:-
(1) Shri Y. B. Chavan 
(2) Shri S. B. Chavan 
(3) Shri R. R. Bhole 
(4) Shri George Fernandelii 
(5) Shri Balkrishna Wasnik 
(6) Shri A. T. Patil 
(7) Prof. Rup Chand Pal 
(8) Shri J. C. Barve 
(9) Shri Ratansinh Rajda 

(10) Shri Shantaram 
(11) Shrimati Usha Prakash Choudhari 
(12) Shri Rama Krishna Morp 
(13) Shri Qazi Saleem 
(14) Shri P. K. Kodiyan 

Shri R. Venkataraman replied to the debate. 

The cut motion moved to the Demands for Grants on Account in 
respect of the Budget for the State of Maharashtra for 1980-81, was 
negatived. 

All the Demands for Grants on Account (both Revenue Account 
and Capital Account) for the amounts shown under column 3 of the 
printed List of Demands for Grants on Account (Maharashtra) for 
1981-81, were voted in full. 

The cut motion moved to the Supplementary Demands for Grants 
in respect of the Budget for the State of Maharashtra for 1979-80, 
was negatived. 

All the Supplementary Demands for Grants (both Revenue 
Account and Capital Account) for the amounts shown under column 
3 of the printed List of Supplementary Demands for Grants 
(Maharashtra) for 1979-80, were voted in full. 

9. Government 8ill-IDtrodueed 

The Maharashtra Appropriation (Vote on Account) Bill, 1980. 

,10. Government BUJ.-P8S8ed 
The Mahcrashtra Appropri4tion (Vote on Account) Bm, 1980 

The motion for consideration of the Bill was moved by Shri R. 
Venkataraman. 

Sbrl Ram Jethamalani took part in the debate. 

Shri R. Venkataraman replied to the debate. 
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The motion for consideration was adopted and c1ause-by-clause 
consideration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted 

The motion that the Bill be passed was moved by Shri R. 
Venkataraman. 

The motion was adopted and the Bill was passed. 
lL Govermnent Bill-Introclueed 

The Maharashtra Appropriation Bill, 1980. 
12. Govprnment Bill-Passed 

The Maharcshtra APPTopriation Bill, 1980 

The motion for c9nsideration of the Bill was moved by Shri R. 
Venkataraman. 

The motion for consideration was adopted and clause-by-clause 
consideration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 

The motion that the Bill be passed was moved by Shri R. 
Venkataraman. 

The motion was adopted and the Bill was passed. 

13. The Orissa Bweet 
The following items of business were taken up together:-

(i) General Discussion on the Budget for the State of Orissa 
for 1980-81. 

(ii) Demands for Grants on Account Nos. 1 to 3, SA, 4 to 18, 
18A, and 19 to 25 in respect of the Budget for the State 
of Orissa for 1980-81. 

(iii) Supplementary Demands for Grants Nos. 1 to 3, 3A, 4 to 
7. 10 to 18, 18A, and 19 to 25 in respect of the Budget for 
the State of Orissa for 1979-80. 

Nineteen cut motions [Nos. 1 to 19] to the Demands for Grants 
on Account in respect of the Budget for the State of Orissa for 
1980-81, were moved. 

[P.T.O. 



The following Members took part in the combined debate:-
(1) 8hri Biju Patnaik. 
(2) 8hri Brajmohan ~ohanty 
(3) Shri Jagannath Rao 
(4) Shri A. C. Das 
(5) Shri Chintamani Panigrahi 
(6) Shri K. P. Singh Deo 
(7) Shri Sudhir Kumar Giri 
(8) Shri Narayan Sahu 
(9) Shri Ramavatar Shastri 

(10) Shri Rasa Behari Behra 
(11) Shri Manmohan Tudu 

Shri R. Venkataraman replied to the debate. 

All the cut motions moved to the Demands for Grants on 
Account in respect of the Budget for the State of Orissa for 1980-81, 
were negatived. 

All the Demands for Grants on Account (both Revenue Account 
and Capital Account) for the amounts shown under column 3 of the 
printed List of Demands for Grants on Account (Orissa) for 1980-81, 
were voted in fuil. 

All the Supplementary Demands for Grants (both Revenue 
Account and Capital Account) for the amounts shown under 
column 3 of the printed List of Supplementary Demands for Grants 
(Orissa) for 1979-80, were voted in full. 

14. Government Bill-Introduced 

The Orissa Appropriation (Vote on Account) Bill, 1980. 

15. Govenunent Bill-Passed 

The Orissa Appropriation (Vote on Account) Bill, 1980 

The motion for consideration of the Bill was moved by Shri 
R. Venkataraman. 

The motion for consideration was adopted anc clause-by-clause 
consideration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause I, the Enacting Formula and the Long Title were also 
adopted. 

! 1 



The motion that the Bill be passed was moved by Shri R. Ven-
kataraman. 

The motion was adopted and the Bill was passed. 

16. Government BiD-lDtrocluced 

The Orissa Appropriation Bill, 1980. 

17. Govel'lUlleDt BiD-PllISei 

The Orissa Appropriation BiU, 1980 

The motion for consideration of the Bill was moved by Shri 
R. Venkataraman. 

The motion for consideration was adopted and clause-by-clause 
consideration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted . .. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 

The motion that the Bill be passed was moved by Shri R. Ven-
kataraman. 

The motion was adopted and the Bill was passed. 

7.11 P.M. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 18th March, 
1980). 

AVTAR SINGH RIKHY, 
Secretary. 

CORRIGENDUM 

In Bulletin Part I dated March 15, 198~ 
Page 1, paragraph ] (1) for the existing line 5, read "Delhi 

Sales Tax Act, 1975" 

II 
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LOK SABRA 

BULLETIN-PART I 

(Brief Record of Proceedings) 

Saturday, March 15, 1980lPhalguna 25, 1901 (Saka) 

No. 15 

11.01 A.M. 

1. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Delhi Sales Tax (Second Amendment) 
Rules, 1980 (Hindi and English versions) published in 
Notification No. F. 4(50) I 76-Fin. (G) in Delhi Gazette 
dated the 22nd February, 1980, under section 72 of the 
dated the 22nd February, 1980, under section 72 of the 

(2) A copy of the Central Excise (Third Amendment) Rules, 
1980 (Hindi and English versions) published in Notifica ... 
tion No. G.S.R. 77(E) in Gazette of India dated the 6th 
March, 1980, under section 38 of the Central Excises and 
Salt Act, 1944. 

(3) A copy of the Central Board of Excise and Customs (Re-
gulation of Transaction of Business) Amendment Rules, 
1979, published in Notification No. G.S.R. 572(E) in 
Gazette of India dated the 5th October, 1979 under sub-
section (1) of section 4 of the Central Boards of Revenue 
Act, 1963. 

(4) A copy each of the following Notifications (Hindi and 
English versions) under section 46 of the Wealth Tax 
Act, 1957:-

(i) The Wealth-tax (Amendment) Rules, 1980, published in 
NotIfication No. S.O. 41 in Gazette of India dated the 
19th January, 1980. 

[P.T.O. 
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(ii) The Wealth-tax (Second Amendment) Rules, 1980, pu.b-
lished: in Notification No. S.O. 75(E) in Gazette of 
India dated the 28th January, 1980. 

(5) A copy each of the following Notifications 
English versions) under section 296 of the 
Act. 1961:-

(Hindi and 
Income-tax 

(i) The Income-tax (Sixth Amendment) Rules, 1979, pub-
lished in Notification No. S.O. 608(E) in Gazette of 
India dated the 29th October, 1979. 

(ii) The Income-tax (Amendment) Rules, 1980, published 
in Notification No. S.O. 40(E) in Gazette of India dated 
the 19th January, 1980. 

(6) A copy each of the following Notifications (Hindi and 
English versions) under section 159 of the Customs Act, 
1962:-

(i) G.S.R. 35(E) published in Gazette of India dated the 
15th February, 1980 together with an explanatory 
memorandum regarding revision of exchange rates of 
Pound Sterling into Indian currency or vice-versa. 

(ii) G.S.R. 64(E) published in Gazette of India dated the 
27th February, 1980 together with an explanatory 
memorandum regarding increase in the countervailing 
duty of Customs on imports of PVC. 

(iii) G.S.R. 71 (E) published in Gazette of India dated the 
3rd March, 1980 together with an explanatory memo-
randum regarding revision of exchange rates of Swiss 
Francs into Indian cu,rrency or vice-versa. 

(iv) G.S.R. 72(E) published in Gazette of India dated the 
3rd March, 1980 together with an explanatory memo-
randum regarding exemption to aluminium foil inter-
lined with tissue paper for use in tea chest linings 
from whole of basic and additional duties of Customs. 

(7) A copy each of the follOWing Notifications (Hindi and 
English versions) issued under the Central Excise Rules. 
1944:-

(i) a.s.R. 29(E) published in Gazette of India dated the 
1st February, 1980 together with an explanatory memo-
randum regarding amendment to Notification No. 
89179-CE da.ted the 1st March, 1979. 
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(ii) G.oS.& 61 (E) published in Gazette of India dated the 
27th February, 1980 together with an explanatory 
memorandum regarding increase in the rate of excise 
duty on non-naphtha based PVC. 

(iii) G.S.R. 62(E) published in Gazette of India dated the 
27th February, 1980 together with an explanatory 
memorandum regarding reduction in the rate of excise 
duty an polystyrene. 

(iv) G.S.R. 63(E) published in Gazette of India dated the 
27th February, 1980 together with an explanatory 
memorandum regarding reduction in the rate of excise 
duty on nylon moulding powder and 4 other plastic 
resins. 

(v) G.S.& 78(E) published in Gazette of India dated the 
7th March, 1980 together with an explanatory memo-
randum regarding extension of exemption of Central 
Excise Duty on Nylon Yarn. 

2. Statement Regarding Govenlment Business 

The Minister crl Parliamentary Affairs made a statement regard-
ing Government business far the week commencing the 17th 
March, 1980. 

3. Matters Under Rule 377 

(1) Shri Krishna Plratap Singh raised a matter regarding re-
ported agitation by the scientific and technical officers of Oil and 
Natural Gas Commission. 

(2) Shri V. S. Vijayaraghavan raised a matter regarding Silent 
Valley Hydro Electric Project. 

(3) Shri Ram Vilas Paswan raised a matter regarding delay in 
completion of patna-Hajipur Ganga bridge. 

4) Dr. Subramanian Swamy raised a matter regarding reported 
mcrease in the fares of Bombay Su,burban travel by the Central 
Railway authorities. 

4. The Assam Budget . 

The following items of business were taken up together:-

(i) Genera] Discussion on the Budget for the State of Assam 
for 1980-81. 

[P.T.O. 
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(ii) Demands for Granf.6 on Account Nos. 1, 3 to 16, 19 to 77~ 
80 and 82 in respect of the Budget for the State of Assam 
for 1980-81. 

(iii) Supplementary Demands for Grants Nos. 4, 11, 14, 17 to 
19, 22 to 24, ~8, 30, 32 to 35, 37, 39, 40; 46; 49; 50; 
52, 53, 56, 57, 59, 50, 63, 64 and 67 to 75 in respect of the 
Budget for the State of Assam for 1979-80. 

The following Members took part in the combined debate:-

(1) Shri Ravindra Varma 
(2) ShIli Sontosh Mohan Dev 
(3) Shri Chandrajeet Yadav 
(4) Shri P. K. Thungon 
(5) Shri Satyasadhan Chakraborty 
(6) Shrimati Geeta Mukherjee 

Shri R. Venkataraman replied to the debate. 

All the Demands for Grants on Account (both Revenue Account 
and Capital Account) for the amounts shown under column 3 of 
the printed List of Demands for Grants on Account (Assam) for 
1980-81, were voted in full. 

All the Supplementary Demands for Grants (both Revenue Ac-
count and Capital Account) for the amounts shown under column 
3 c;t the printed List of Supplementary Demands for Grants (Assam) 
for 1979-80, were voted in full. 

5. Government Bill-Introduced 

The Assam Appropriation (Vote on Account) Bill, 1980. 

G. Government Bill-Passed 

The Assam Appropriation (Vote on Accou,nt) 
Bill. 198() 

The motion for consideration of the Bill was moved by Shri 
R. Venkataraman. 

The motion for consideration was adopted. and clause-by-c1ause 
consideration of the Bill was taken up. 

Clause 2 and 3 and the Schedule were adopted.. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 
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The motion that the Bill be passed was moved by Shri R. Venka-
taraman. 

The motion was adopted and the Bill was passed. 

7. Government Bill-Introduced 

The Assam Appropriation Bill, 1980. 

8. Govel'DDlent Bill-PaSSed 

The Assam Appropriation Bill, 1980 

The motion fOil' consideration of the Bill was moved by Shri 
R. Venkataraman. 

The motion for consideration was adopted and clausc-by-clause 
consideration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The Motion that the Bill be passed was moved by Shri R. Ven-
:kataraman. 

The motion was adopted and the Bill was passed. 

9. Bihar Budget 

The following items of business were taken up together:-

(i) General Discussion on the Budget for the State of Bihar 
for 1980-81. 

(ii) Demands for Grants on Account Nos. 1, 3 to 8 and 10 to 28 
in respect of the Budget for the State of Bihar for 1980-
81. 

(iii) Supplementary Demands faT Grants Nos. 1, 3 to 6, 10 to 
26 and 28 in respect of the Budget for the State of Bihar 
for 1979-80. 

Twelve cut motions [Nos. 9 to 20] to the Demands for Grants 
on Account in respect of the Budget for the State of Bihar for 
1980-81, were moved. - ---- .. 

Twenty-three cut motion [Nos. 1 to 23] to the Supplementary 
Demands for Grants in respect 9f the Budget for the State of Bihar 
for 1979-80, were moved. 

[P.T.O. 
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Tbe following Members took part in the combined debate:-
(1) Shrf Chandradeo Prasad Verma 
(2) ShI1 Kedar Pandey 
(3) Shrimati Krishna Sahi 
(4) Shri Ananda Pathak 
(5) Shri Kamal Nath Jha 
(6) Shri Bhagwat Jha Azad 
(7) Shri Satyendra Narayan Sinha 
(8) Shri Jamilur Rahman 
(9) Shri Tariq Anwar 

(10) Shri Surya Narayan Singh 
(11) Shri Ranjit Singh 
(12) Shri N. E. Horo 
(13) Shri Krishan Pratap Singh 
(14) Shri Saminuddin 
(15) ShI'i Ram Vilas Paswan 

Shri R. Venkataraman replied to the debate. 

All the cut motions moved to the Demands for Grants on Account 
in respe~t of the Budget for the State of Bihar for 1980-81, were 
negatived. 

All the· Demands for Grants on Account for the amounts shown 
under column 3 of the printed List of Demands for Grants on 
Account (Bihar) for 1980-81, were voted in full. 

All the cut motions moved to the Supplementary Demands for 
Grants in I'espect of the Budget for the State of Bihar for 1979-80, 
were negatived. 

All the Supplementary Demands for Grants for the amounts 
shown under column 3 of the printed List of Su.pplementary 
Demands for Grants (Bihar) for 1979-80, were voted in full. 

10. Government Bill-Introduced 

The Bihar Appropriation (Vote on Account) Bill, 1980. 

11. Government Bill-Passed 

The Bihar Appropriation (Vote on Account) Bill, 1980 

The motion for conSideration of the Bill was moved by Shri R. 
Venkataraman. 
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The motion for consideration was adopted and c1ause-by-cla,use 
consideration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri R. 
Venkataraman. 

The motion was adopted and the Bill was passed. 
12. Government Bill-Introduced 

The Bihar Appropriation Bill, 1980. 

13. Government Bill-Passed 

The Bihar Appropriation Bill, 1980 

The motion for consideration of the Bill was moved by Shri R. 
Venkataraman. 

The motion for considerat:on was adopted and c1ause-by-clause 
consideration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shrt R. 

Venkataraman. 
The motion was adopted and the Bill was passed. 

14 •. Statement by Minister 

The MinIster of State for Agriculture made a statement regard-
ing purchase of onions. 
15. The Gujarat Budget 

The following items of business were taken up together:-
(i) General Discussion on the Budget for the State of Gujarat 

for 1980-81. 

(ii) Demands for G!"ants on Account Nos. 2, 3, 5 to 12, 14 to 
20 and 22 to 81 in respect of the Budget for the State of 
GUJarat for 1980-81. 

[P.T.O. 
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(iii) Supplementary Demands for Grants Nos. 2, 3. 5 to 7. 9 to 
12, 14 to 20, 24 to 52. 56 to 64. 66, 67 and 69 to 81 in res-
pect of the Budget for the State of Gujarat for 1979-80. 

The following Members took part in the combined debate:-

(1) Shri Satyagopal Misra 
(2) Shri Motibhai R. Chaudhary 
(3) Shri Chhitubhai Gamit 
(4) Shri Maganbhai Barot 
(5) Shri R. P. Gaekwad 
(6) Shri Narsinh Makwana 
(7) Shri Digvijay Singh 
(8) Shri HiraIal R. Parmar 
(9) Shri C. D. Patel 

Shri R. Venkataraman replied to the debate. 

All the Demands for Grants on Account (both Revenue Account 
and Capital Account) for the amounts shown under column 3 of the 
printed List of Demands for Grants on Account (Gujarat) for 1980-
81, were voted in full. . 

All the Supplementary Demands for Grants (both Revenue 
Account and Capital Account) for the amounts shown under column 
3 of the printed List of Supplementary Demands for Grants 
(Gujarat) for 1979-80, were voted in full. 

16. Government Bill-Introduced 

The Gujarat Appropriation (Vote on Account) Bill, 1980. 

17. Government BUI-Passed 

The Gujarat Appropriation (Vote on Account) Bill, 1980 

The motion for consideration of the Bill was moved by Shri R. 
Venkataraman. 

Shri Maganbhai Barot took part in the debate. 

The motion for consideration was adopted aDd clause-by-clause 
consideration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 
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The motion that the Bill be passed was moved by Shri R. 
Venkataraman. 

The motion was adopted and the Bill was passed. 

18. Government Bill-Introduced 

The Gujarat Appropriat'on Bill, 1980. 

19 .. Government Bill-Passed 
The Gujarat Appropriation Bill, 1980 

The motion for consideration of the Bill was moved by Shri R. 
Venkataraman. 

The motion for consideration was adopted and cla.use-by-clause 
cons:deration of the Bill was taken up. 

Clauses 2 and :3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri R. 
V enka ta raman. 

The motion was adopted and the Bill was passed. 
20. The Madhya Pradesh Budget 

The following items of business were taken up together:-

(i) General Discllssion on the Budget for the State of Madhya 
Pradesh for 1980-81. 

(ii) Demands for Grants on Account Nos. 1 to 43 in respect 
of the Budget for the State of Madhya Pradesh for 1980 ... 
81. 

(iil) Supplementary Demands for Grants Nos. 1 to 4, 6 to 11, 
13, 17 to 24, 27 to 30, 32 to 35, 40, 41 and 43 in respect of 
the Budget for the State of Madhya Pradesh for 1979-80. 

The following Members took part in the combined debate:-
(1) Shri Basudeb Acharia 
(2) Shri Munder Sharma 
(3) Shri Dalbir Singh 
(4) Shri N. K. Shejwalkar 
(5) Kumari Pushpa Devi Singh 
(6) Shri Godil Prasad Anuragi 

9 
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(7) Shri MotHal Singh 
(8) Shri Chakradhari Singh 
(9) Shri Vijay Kumar Yadav 

(10) Shri Kali Charan Sharm:l. 
(11) Shri Pratap Bhanu Sharma 

(12) Shri Arvind Netam 
(13) Shri Babu L:-1 Solanki 

Shri ~. Venkataraman replied to the debate. 

All the Demands for Grants on Account (both Revenue Account 
and Capital Account) for the 2mounts shown under column 3 of the 
printed List of Demands for Grants on Account (Madhya Pradesh) 
for 1980-81, were voted in full. 

All the Supplementary Demands for Grants (both Revenue 
Account and Capital Account) for the amounts shown under column 
3 of the printed List of Supplementary Demands for G!'ant9 (Madhya 
Pradesh) for 1979-80, were voted in full. 

21. Government Bill-Introduced 

The Madhya Pradesh Appropriation (Vote on Account) Bill, 1980. 

22. Government Bill-Passed 

The M·adhya Pradesh Appropriation (Vote on Account) Bill, 1980 

The motion for consideration of the Bill was moved by Shri R. 
Venkataraman. 

The motion for consideration was adopted and clause-by-clause 
consideration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enact!ng Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri R. 
Venkataraman. 

The motion was adopted and the Bill was passed. 

23. Government Bill-Introduced 

The Madhya Pradesh Appropriation Bill, 1980. 

~. GoverDment Bill-Passed 

The Madhya Pradesh Appropriation Bill, 1980 
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The motion for consideration of the Bill was moved by Shri R. 
Venkataraman. 

The motion for considera.tion was adopted and c1ause-by-clause 
consideration of the Bill was taken up. 

Clauses 2 and '3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri R. 
Venkataraman. 

The motion was adopted and the Bill was passed. 

7.17 P.M. 
(Lok Sabha adjourned tm 11 A.M. on Monday, the 17th March, 

1980). 

II 

AVTAR SINGH RIKHY, 
Secretary. 

GMGIPMRND-LSI-2580 LS-15-3-80-725. 



11 A.M. 

LOK SABRA 

BULLETIN-PART I 
[Brie:fi Record of Proceedings] 

Tuesday, March 18, 1980/Phalguna 28, 1901 (Saka) 

No. 17 

1. Starred Questions 

Starred Questions Nos. 102, 103, 105, 106 and 110-112 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 851-908, 910-976 and 

978-988 were laid on the Table. 

3. Short Notice Question 

Reply to Short Notice Question No. 1 address~d to the Minister 
of Communications regarding non-availability of stamps on Pandit 
Jawaharlal Nehru was laid on the Table as the Member was absent. 

4. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy each of the folloWing papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

-
(a) (i) Review by the Government on the workin'g of the 

North Eastern Electric Power Corporation Limited, 
Shillong, for the year 1978-79. 

(ii) Annual Report of the North Eastern Electric Power 
Corporation Limited, Shillong, for the year 1978-'19 along 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon . ..... 

(b) (i) Review by the Government on the working of the 
National Hydro-Electric Pawer Corporation Limited, 
New Delhi, for the year 1978-79. 

[p.T.O. 
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(ii) Annual Report of the National Hydro-Electric Power 
Corporation Limited, New Delhi, for the year 1918-79 
along with the Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(c) (i) Review by the Government on the working of Water 
and Power Development Consultancy Servfces (India) 
Limited, New Delhi, for the year 1978-79. 

(ii) Annual Report of the Water and Power Development 
Consultancy Services (India) Limited, New Delhi, for 
the year 1978-79 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 

(d) (i) Review by the Government on the working of the 
National Projects Construction Corporation Limited, 
New Delhi as uptodate. 

(ii) Annual Report of the National Projects Construction 
Corporation Limited, New Delhi, for the year 1978-79 
along with the Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(2) A copy of the Central Electricity Authority Regulations, 
1979 (Hindi and En"glish versions) published in Gazette of 
India dated the 24th December, 1979 issued under sec-
tion 4C of the Electricity (Supply) Act, 1948. 

(3) A copy of the Coal Mines Labour Welfare Fund (Amend-
ment) Rules, 1980 (Hindi and English versions) published 
in Notification No. G.S.R. 30 (E) in Gazette of India dated 
the 5th February, 1980, under sub-section (3) of section 10 
of t.he Coal Mines Labour Welfare Fund Act, 1947. 

(4) A copy of the Report (Hindi and English versions) per-
taining to the working of the Monopolies and Restrictive 
Trade Practices Commission for the .:>eriod 1st January, 
1978 to the '31st December, 1978, under section 62 of the 
Monopolies and Restrictive Trade Practices Act, 1969. 

(5) A copy of the Indian Telegraph (Second Amendment) 
Rules, 1980 (Hindi and English versions) published. in 
Notification No. G.S.R. 196 in Gazette of India dated the 
16th February, 1980, under sub-section (5) of section 7 
of the Indian Telegraph Act, 1885. 

(6) (i) A copy of the Annual Report of the National Institute 
of Public Finance and Policy, New Delhi, for the year 
1978-79. 
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(ii) A statement (Hindi and English versions) showing 
reasons for delay in laying the report and also for not 
laying Hindi version of the report simultaneously. 

(7) A copy o~ Notification No. G.S.R. 47 (Hindi and English 
versions) published in Gazette of India dated the 19th 
January, 1980 together with an explanatory memorandum 
making certain amendment to Notification No. 77173-
Central EXCises dated the 1st March, 1973 modifying the 
unconditional exemption thereunder to Zinc Oxide, issued 
under the Central Excise Rules, 1944. 

(8) A copy each of the following Notifications (Hindi and 
English versions) under section 159 of the Customs Act, 
1962:-

(i) G.S.R. 76 (E), published in Gazette of India dated the 
6th March, H~30 together with an explanatory memo-
randum regarding revised rate of exchange for con-
version of Pound Sterling into Indian currency or vice-
versa. 

(U) G.S.R. 79(E) published in Gazette of India dated the 
11 th March, 1980 together with an explanatory memo-
randum regarding revised rate of exchange for con-
version of Pound Sterling into Indian currency or vice-
versa in f.,upersession to Notification dated the 6th March, 
1980. 

(9) A copy of the Madhya Pradesh Gel!eral Sales Tax 
(AmendmEnt) Ordinance, 1980 (No.1 of 1980) (Hindi and 
English versions) promulgated by the Governor on the 
18th January, 1980, under article 213 (2) (a) of the Consti-
tution read with clause (c) (iv) of the Proclamation dated 
the 17th February, 1~a:> issued by the President in relation 
to the State of Madhya Pradesh. 

(10) A copy of the Amendment to Regulation 23 (ii) of the 
Reserve Bank of India General Regulations, 1949, under 
sub-section (4) of section 58 of the Reserve Bank of India 
Act, 1934. 

(11) A copy of the Uttar Pradesh Local. Self-Government 
Laws (Amendment) Ordinance, 1980 (No. 3 of 1980) 
(Hindi and English versions) promulgated by the 
Governor on the 6th March, 1980, under article' 213(2) (a) 
of the Constitution read with clause (c) (iv) of the Pro-
clamation dated the 17th February, 1980 issued by the 
President in re!ation to the State of Uttar Pradesh. 

[P.T.O. 
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(12) (i). A. copy of the Punjab Land Reforms (First Amend~ 
met, Rules, 1979 published in Notification No. G.S.R. 162 
in Punjab Government Gazette dated the 23rd November, 
1979, under section 26 (2) of the Punjab Land Reforms 
Act, 1972 read with clause (c) (iv) of the Proclamation 
dated the 17th February, 1980 issued by the President in 
relation to the State of Punjab. 

(ll), A statement (Hindi and English versions) explaining 
reasons for not laying the Hindi version of the Notification 
simultaneously. 

5. Statement by Minist~ 
'Elle Minister of Home Affairs made a statement regarding the 

reported burning of huts on the outskirts of Moradabad, Uttar 
Pradesh on 15 March, 1980. 

8. GovernmeDt BUI-Jittroduced 
The Requisitioning and Acquisition o~ Immovable Property 

(Amendment) Bin, 1980. 

7. Statement Regarding Ordinance-Laid on the Table 
An explanatory statement (Hindi and English versions) gIVIng 

reaaons for immediate legislation by the Requisitioning and Acquisi-
tion of Immovable Property (Amendment) Ordinance, 1980, wns 
laid on the Table: 

8. Government Bill-Introduced 
The Smugglers and Foreign Exchange Manipulators (Forfeiture 

of Property) Amendment Bill, 1980. 

9. MaUers under Rule 377 
(1) Shri E. Balanandan raised a rnatter regarding wUhdrawal of 

levy on Beedies. 
(2) Shri Cumbum N. Natarajan raised a matter regarding storage 

of water in Periyar Dam. 
(3) Shri Kumbha Ram Arya raised a matter regarding reported 

. dilapidated condition of Ganga Canal in Rajasthan. 
(4) Prof. Rup Chand Pal raised a matter regarding reported scar-

city of essential commodities in West Bengal for want of wa'gons. 
(5) Shri A. Neelalohithadasan Nadar raised a matt~r regarding 

reported disappearance of Cargo Ship "M. V. Kairali". 
10; Th. Punjab Budeelt 

The following items of business were taken up together:--
(i) General Discussion on the Budget for the State of Punjab 

for 1980-81. 
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(U) Demands for Grants on Account Nos. 1 to 41 in respect 
of the Budget for the State of Punjab lor 1980-81. 

(iii) Supplementary Demands for Grants Nos. I, 3, 4, 7 to 11, 
13, 15, 17, 19 to 22, 24, and 32 to 41 in respect of the Budget 
for the State of Punj#lb for 1979-80. 

The following Members took part in the combined debate:-
(1) Shri Suraj Bhan 
(2) Shri R. L. Bhatia 
(3) Shri Sushil Bhattacharya 
(4) Shrimati Sukhbuns Kaur 
(5) Shri Sunder Singh 
(6) Shri K. M. Madhukar 
(7) Shri Hakam Singh 
(8) Shri Amrender Singh 

Shri R. Venkataraman ret;?Ued to the debate. 

All the Demands for Grants on Account (both Revenue Account 
and Capital Account) for the amounts shown under column 3 of the 
printed List 01 Demands for Grants on Account (Punjab) for 1980-81, 
were voted in full. 

All the Supplementary Demands for Grants (both Revenue 
Account and Capital Account) for the amounts shown under column 
3 of the printed List of Supplementary Demands for Grants (Punjab) 
for 1979-80, were voted in full. 

11. Government Bill-Introduced 
The Punjab Appropriation (Vote on Account) Bill, 1980. 

12. Government 8il1-Passed 

The Punjab Appropriation (Vote on Account) Bill, 1980 

The motion for consideration of the Bill was moved by Shri R. 
Venkataraman. 

The motion for consideration was adopted and clause-by-clause 
consideration at the Bill was taken uP. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri R. 
Venkataraman. 

The motion was adopted and the Bill was passed. 
[P.T.a. 
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13. GoverlDent BW-Introd~ed 

The Punjab Appropriation Bill, 1980. 

I'. Government Bill-Passed 
The Pun;ab Appr.O'priation Bill, 1980 

The motion for consideration of the Bill was moved by Shri R. 
Venkataraman. 

The motion for consideration was adopted and clause-by-clause 
consideration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause I, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri R. 
Venkataraman. 

The motion was adopted and the Bill was passed. 

15. The Rajasthan Budget 

The following items of business were taken up toget.her.-

(i) General Discussion on the Budget for the State of RaJas-
rtlan for f980-81. 

(ii) Demands for Grants on Account Nos. 1 to 49 in respect of 
the Budget for the State of Rajasthan for 1980-81. 

(iii) Supplementary Demands for Grants Nos. 1 to 7, 9 to 11, 
15 to 22. 24, 26, 27. 29 to 32 and 34 to 48 in respect of the 
Budget for the S1.ate of Rajasthan for 197Y-/iO. 

Four cut motions [Nos. 30 to 33J to the Demands for Grants on 
Account in respect of the Budget for the State of Rajasthan for 
1980-81, were moved. 

Th~ following Members took part in the combined dt!bate .. -

,(1) Shri Daulat Ham Saran 
(2) Shri Mool Chand Daga 
(3) Ptof. Nirmala Kumari Shaktawat 
(4) Shri Saifuddin Chowdhary 
(5) Shri Banwari Lal 
(6) Shl'i Krishna Kumar Goyal 
(7) Shri Virdhi Chand Jain 
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(8) Shri Manphool Singh Chaudllary 
(9, Shri Ramavatar Shastri 

(10) Shri Bheekhabhai 
(11) Prof. Narain Chand Parashar 

Shri R. Venkataraman replied to the debate. 

All the .:;ut motions moved to the DemarJd~ for Grants on Account 
in respect of the Budget for the State of Rajasthan for 1986-81. 
were negatived. 

All the Demands for Grants on Account (both Rev~nue Account 
and Capital Account) for the amounts shown under column 3 of the 
priuted List of Demands for Grants on Account (Rajasthan) for 
198(}"81, were voted in full. 

All the Supplementary Demands for Grant! (both Revenue Ac-
count and Capital Account) for the amounts shown under C"oIumh 3 
of the printed List of Supplemerlt&ry Dem&nQs fOl" Grants (Rdjas· 
than) for 1979-80, were voted in full. 

16. Government Bill-Introduced 

The Rajasthan Appropriation (Vote on Account} Bill, 1980. 

17. Government Bill-Passed 

The Rajasth4n Appropriation (Vote on ACt.'Ount) Bill, 1980 
The motion for consideration of thf' Bill was moved by Shri R. 

Venkataraman. 
The motion for consideration was adopted I:Ind clause-by-clause 

consideration of the Bill was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause 1. the Enacting Formula and the Long Title werE: also 

adopted. 
ThE motion that the Bill be pa!'lsed was moved by Shri R. 

Venkataraman. 
The motion was adopted and the Bill was passed 

18. Govemment Bill-Introduced 

The Rajasthan AppropriatIon Bill 1980 

19. Govemment BID-PAssed 
The Rajasthan Appropriation Bill, 1980 

The motion for consideration of the Bill was mO\led by Shri R. 
Venkataraman. 

[P.T.O. 
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The motion for consideration was adopted and clause-by-clause 
consideration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved 6y Sl1ri 'it. 

Venkataraman. 
The motion was adopted and the Bill was passed. 

ZO.l'he TamilNadu Budget 

The following itf"ms of business were taken up together:-

(0 General Discussion on the Budget for the State of Tamil 
Nadu for 1980-81. 

(ii)Demands for Grants on Account Nos. 1 to 56 in respect of 
the Budget for the State of Tamil Nadu for 1980-81. 

(iii) Supplementary Demands for Grants Nos. 1 to 4, 6 to 9, 12 
to 31, 33, 34, 36 to 41 and 43 to· 58 in respect of the Budget 
for the State of Tamil Nadu for 1979-80. 

Six cut motions (Nos. 1 to 6) to the Demands for Grants on Account 
in respect of the Budget for the State of Tamil Nadu for 1980-81. 
were moved. 

The following Members took part in the combined debate:-
(1) Shri Abdul Samad . . 
(2) Shri N. Dennis 
(3) Shri K. Mayathevar 
(4) Shri K. T. Kosalram 
(5) Shri C. Chinnaswamy 
(6) Shri S. A. Dorai Sebastian 
(7) Shri M. Kandaswamy 
(8) Shri Era Anbarasu 
(9) Shri M. Ramanna Rai 

(10) Shri Era. Mohan 
(11) Shri. K. A. Rajan 

Shri R. Venkataraman replied to the debate. 
........ "Ito •• 

All the cut motions moved to the Demands .for Grants on Account 
in respect of the Budget for the 'State of Tamil: Nadu for 1980-81, 
were negatived. 
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All the Demands for Grants on Account (both Revenue Account 
and CapUal Account) for the amounts shown UDder eolumn 3 of the 
pl"inted List of Demands for Grants on Account (Tamil Nadu) for 
1980-81, were voted in tull. 

Al! the Supplementary Demands for Grants (both Revenue Ac-
count and Capital Account) for the amounts shown under column 3 
of the printed List of Supplementary Demands for Grants (Tamil 
Nadu) for 1979-80, were voted in full. 

21. Government Bill-IDtroduced 

The Tamil Nadu Appropriation (Vote on Account) Bill, 1980. 

22. Government Bill-Passed 

The Tamil Nadu Appropriation (Vote on Account) Bill, 1980 
The motion for consideration of the Bill was moved by Sbri R. 

Venkataraman. 
The motion for consideration was adopted and clause-by-clause 

consideration of the Bill was taken up. 
Clauses 2 and '3 and the Schedule were adopted. 
Clause I, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri R. 

Venkataraman. 
The motion was adopted and the Bill was passed. 

23. Government BUI-Introduced 

The Tamil Nadu Appropriation Bill, 1980. 

24. Government Bill-Passed 

The Tamil Nadu Appropriation Bill, 1980 

The motion for consideration of the Bill was moved by ShI'i R. 
Venkataraman. 

The motion for consideration was adopted and clause-by-clause 
consideration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri R. 

Venkataraman. 
The motion was adopted and the Bill was passed. 

[P.T.O. 
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25. The Uttar Pradeah Budpt 
The following items of business were taken up to'gether:-

(i) General Discussion on the Budget for the State of Uttar 
Pradesh for 1980-81. 

(ii) Demands for Grants on Account Nos· 1,3 to 13. 17 to 72. 74 to 78 
• 

80 to 105. 108 to 123 and 125 in resJX"ct of the Budget for the State 
of Uttar Pradesh for 1980-8 I. 

(iji) Supplementary Demands for Grants Nos. 1,4, 9, 14, 18, 19,21, 
23,28,29,34,35,37,39 to 41,45 to 48,50,52,53,55,57,58,61 
to 63,65 to 67,69, 75,82,86,87, 8BA, B9, 91,92,95,97, 10 7, I 17 

118, 1 ~ 1, I 2~ ami I ~5 ill rC~pl~ct of the Budget for the Stilte of Uttar 
Pradesh fOl' 1979-Bo. 

Fourteen cut motions [Nos. 1 to 14] to the Demands for Grants 
on Account in respect of the Budget for the State of Uttar Pradesh 
for 1980-81, were moved. 

The following Members took part in the combined debate:-

(1) Chaudhary Multan Singh 
(2) Shri Narayan Datt Tewari 
(3) Shri Harikesh Bahadur 
(4) Shri Chandra Pal Shailani 
(5) Shri Ram Pyare Panika 
(6) Shri Harish Rawat 
(7) Shri Hannan Mollah 
(8) Shri R. N. Rakesh 
(9) Shri Zainul Basher 

(10) Shri Muzaffar Hussain 
(11) Shri P. K. Kodiyan 
(12) Shri Ram Lal Rahi 
(13) Shri M. M. A. Khan 

[A closure motion moved by Shri p. Parthasarathy was adopted.l 

Shri R. Venkataraman replied to the debate. 

All the cut motions moved to the Demands for Grants on Account 
in respect of the Budget for the State of Uttar Pradesh for 1980-81, 
were negatived. . 
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All the Demands for Grants on Account (both Revenue Account 
and Capital Account) for the amounts shown under column 3 of the 
pr,inted List of Demands.for Grants on Account (Uttar Pradesh) lor 
1980-81, were voted in full. 

All the SllI;lplementary Demands for Grants (both Re\penue 
Account and Capital Account) for the amounts shown under column 
3 of the printed List of Supplementary Demttnds for Grants (Uttar 
Pradesh) for 1979-80, were voted in full. 

26. Government Bill-Introduced 

The Uttar Pradesh Appropriation (Vote on Account) Bill, 1980 

27. Government Bill-Passed 

The Uttar Pradesh Appropriation (Vote on Account) Bill, 1980 

The motion for consideration of the Bill was moved by Shri R. 
Venkataraman. 

The following Members took part in the debate:-

(1) Shri Krishna Chandra Pandey 
(2) Shri Ram Nagina Mishra 
(3) Shri Mahavir Prasad 

Shri R. Venkataraman replied to the debate. 

The motion for consideration was adopted an,d clause-by-c1ause 
consideration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri R. 
Venkataraman. 

The motion was adopted and the Bill was passed. 

28. Government Bill-Introduced 
The Uttar Pradesh Appropriation Bill, 1980 

29. Government Bill-Passed 
The Uttar Pradesh Appropriation Bill, 1980 

The motion for consideration of the Bill was moved by Shri R. 
Venkataraman. 

II 



The motion for consideration was adopted and c:1ause-by-clause 
CGDIidftatien of the Bill was taken up. 

Clauses 2. and 3 and the Schedule were adopted. 

Clause I, the Enacting Formula and the Long Tille were alao 
adopted. 

The motion that the Bill be passed was moved by Shri R. 
Verrkataraman. 

The motion was adopted and the Bill waa passed. 

8.56 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 19 March, 
1980). 

AVTAR SINGH RIKHY, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Wednesday, March 19, 1980jPhalguna 29, 1901 (Saka) 

No. 18 
J 1 A.M. 
1. Starred Questions 

Starred Questions Nos. J 22 and 124- t 29 were oralJy answered. 
Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 989-1043 and 1045--1166 

were 1aid on the TabJe. 

3. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Annual Report (Hindi !md English versions) 
of the Controller General of Patents, Designs and Trade 
Marks, for the year 1978-79, under section 155 of the 
Patents Act, 1970. 

(2) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (6) of section 3 of 
the Essential Commodities Act, 1955:-

(i) The Textiles (Production by Powerlooms) Control 
(Amendment) Order, 1979, published in Notification No. 
S.D. 377 (E) in Gazette of India dated the 30th June, 
1979. 

(u) The Cotton Textiles (Control) Amendment Order, 1979, 
published in Notification No. S.D. 378(£) in Gazette of 
India dated the 30th June, 1979. 

(3) A copy of the Central Silk Board Contributory Provident 
Fund (Amendment) Rules, 1979 (Hindi and English 
versions) published in Notification No. a.s.R. 719 in 
Gazette of India dated the 26th May, 1979, under sub-
section (3) of section 13 of the Central Silk Board Act, 
1948. 

[P.T.C. 
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(4) A copy of the Annual Report of the All India Handloom 
Fabrics Marketing Cooperative Society Limited, Bombay, 
for the year 1978-79 along with Accounts. 

(5) A COpy each of the following papers (Hindi and English 
versions) under sub-section (1) of section S19A of the Com-
panies Act, 1956:-

(i) Annual Report ofi the Cement Corporation of India 
Limited, New Delhi, for the year 1978-79 along with the 
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(ii) A statement regarding 'Review' by the Government 
on the working of the Company. 

(6) A copy each of the following Notifications (Hindi and 
English versions) issued under the Industries (Develop-
ment and Regulation) Act, 1951:-

(i) S.O. 102 (E) published in Gazette of India dated the 19th 
February, 1980 specifying goods manufactured or pro-
duced wholly or in part of jute in the scheduled indus-
try of textiles mentioned in the notification on which 
duty of excise shall be levied. 

(ii) S.O. 153 (E) published in Gazette of India dated the 10th 
March, 1980 rescinding the Commercial Vehicles (Res-
triction on Re-sale) Order, 1979. 

(7) A copy each of the foHowing papers (Hindi and ElIglish 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(a) (i) Review by the Government on the working of the 
Mining and Allied Machinery CoItloration Limited, 
Durgapur, for the year 1978-79. 

(ii) Annual Report of the Mining and Allied Machinery 
Corporation Limited, Durgapur, for the year 1978-79 
along with the Audited Accounts nnd the comments of 
the Comptroller and Auditor General thereon. 

(b) (i) Annual Report of the Engineering Projects (India) 
Limited, New Delhi, for the year 1978-79 along with the 
Audited Accounts and the comments of the Comptrol-
ler and Auditor General thereon. 

(ii) A Statement regarding 'Review' by Government on the 
working of the Company~ 
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(c) (i) Annual Report of the Jessop and Company Limited, 
Calcutta, foOr the year Ur78-79 along with the Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(ii') A statement regarding 'Review' by the Government on 
the working of the Company. 

(d) (i) Annual Report of the Richardson and Cruddas (1972) 
Limited, Bombay, for the year 1978-79, along with the 
Audited Accounts and the comments of the Comptroller 
and AuditOr General thereon. 

(ii) A statement regarding 'Review' by the Government on the 
working of the Company. 

(8) A copy of the Annual Report (Hindi and English ver-
sions) of the Central Si:lk BoaI'd, Bombay, for the year 
1978-79, under section 12A of the Central Silk Board Act, 
1948. 

(9) A copy each of the following Ordinances (Hindi and 
English versions) under article 213 (2) (a) of the Consti-
tution read with clause (c) (iv) of the Proclamation dated 
the 17th February, 1980 issued by the President in rela-
tion to the State of Gujarat:-

(i) The Bombay Police (Gujarat Amendment) Ordinance, 
1979 (No.6 of 1979) promulgated by the Governor of 
Gujarat on the 15th November, 1979. 

(ii) The Pollee (Incitement to Disaffection) (Gujarat 
Amendment) Ordinance, 1980 (No.3 of 1980) promul-
gated by the Governor of Gujarat on the 18th January, 
1980. 

(10) A copy each of the foUowing Ordinances (Hindi and 
gnglish versions) under article 213 (2) (a) of the Consti-
t.ution read with clause (c) (iv) of the Proclamation dated 
the 17th February, 1980 issued by the President in rela-
tion to the State of Madhya Pradesh:-

(i) The Madhya Pradesh Atyavashyak Seva Sandharan 
Tatha Vichchinnata Nivaran (Sanshodhan) Adhyadesh, 

1979 (No. 10 of 1979) promulgated by the Governor of 
Madhya Pradesh on the 26th December, 1979. 

(ii) The Madhya Pradesh Atyavashyak Seva Sandharan 
Tatha Vichchlnnata Nivaran (Sanshodhan) Ninan 
Adhyadesh, 1980 (No. 2 of 1980) promulgated by the 
Governor of Madhya Pradesh on the 6th February, 
1980. 

[P.T.a. 
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(11) A copy of Report (Hindi and English versions) of th~ 
Comptroller and Auditor G~neral of India for the year 
1978-79, Union Government (Railways) under article 
151 (1) of the Constitution. 

(12) A copy of Appropriation Accounts, Railways, for 1978·79, 
Part I-Review (Hindi and English versions). 

(13) A copy of Appropriation Accounts, Railways, for 1978-79, 
Part II-Detailed Appropriation Accounts (Hindi and 
English versions). 

(14) A copy of Block Accounts (including Capital statements 
comprising the Loan Accounts), Balance Sheets and Profit 
and Loss Accounts, Railways. for 1978-79 (Hindi and 
English versions). 

(15) A copy of the Navy Leave (First Amendment) Regula-
tions, 1980 (Hindi and English versions) published in 
Notification No. S.R.O. 75 in Gazette of India dated the 
1st March, 1980, under section 185 of the Navy Act, 1957. 

(16) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of lhe 
Companies A~t, 1956:-

(a) (i) Annual Report of the Bharat Earth Movers Limited. 
Bangalore, for the year 1978-79 along with the Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(iiJ A statement regarding Review on the working ot the 
Company. 

(b) (i) Annual Report of the Praga Tools Limited, Secunder-
abad, for the year 1978-79 along with the Audited Ac-
counts and the comments of the Comptroller and Audi-
tor General thereon. 

(ii) A statement regarding Review on the working of the 
Company. 

(e) (i) Annual Report of the Bharat Dynamics Limited, 
Hyderabad, for the year 1978-79 along with the Audited 
Accounts and the comments of the Comptroller Rnd 
Auditor General thereon. 

(ii) A statement regarding Review on the working of the 
Company. 



(17) (i) A copy of. the Annual Accounts (Hindi and English 
versions) of the Council of Scientific and Industrial Re-
search, New Delhi, for the year 1976-77 along with Audit 
Report thereon. 

(ii) A statement (Hindi and English versions) regarding Re-
view on the working of the Council. 

(iii) A statement (Hindi and English versions) showing rea-
sons for delay in laying the Accounts and the Audit Report. 

(18) (i) A copy of the Annual Report (Hindi and English ver-
sions) 01 the Institute of Applied Manpower Research, 
New Delhi, for the year 1978-79. 

(ii) A copy of the Review (Hindi and English versions) on 
the working of the Institute. 

~) A copy of the Report (Hindi· version) of the Commission 
of Inquiry on Maruti Affairs, together with Appendices, 
under sub-section (4) of section 3 of the Commissions of 
Inquiry Act, 1952. 

4. MetIiIIIges from Rajya Sabba 

Secretary reported the following messages from Rajya Sabha:--
(i) That Rajya Sabha had no recommendations to make to Lok 

Sabha in regard to the Appropriation (Vote on Account) 
BiU, 1980, passed by Lok Sabha on the 14th March, 1980. 

(ii) That Rajya Sabha had no recommendations to make to 
Lok Sabha in regard to the Appropriation (No.2) Bill, 
1980, passed by Lok Sabha on the 14th March, 1980. 

(iii) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Appropriation (Railways) Vote 011 
Account Bill, t 980, passed by Lok Sabha on the 12th 
Mal"ch, 1980. . 

(iv) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Appropriation (Railways) No. 2 
Bill, 1980, passed by Lok Sabha on the 12th March. 1980. 

5. Calling Attention 

Shri Shivkumar Singh called the attention of the Minister of Agri-
culture to the soil erosion problem in the country. 

The Minister of Agriculture made a statement in regard thereto. 

·English version of the Report was laid on the Table on the 2nd 
February, 1980. 

[P.T.O. 
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1.1 Matters Under Rule 377 

(1) Shri Ramavatar Shastri ralised a matter regarding crisis of 
drinking water in Bihar. 

(2) Dr. Vasant Kumar Pandit raised a matter regarding reported 
shortage of life saving drugs thereby causing hardship to patients. 

(3) Shri Chandra Pal ShaUani raised a matter regarding reported 
lathicharge by police on a procession of students in Aligarh on 17 
March, 1980. 

(4) Shri Sontosh Mohan Dev raised a matter regarding reported 
assault on two M.L.As and a Chief Councillor in Barpeta (Assam) 
by anti-social elements. 
7. Government BUl-Piassed 

The Requisition.ing and Acquisition of Immovable PTC1perty (Ame~ 
ment) Bill, 1980. 

The motion for consideration of the Bill was moved by Shri P. C. 
Sethi. 

An amendment for circulation of the BIi11 for the purpose of elicit-
ing opinion thereon was moved by Shri A. Neelalohithadasan Nadar 

An amendment for reference of the Bill to a Select Commtttee 
was moved by Shri Mool Chand Daga. 

An amendment for reference of the Bill to a Joint Committee 
was moved by Shri K. M. Madhukar. 

The following Members took part in the debate:-
(1) ShIi Somnatb Chatterjee 
(2) Shri Indrajit Gupta 

Sbri P. C. Sethi replied to the debate. 
(Lok Sa.blha adjourned at 1 P.M. and re-assembZed at 2.02 P.M.) 
The amendments moved by Shri A. Neelalohithadasan Nadar and 

ShIt. Mool Chand Daga were withdrawn by leave of the House. 
The amendment moved by Shri K. M. Madhukar was negatived. 
The motion for consideration was adopted and clause-by-clause 

consideration of the Bill was taken up. 
Clauses 2 and 3 were adopted. 
C.lause 4 was adopted, as amended. 
Clause 5 was adopted. 
Clause 1, the Enacting Formula and the Long Title ·were a1.o 

adopt.ed. 
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The motion that the Bill, as amended, be pB88ed was moved by 
Shri P. C. Sethi. 

The following Members took part in the debate:-

(1) Shri Mool Chand Daga 

(2) Shri K. M. Madhukar 

(3) Shri P. C. Sethi 

The motion was adopted and the Bill, as amended, was passed. 

8. Motion 

Shri Yogendra Makwana moved the following motion:-

"That this House do consider the Twenty-fifth Report of the 
Commissioner for Scheduled Castes and Scheduled Tribes 
for the year 1977-78, laid on the Table of the House on 
the 1st February, 1980." 

The following Members took part in the debate:-

(1) Shri Chandrajeet Yadav 

(2) Shri Kusuma Krishna Murthy 

(3) Shri Eduardo Faleiro 

(4) Shri Krishna Chandra Halder 

(5) Shri Narsinh Makwana 

(6) Shri Suraj Bhan 

(7) Shri Arvind Netam 

(8) Shri D. P. Yadav 

(9) Shri Dileep Singh Bhuria 

(10) Shri P. K. Kodiyan 

The discussion was not concluded. 

*9. statement by Minister 

The Minister of State for Home Affaira made a statement regard-
ing two missing blind J.lersons after their demonstration on 16 
March, 1980. 

[P.T.O. 
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10. Retort of Business Advisory Committee 

Shri P. Venkatasubbaiah presented the Third Report of Business 
Advisoty Committee. 

6. P.M. 

(Lok Sabha adjourned tiIlll A.M on Thursday, the 20th March, 1980) 

*At '3.23 P.M. 

AVTAR SINGH RIKHY, 
Secretary . 

. ..... --.--.--- ---.. --. - .. - -.---
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LOX SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, March 20, 1900lPhalguna 30, 1901 (Saka) 

No. 19 
11 A.M. 
1. SCarred Questioris .. 

Starred Questions Nos. 142 and 144-150 were orally answered. 
Replies to remaining questions were lai'd on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 1167-1263 and 1265-1346 
were laid on the Table. 
3, Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Annual Report (Hindi and English versions) 
of the National Labour Institute, New Delhi, for the yeBlt 
1978-79 along with Accounts and the Audit Report. 

V(2) A copy of the Report (Hindi and English versions) on 
fatal accident which occurred on the 9th October, 1979 at 
Bhanora Unit of Bhanora Colliery of Mis. Eastern Coal-
fields Limited. 

(3) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Council for Safety in Mines, 
Dhanbad, for the year 1978 along with Audited. Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
Government On the Report. 

(iii) A statement (Hindi and English versions) showing reasons 
for delay in laying the Report. 

(4) (i) A coPy of the Annual Report (Hindi and English ver-
sions) of the Central Coal Mines Rescue Stations Com-
mittee, Dhanbad, for the year 1978-79. 

[p.T.O. 
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(ii) A copy of the Revit'w (Hindi and English versions) by 
Government on the Report 

(iii) A statement (Hindi and English versions) showing reasons 
for delay in laying the Report. 

(5) A copy of the Employees' Provident Funds (Amendment) 
Scheme, 1980 (Hindi and English versions) published in 
Notification No. G.S.R. 175 in Gazette of India dated the 
9th February, 1980, under section 7 of the Employees' 
Provident Funds and Miscellaneous Provisions Act, 1952. 

(6) A statement (Hindi and English versions) explaining 
reasons for not laying the Annual Report and accounts of 
the National Safety Council for the year 1978-79 within 
the stipulated period of nine months after the close of 
the Accounting Year. 

(7) (i) A copy of the Passports (Eighth Amendment) Rules, 
1979 (Hindt and English versions) published in Notifica-
tion No. G.S.R. 376(E) in Gazette of India dated the 15th 
June, 1979 under sub-section (3) of section 24 of the 
Passports Act, 1967. 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above Notification. 

(8) A coPY of the Madhya Pradesh Vishwavidyalaya (Dwitiya 
Sanshodhan) Adhyadesh, 1979 (No.8 of 1979) (Hindi and 
English versions) promulgated by the Governor (In the 4th 
December, 1979 under article 213(2) (a) of the Constitu-
tion read with clause (c) (iv) of the Proclamation dated 
the 17th February, 1980 issued by the President in rela-
tion to the State of Madhya Pradesh. 

(9) (i) A copy of the Certified Accounts (Hindi- version) of 
the Central Institute of English and Foreign Languages, 
Hyderabad, for the year 1978-79. 

(i:i) A statement (Hindi and English versions) explainin~ 
reasons for not laying the Hindi version of the Accounts 
along with English version earlier. 

(10) (i) A coPy of the Certified Accounts (Hincti and Engltsb 
versions) of Kendriya Hindi Shikshan MandaI, Agra, for 
the year 1978-79. 

-The English versl.on of the Accounts was laid on the Table on 
the 2nd February, 1980. 
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(if) A statement (Hindi and English versions) showing reasons 
for delay. 

(11) (i) A copy of the Annual Accounts (Hindi and English 
versions) of the Aligarh Muslim University for the year 
1976-77 along with Audit Report thereon. 

(H) A statement (Hindi and English versions) showing rea-
sons for delay in laying the Accounts. 

(12) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the Indian Institute of Management, Calcutta., for 
the year 1978-79. 

(ii) A copy of the Review (Hindi and English versions) on the 
working of the Indian Institute of Management, Calcutta, 
for the year 1978-79. 

(13) A statement (Hindi and EngUsh versions) explaining rea-
sons for not laying the Accounts and the Audit Report of 
the Indian Institute of Management, Calcutta, for the 
year 1978-79 within the stipulated period of nine months 
afteI' the close of the Accounting Year. 

(14) (i) A copy of the Annual Accounts (Hindi and English 
versions) of the Delhi Transport Corporation, for the 
year 1978-79 together with Audit Report thereon under 
sub-section (4) of section 33 of the Road Transport Cor-
porations Act, 1950. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the Accounts. 

(15) A statement (Hindi and English versions) showing rea-
sons for delay in laying the Accounts. 

(16) A copy each Of the following papers under sub-section 
(1) of section 619A of the Companies Act, 1956:-

(a) (i) Review by the Government on the working of the 
Andhra Pradesh State Agro Industries Corporation 
Limited, Hyderabad, for the year ended 30th June, 
1977. 

(ii) Annual Report of the Andhra Pradesh State Agro 
Industries Corporation Limited, Hyderabad, for the year 
ended 30th June, 1977 along with the Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

[P.T.O. 
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(b) (i) Review (Hindi and English versions) by the Govern. 
ment on the working of the Rajasthan State Agro-
Industries Corporation Limited, Jaipur, for the year 
1977-78. 

(ii) Annual Report (Hindi and English versions) of the 
Rajasthan State Agro-Industries Corporation Limited, 
JaipUr, for the year 1977-78 along with the Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(C) (i) Review by the Government on the working of the 
Haryana Agro-Industries Corporation Limited, Chandi-
garh, for the y~r 1975-76. 

(ii) Annual Report of the Haryana Agro-Industries Cor-
poration Limited, Chandigarh, for the year 1975-76 along 
with the Audited Accounts and the- comments of the 
Comptroller and Auditor Gener.:-l thereon. 

(d) (i) Review (Hindi and English versions) by the Govern-
ment on the working of the Kerala Agro-Industries 
Corporation Limited, Trivendrum, for the year 1976-77. 

(ii) Annual Report (Hindi and English versions) of the 
Kerala Agro .. lndustries Corporation Limited, Trivendrum, 
for the year 1976-77 along with the Auaited Accounts 
and the comments of the Comptroller ;::nd Auditor 
General thereon. 

(17) Four statements showing reasons for delay in laying the 
reports mentioned at (16) above. 

(18) A statement explaining reasons for not laying simulta-
neously the Hindi versi'on of the Annual Report of Haryana 
Agro-Industries Corporation Limited, Chandigarh, for 
the year 1975-76. 

(19) A copy of the Madhya Pradesh Coopei:ative Societies 
(Thwd Amendment) Ordinance, 1979 (No. 9 of 1979) 
(Hindi and English versions) promulgated by the Gover-
nor of Madhya Pradesh on the 22nd December, 1979, 
unaer article 213 (2) (a) of .the Constitution read with 
clause (c) (iv) of. the Proclamation dated the 17 February, 
1980 issued by the President in relation to the State of 
Madhya Pradesh. 

(20) A copy of the Bombay Land Requisition (Gujarat Amend-
ment) Ordinance, 1979 (No. 9 of 1979) promulgated by 
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the Governor of Gujarat on the 29th December 1979 
under article 213 (2) (a) of the Constitution read' with 
clause (c) (iv) of the Proclamation dated the 17th Febru-
ary, 1980 issued by the President in relation to the State 
of Gujarat. 

(21) A copy each of the following Notificati'ons (Hindi and 
English versions) under section 38 of the Drugs and Cos-
metics Act, 1940:-

(i) The Drugs and Cosmetics (Second Amendment) Rules, 
1979, published in Notification No. G.S.R. 1241 in Gazette 
of India dated the 6th October, 1979. 

(ii) The Drugs and Cosmetics (Third Amendment) Rules, 
1979, published in Notification No. G.S.R. 1242 in 
Gazette of India dated the 6th October, 1979. 

(iii) The Drugs and Cosmetics (Fourth Amendment) Rules, 
1979, published in Notification No. G.S.R. 1243 in 
Gazette of India dated the 6th October, 1979. 

(iv) The Drugs and Cosmetics (Fifth Amendment) Rules, 
1979, published in Notification No. G!S.R. 1281 in 
Gazette of India dated the 20th October. 1979. 

(22) (i) A COpy of the Indian Medicine Central Council (Elec-
tion) Amendment Rules, 1979 (Hindi and English ver-
sions) published in Notification No. S.D. 532 (E) in 
Gazette of India dated the 15th September, 1979, under 
sub-section (2) of section 35 of the Indian Medicine Cen-
tral Council Act, 1970. 

(ii) A statement (Hindi and English versions) showing rea-
sons for delay in laying the above notification. 

(23) A copy of the Prevention of Food Adulteration (First 
Amendment) Rules, 1980 (Hindi and, English versi:ons) 
published in Notification No. G.S.R. 19(E) in Gazette of 
India dated the 28th January, 1980, under sub-section (2) 
of section 23 of the Prevention of Food Adulteration Act, 
1954. 

(~) (i) A copy of the Uttar Pradesh Krishi Utpadan Mandi 
Samitis (Alpakalik Vyawastha) (Sanshodhan) Adhyadeah, 
1980 (No. 2 of 1980) (Hindi and English versions) pro-
mulgated by the Governor of Uttar Pradesh on the 6th 
March, 1980, under article 213 (2) (a) of the Constitution 
read with clause (c) (iv) of the Proclamation dated the 
17th February, 1980 issued by the President in relation 
to the State of Uttar Pradesh. 

[p.T.D. 
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(ii) A statement (Hindi and English versions) explaining the 
circumstances which necessitated immediate legislation 
by the above Ordinance. 

4. Messages from Rajya Sabha 

Secretary reported the following messages from Rajya Sabha:-

(i) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Finance Bill, 1980, passed by Lok 
Sabha on the 14th March, 198Q. 

(ii) That Rajya Sabha had no recommendations to make to 
Lok Sabha in reg8'l"d to -the Union Duties of Excise (Elec-
tricity) Distribution Bill, 1980, passed by Lok Sabha on 
the 14th March, 1980. 

(iii) That Rajya Sabha had no recommendations to make to 
Lok Sabha in regard to the Assam Appropriation (Vote 

on Account) Bill, 1980, passed by Lok Sabha on the 15th 
March, 1980. 

(iv) That Rajya Sabha had no' recommendations to make to 
Lok Sabha in regard to the Assam Appropriation Bill, 
1980, passed by Lok Sabha on the 15th March, 1980. 

5. Calling Attention 
'Sh'l'i M. Ram Gopal Reddy called the attention of the Minister of 

External Affairs to the reported fresh complications in the supply 
of nuclear fuel by the U.S.A. for Tarapur. 

The Minister of External Affairs made a statement in regard 
thereto. 
6. Motion regarding Third Report of BW!iness Advisory Committee 

Shri P. Venkatasubbaiah moved the following motion:-
"That this House do agree with the Third Report of the Busi-

ness Advisory Committee presented to the House on the 
19th March, 1980." 

An amendment moved by Shri A. K. Roy was withdrawn by leave 
of the House. 

The motion was adopted. 

7. Statement by Minister 
The Minister of State for Railways. made a statement on the de-

railment of 11 Dn. Barak Valley Express between Dihakho and 
Mupa Stations of Northeast Frontier Railway on 20 March, 1980. 
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8. MatteI'. under Rule 377 

(1) Shri Samar Mukherjee raised a matter rega·rding 'l'eported 
plan of West Bengal Congress (I) leaders to block Siliguri-Assam 
Highway 011 24 March, 1980 disrupting supplies of essential commo-
dities to Assam. 

(2) Shri Ram Swaroop Ram raised a matter regarding measures 
to check devastation by floods every year in Bihar. 

(3) Shri K. A. Rajan raised a matter regarding setting up of 
second Railway Coach Factory in Kerala. 

(4) Shri Era Mohan raised a matter regarding reported closure of 
the Central Ground Water Board Oftlce at Coimbatore. 

(5) Shri Eduardo Fa-Ieiro raised a matter regarding reported st'l'ike 
by the employees of four news agencies. 

9. Motion 

Discussion on the following motion moved by Shri Yogendra 
Makwana on the 19th March, 1980, continued:-

"That this House do consider the Twenty-fifth Report of the 
Coqun.issioner fO'1' Scheduled Castes and Scheduled Tribes 
for the year 1977-78, laid on the Table of the House on 
the 1st February, 1980." 

The following Members took part in the debate:--
(1) Shri Giridhar Gamango 
(2) Shri R. R. Bhole 
(3) Shri C. T. Dhandapani 
(4) Shri A. C. Das 
(5) Shri Hartkesh Bahadur 
(6) Sh'l'i N. E. Horo 
(7) Shri Ram La} Rahi 
(8) Shri Harish Rawat 
(9) Shri Jagpal Singh 

(10) Shri Ram Pyare Panika 
(11) Shri Hlralal R. Parmar 
(12) Shri Pius Tirkey 
(13) Shri Uttam Rathod 

(14) Shrlmati Sahodrabai Rai 
(15) Sh!'i Rajnatb Sonkar Shastri 
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(16) Shri Dalbir Singh 
(17) Shri Mahabir Prasad 
(18) Shri Bheekhabhai 
(19) Shri Shibu Soren 
(20) Shri Ranjit Singh 
(21) Shrimati Vi'dya Chennupati 
(22) Shri Maganbhai Barot 

The discussion was not concluded. 
"P. M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 21st March, 1980) 

AVTAR SINGH RIKHY, 
Secret8'l"Y. 
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11.01 A.M: 

BULLETIN-PART I 
[Brief Record of Procee,d.iDgsl 

Friday, March 21, 1980jChaitra 1, 1902 (Saka) 

No. 20 

1. Starred Questions 

StaITed Questions··Nos. 163-168-. were orally answered. Replies 
to remaining questions were laid on the' Table. 

2. Unstarred Questions 

Replies to Unstart'ed Questions Nos. 1347-1358, 138~1463 and 
1466-1531 were laid on the Table. 
3. Papers ,laid' on the ,Table 

The following papers were laid on the Table:""':' 

(1) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (3)' of section 17 of 
the Export (quality Control and Irispection) Act, 1963:-

(i) The Export of Paints and .Allied pr'oducts (Quality Con-
trol and Inspection) Rules, 1980, published in Notifica-
tion No. S.O. 356 in Gazette· of, India dated the 18th 
February, 1980. 

(ii) The Export of Glazed Earthenware Tiles (Quality Con-
trol and Inspection) Rules, 1980, published In Notifica-
tion No. S.O. 359 in Gazette of Iridia dated' the 18th 
February, 1980. 

(2). A copy of the Standards of Weights and Measur .. 
(Packaged Commodities) Amendment Rules, 1980 (Hindi 
and English versions) published in ·NlSttfieation No. G.S.R. 
59(E) in Gazette of India dated the 23rd February, 1980. 
under- sub-secU01'l. (4) of section 83' at tbe ·.Standards of 
~ts and· Measures- Act, 19'1ft.:.. 

[p.T.Q 
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(3) A copy of Notification No. S.O. 25/1/78-Adm. (Hindi and 
English versions) published in Gazette of India dated the 
14th July, 1979 declaring Ammomum Subulatu~ Roxb 
(Large Cardamom) a Cardamom Ph'nt for the purpose 
of the Act, issued under section 3 of the Cardamom 
Act, 1965. 

(4) A copy of the Certified Accounts (Hindi and English 
versions) of the Cardamom Board, Cochin, for the year 
1978-79 and the Audit Report thereon, under sub-section 
(4) of section 19 of the Cardamom Act, 1965. 

(5) A cOpy of the Certified Accounts (Hindi and English ver-
sions) of the Coffee Board for the year 1976-77 and the 
Audit Report thereon. 

(6) A copy of the Annual Report (Hindi and English versions) 
of the Basic Chemicals, Pharmaceuticals and Cosmetics 

Export Promotion Council, Bombay, for the year ending 
31st March, 1979 together with audited accounts. 

(7) A copy of Notification No. S.O. 2207 (Hindi and English 
versions) published in Gazette of India dated the 30th 
June, -1979 making certain amendment to Notification No. 
S.O. 1'3(E) dated the 11th January, 1978, issued under 
section 4 of the Rubber Act,1947. 

(8) A copy each of the following papers (Hindi and English 
ver.'9ions) under sub-section (1) of se~tion 619A of the 
Companies Act, 1956:-

(i) Review by the Government on the working of the Trade 
Fair Authority of India, New Delhi, for the year 1978-79. 

(ii) Annual Report of the Trade Fair Authority of India, 
New Delhi, for the year 1978-79 along with the Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(9) A copy of the Report (Hindi and English versions) of the 
Commissioner of Railway Safety on the working of the 
Commisson of Railway Safety for the year 1976-77. 

(10) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(a) (i) Review by the Government on the working of the 
U.P. State Agro Industrial Corporation Limited, 
Luclmow, for the year 1976-77. 
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(ii) Annual Report of the U.P. State Agro Industrial Cor-
poration Limited, Lucknow, for the year 1976-77 along 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working of 
the Andhra Pradesh State Agro Industries Corporation 
Limited, Hyderabad, fen- the period ended 30th June, 
1975. 

(ii) Annual Report of the Andhra Pradesh State Agro In-
dustries Corporation Limited, Hyderabad, for the period 
ended 30th June. 1975 along with the Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

(c) (i) Review by the Government on the working of the 
Tamilnadu Agro Industries Corporation Limited, 
Madras. for the year 1976-77 .• 

(ii) Annual Report of the Tamilnadu Agro Industries Cor-
poration Limited. Madras, for the year 1976-77 along 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(d) (i) Review by the Government on the working of 
Kerala Agro Industries Corporation Limited, Trivan-
drum, for the year 1977-78. 

(ii) Annual Report of the Kerala Agro Industries Corpo-
ration Limited. Trivandrum, for the year 1977-78 along 
with the Audited AccO'Unts and the comments of the 
Comptroller and Auditor General thereon. 

(e) (i) Review by the Government on the working of the 
Orissa Agro Industries Corporation Limited, Cuttack, 
for the year 1971-72. 

(ii) Annual Report of the Orissa Agro Industries Corpora-
tion Limited, Cuttack, for the year 1971-72 along with 
the Audited Accounts and the comments of the Comp-
troller and AuditO!' General thereon. 

(f) (i) Review by the Government on the working of the 
Orissa Agro IndUIStries Corporation Limited, Cuttack, 
for the year 1973-74. 

(ii) Annual Report of the Orissa Agro Industries Corpora-
tion Limited, Cuttack, for the year 1973-74 along with 
the Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 
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(11) 'Six statements (Hindi and English versions) showing 
reasons for delay in 'laying thereports'meDtioned at (10) 
above. 

(12) A copy of the Annual Report (Hindi and English versions) 
oJ'the Tobacco Boanl, Guntur, for the year 1978~79 along 
with the Accounts and the Audit Report' thereon, under 
sub-seetion (3) of section 22 read with !lub-lecti'on (4) of 
section 19 of the Tobacco Board Act, 1975. 

'(18) A"capy of 'the 'Review (Hindi and English versions) by 
, 'the ~Govermnent on the working of the Tobacco Board, 

Guntur iorthe 'Year 1978-79. 
(14) A copy of the Annual Report (Hindi and English versions) 

of the Delhi Financial Corpor'ation together with the 
'Audttor's' Report for the year '1978-79 published in Noti-
ficationNo. F. 6/7/'1s;.Fin. (G) in Delhi Gazette dated the 
28th August, 19'19, under sub-section (3) of ,section 38 of 

':the. State 'Financial COl'pOl'ations Act, 1951. 

~ ..... _ from Rajya Sabha 

Secretary ~d1he following messages from ',Rajya Sabha:-
'(i) 191at':,Rah'a : Sahha, ',had no ,rerlOmmendations to make to 

ook'&baa in 'regard to the Bihar Appropriation (Vote on 
Account) Bill, 1980" passed' by Lok· Sabha on the 15th 
'~Mllfth, 1980. 

(ii) That Rajya Sabha had no recommendations to make to 
Lok Sabha in regar'd to the Bihar Appropriation Bill, 1980, 
passed by Lok Sabha on the 15th March, 1980 . 

• (iii) a'hat RajyaSabha ,had no recommendations to make to 
Lok Sabha in regard to the ,Gujarat Appropriation (Vote 
on Account) Bill, 1980, passed by Lok Sabha on the 15th 
'March, '1980 . 

. (iv) That .l\ajya Sabha had no recommendations to make. to 
Lok Sabha.inrregard to the ,Gujarat Appropriation Bill, 
1980, passed by Lok Sabha on the 15th March, 1980. 

'(JI):111Ia,tiBajyaiilatlhahadj,no :l"BoommeJldaticmsto make to 
Lok Sabha in regard to the Madhya Pradesh -Appropriation 
(V.-te· ,on Aocount)· Bill, .1980, passed by.Lok Sabha on the 

',lMh iarch, 1980. 

'-(vi) That' Rajya' Sabha had no' reoommen'dations to make to 
Lok Sabha in regard'to the Madhya'Pradesh' Appropriation 
Bill, 1980, passed by Lok Sabha on the 15th March, 1980. 
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(Yii) . Thatl-Rajys-Sabha, '-had' "nO .recommeildatims· to-"!II8ke' to 
Lok'''Sabha in' regard' to 'the 'Maharaabtra 'Appivpitation 
(Vete on AC!CoanttBill~ 1980; paned'by Lor6Jabha on·the 
17th March, 1980. 

(viii) That Rajya Sabha had no recommendations .to make to 
Lok Sabha in regard to the MaharashtI'a Appropriation 

:BI11; 'l980;'puaeci' by b>k Babba on,the mh"Mueh, JJ80. 

S. Calling Attention 

Shri Ajoy Biswas called the attention of the Minister of .Hmne 
Affairs to the reported police firing on the onion growers at Pim-

palgaon-Baswant in Nasik distI'ict of Maharashtra' "On , '19th March, 
1980 resulting in the death of two pe:'"sants and' injuries to several 
others. 

The Minister of State· for Home Affairs· made a . .staiement in 
regard thereto. 

6. Statement b)' Prime'MiaJster 
The Prime Minister made a statement !'egarding i the .demonstra-

tion in West Bengal over the situation in Assam. 

7. Presentation of Petition 

Shri Bapusaheb Parulekar presented a. petitiqn signed by 
Shrimati Kusum Ramchandra Abhyankar and 'Others ~arding 

esta.blishment of Ratnagiri Aluminium Project in Maharashtra. 

8. Statement by Minister 

The Minister of Energy, Irrigation and...Coal made a . -.tatement 
regarding the Report of Rashtriya Barh Ayog (National Flood Com-
mission). 

9. Statement regarding Government Business 

The Minister of Parliamentary Affairs made a statement regard-
ing Government business for the week commendng the'25th 'March, 
1980. 

lO.~"''''. u.Ier~8III& an 
(1) Shri Jyotirmoy Bosu raised a -matter regataing migration 

of'Non-Assamese .speaking famtHes from Nalbari "and Barpeta 
(Assam) to Alfpurduar railway 'station ;(WestJBen~). 
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(2) Shri Satyanarayan Jatiya raised a matter regarding reported 
non-payment of wages to workers and price to the sugarcane growers 
by the management of Seth Govind Ram Sugar Mills, Mahidpur 
(Madhya Pradesh). 

(3) Shri Mani Ram Bagri raised a matter regarding law and 
order situation in the country. 

(4) Shri Kedar Pandey raised a matter regarding reported delay 
in the construction of railway bridge over river Gandak at Chhitoni 
(Bihar). 

11. Motion 

Discussion on the follOWing motion moved by Shri Yogendra 
Makwana on the 19th March, 1980, continued:-

"That this House do consider the Twenty-fifth Report of the 
Commissioner f<or Scheduled Castes and Scheduled Tribes 
for the year 19T7-78, laid on the Table of the House on the 
1st February, 1980." 

The following Members took part in the debate:-
(1) Shrimati Bibha Ghosh Goswami 
(2) Shri K. Pradhani 
(3) Shri R. N. Rakesh 
(4) Shri Bapusaheb Parulekar 
(5) Shri A. R. Mallu 
(6) Shri'Mool Chand Daga 
(7) Shri C. Chinnaswamy 
(8) Shri .Ram Swaroop Ram 
(9) Shri Godil Prasad Anuragi 

(10) Shri Chintamani Jena 
(11) Shri Buta Singh 

Shri Yogendra Makwana replied to the debate. 

11. Private Member's Resolution-Under Consideration 
Discussion on the following Resolution moved by Shrimati 

. Suaeela Gopalan and the amendment thereto moved on the 1st 
FebruBTy, 1980, continued:-

"This House is of the opinion that a re8{Jpraisal of the exist-
ing Centre-State relations with a view to give more finan-
cial powers and greater autonomy for the States in conso-
nance with the true concept of federalism is necessary and 
in this context calls upon the Central Government to 
immediately convene a Conference of Chief Ministers 

along with representativr of recognised political parties." 
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The following Members took part in the debate:-
(1) Shri K. Lakkappa 
(2) Shri Chandrajeet Yadav 
(3) Shri Era Mohan 
(4) Shri Shivraj V. Patil 
(5) Shri Borajmohan Mohanty 
(6) Shri Chitta Basu 
(7) Shri Narayan Choubey 
(8) Shri Keyur Bhushan 
(9) Shri Ram Vilas Paswan 

The discussion was not concluded. 

13. Calling Attention 
Shri Samar Mukherjee called the attention of the Ministry of 

Energy and Irrigation to the reported explosion at Ni:rsha Colliery' 
of the Eastern Coalfie1ds Ltd. causing the death of 7 persons and 
injuries to several others. 

The Minister of Energy and Irrigation made a st~tement in regard 
thereto. 

14. Statement by Minister 

The Minister of Home Affairs made a statement regarding the 
incident of clash between some policemen and some lawyers in 
Gwalior on the 20th March, 1980. 

6.36 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 25th March, 

1980) 

AVTAR SINGH RIKHY, 
Secretary. 
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LOK SABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 
.... 
• 

Tuesday, March 25, 1980/Chaitra 5, 1902 (Sake) 

No.· 21 
11.01 A.M. 

1. s.ftecI Questions 

Starred Questions Nos. 183, 184, 186, 188 and 190-192 were orally 
answered. Replies to Starred QueRtions Nos. 181), 187, 189. 193-199, 
201 and 202 were laid on the Table. 

2. UaStarred Questions 

Replies to Unstarred Questions NOI. 153%-1640, 1642-.1168 and 
167~1675 were laid on the Table. 

3. Papers laid on the Table 

The following papers were laid on the Table:-

(1) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the Film and Television Inst!tate of IncHa, Pune 
for the year 1978-79 along with Audited Aceounts. 

(ii) Statement (Hindi and English versions) showing reasons 
for delay in laying the above Report. 

(2) A copy of the Madhya Pradesh Civil Courts (Amendment 
and Validation) Ordinance, 1979 (No. 7 of 1979) (Hindi 
and . English versions) proIII1IIPted by the GoftrDD~ of 
Mac:lhya Pradesh., Oft· the 28th November, 1979, unclei' 

. .article 213(2) (a) of' the CoMtituiiOl1 read with eJMate 
(c) (iv) of the Proclamation dated the 17th I'e1truary, 
1980 issued by the President in relation to the State of 
Madhya PradeSh. 

[P.T.O. 
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(3) A copy of the Annual Report (Hindi and English versions.) 
for the year 1978-79 on the working and administration of 
the Companies Act, 1956, under section 638 of the said 
Act. 

(4) (i) A copy of the Audit Report (Hindi and English ver-
sions) on the accounts of the Delhi Ul'ban Art Commission 
for the period from May, 1974 to March, 1978 under sub-
sectiop (4) of Section 20 of the Delhi Urban Art Com-
mission Act, 1973. 

(ii) Review (Hindi and English versions) by Government on 
the above Audit Report. 

(iii) Statement (Hindi and English versions) showing reasons 
for delay in laying the Audit Report. 

(5) A copy of Notification No. S.O. 200(E) (Hindi and Eng-
lish versions) published in Gazette of India dated the 21st 
March, 1980 containing President's Order dated the 21st 
March, 1980 issued under section '31 of the Delhi Adminis-
tration Act, 1966 suspending certain. provisions of the 
said Act, dissolving the Metropolitan Co'uncil of Delhi and 
directing that the member's of the Executive Council 
shall cease to hold office as such. 

4. Messages from Rajya Sabh. 

Secretary reported the following messages from Rajya Sabha:-

(i) That Rajya Sabha had nO recommendations to make to 
Lok Sabha in regard to the Orissa Appropriation (Vote on 
Account) Bill, 1980, passed by Lok Sabha on the 17th 
March, 1980. 

(ii) That Rajya Sabha had no recommendations to ma·ke to 
Lok Sabha in regard to the Orissa Appropriation Bill, 
1980, passed by Lok Sabha on the 17th March, 1980. 

5. Calling Attention 
Shri K. P. Singh Deo called the attention of the Minister of Com-

merce and Civil Supplies to the reported arrest of seven mulU-
millionaires of Bihar in connection with a multimillion rupee salt 
and "coal smuggling racket. . . 

The Minister of State for Commerce and Civil SuppUes made a 
statement in regard thereto. 
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6. Matters under Rule 377 

(1) Shri K. M. Madhukar raised a matter regarding reported 
death of a patient in Patna hospital. 

(2) Shri T. R. Sham anna raised a matter regarding reported en-
circling of Peenya plantation village in Bangalore by erecting a high 
wall by military authorities causing difficulties to the villagers. 

<a) Shri Krishna Chandra Halder I'j!ised a matter regarding re-
ported closure of Andal cap-storage by Food Corporation of India 
resulting in unemployment of employees. 

(4) Shri Uttamrao PatiI r .. ised a matter regarding sick units of 
Agro-Service Centres in Maharashtra. 
7. Statutory Resolutions-under ~onsideration 

@(1) GIANI ZAIL SINGH moved the following Resolution:-
"That this House approves the Proclamation issued by the 

President on the 17th February, 1980 under article 356 of 
the Constitution 'in relation to the State of Bihar." 

@(2) GIANI ZAIL SINGH moved the following Resolution:-
"That this Ho~ approves the Proclamation issued by the 

President on the 17th February, 1980 under article 356 of 
the Constitution in relation to the State of Gujarat." 

@(3) GIANI ZAIL SINGH moved the following Resolution:-
"That this House approves the Proclamation issued by the 

President on the 17th February, 1980 under article 356 of 
the Constitution in relation to the State of Madhya 
Pradesh." 

@(4) GIANI ZAIL SINGH moved the following Resolution:-
"That this House approves the Proclamation issued by the 

president on the 17th February, 1980 under articlf 356 of 
the Constitution in relation to the State of Maharashtra." 

@(5) GIANI ZAIL SINGH moved the following Resolution:-
"That this House approves the Proclamation issued b) the 

president on the 17th February, 1980 under article 356 of 
the Constitution in relation to the State of Orissa." 

@(6) GIANI ZAIL SINGH moved the following Resolution:-
"That this House approves the Proclamation issued by the 

President on the 17th February, 1980 under article 356 of 
the Constitution in relation to the State of Punjab." 

@Disc-usseif together: ----------.- .. -.. ------ .. ---.- -----.. ---
[P.T.O. 
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@(7) GIANI ZAIL SINGH moved the following Resolution:-

"That this House approves the Prociamatioo issued by the 
president on the 17th February, 1980 under article 356 of 
the Constitution in relation to the State of Rajaathan." 

.@(8) . GIANI ZAIL SINGH moved the following Besolution:-
"That this House approves the Proclamation issued by the 

President on the 17th February, 1980- under artiel~·35& of 
the Constitution in relation to the State of Tamil Nadu." 

@(9) GIANI ZAIL SINGH moved the following Resol;tion:-
"That this House approves the Proclamtion issued by the 

President on the 17th February, 1980 under article 356 of 
the Constitution in relation to the State of Uttar Pradesh," 

The following Members took part in the combined debate:-
(1) Shri Rasheed Masood 

'(2) Shrl Mohan Lal SukhaciW, 
(3) Shri Gulsher Ahmed 
(4) Shri Somnath Chatterjee 
(5.) Shr'i C. M. Stephen 
(6). Sb!::i ChintamaRi Panigrahi 
(7) Shri Shivraj V. Patil 
(8) Sbri V. Kishore Chandra S. Deo 
(~) Shri Jaideep Singh 

(10) Shri Virdhi Chand Jain 
(11) Shri Indrajit Gupta 
(1~) ShI'i Harish Kumar Gangwar 
(13) Shri Frank Anthony 
(14) Shri R. R. Bhole 

(15) Shri Maganbhai Barot 
16) Shri Chandra Pal Shailani 
(17) Shri Brajmohan MohaJlty 
(18) Shri Mool. ChandDaga (Speech unfinished). 

The .• discussion was not concluded. 
6 P.M. 
(Lok Sabba adjourned till 11 A.M. on Wednesday, the 28th March, 

1980); 

@Discussed together. 

AVTAR SINGH' 'RIKHY, 
Secretary. 
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'LOK SABRA 

BULLETIN-PART I 
~Btief Reeol'd of Proceedings] 

Wednesday; March 26, 1980/Chaitra 6, 1902 (Salta) 

No. 22 
11.01 A.M. 

1. Starred ~ Questions 

Starred Questions Nos. 203-206 were orally answered. RepUes 
to 'Starred Questions Nos. 207-219, 219A and 220-222 were laid OD 
the Table. 

2. Unstarred QUestions 

Replies to Unstarred Questions Nos. 167~1875 and 1875A were 
laid on the Table. 

3. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A C<ll;ly each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i). Annual Report of the Central Electronics Limited, New 
Delhi, for the year 1978-79· along with the Audited 
Accounts and the comments of th~ Comptroller and 
Auditor General thereon. 

(ii) Statement rega'l'ding Review by the Government on 
the working of the Company and reasons for delay in 
laying the Report. 

(2,1 A copy ea"h of the following papers (Hitidi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act. 1956:-

(i) Review by the Government on the working of Neyvell 
Lignite Corporation Limited, NeyveU (Tamil Nadu) for 
the year 1978-79 

[P.T.O. 
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(ii) Annual Report of the Neyveli Lignite Corporation 
Limited, Neyveli (Tamil Nadu) for the year 1978-79 
along with the Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(3) A copy of the Annual Report (Hindi and English versions) 
of the Central Power Research Institute, Bangalore, for the 
:rear 1978-79 along with Audited Accounts. 

(4) A COpy of the Gujarat Legislative Assembly (Leader of the 
Opposition) Salary and Allowances (Amendment) Rules, 
1980 (Hindi and English versions) published in Notifica-
tion No. GK-80-8-4691IB (PA) in Gujarat Government 
Gazette dated the 4th March, 1980, under sub-section (3) 
of section 12 of the Gujarat Legislative Assembly (Leader 
of the Opposition) Salary and Allowances Act, 1979 read 
with clause (c) (iv) of the Proclamation dated the 17th 
February, 198() issued by the President in 'relation to the 
State of Gujarat. 

(5) A copy of the Salary and Allowance!; of Leader of Oppo-
sition in Legislative Assembly Rules, 1979 (Hindi and 
English versions) published in Notification No. G.S.R. 41 
in Punjab GovQ,J"nment Gazette dated the 30th March, 
1979, together with Corrigendum thereto published in 
Punjab Government Gazette dated the l()th August, 1979 
under sub-section (3) of section 10 of the Salary and 
Allowances of Leader of Opposition in Legislative Assem-
bly Act, 1978 read with clause (c) (iv) of the· Proclamation 
dated the 17th February, 1980 issued by the President in 
relation to the State of Punjab. . 

(6) A copy of the Bihar Legislature (Members' Salaries, 
Allowances and Pension) (Amendment) Ordinance, 1980 
(No.4 of 1980) (Hindi and English versions) promulgated 
by the Governor of Bihar on the 4th March, 1980, under 
article 213 (2) (a) of the Constitution read with clause 
(c) (iv) of the Proclamation dated the 17th February, 
1980 issued by the President in relcltion to the state of 
Bihar. 

(7) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(a) (i) Annual Report of the Bharat Heavy Plate and 
Vessels Limited, Vlsakhapatnam, for the y.ear 1978-79 
along with the Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 
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(ii) Statement regarding Review by the Government on t.he 
working of the Company. 

(b) (i) Annual Report of the Bharat Pumps and Compres-
sors Limited, Naini, Allahabad, for the year 1978-79 
along with the Audited Accounts and the comments of 
tne Comptroller and Auditor General thereon. 

(ii) Statement regarding Review by the Government on the 
working of the Company. 

(c) (i) Review by the Government on the working of the 
Bharat Opthalmic Glass Limited, Durgapur for the year 
1978-79. ' 

(ii) Annual Report of the Bharat Opthalmic Glass Limited, 
Durgapur, for the year 1978-79 along with the Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(8) Statement (Hindi and English versions) showing reasons 
for delay in laying the Report mentioned at 7 (c) above. 

(9) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (2) of section 18A of 
the Industries (Development and Regulation) Act, 1951:-

(i) S.O. 556 (E) published in Gazette of India dated the 28th 
September. 1979 regarding continuation I)f the manage-
ment of M: s. Eastern Distilleries Private Limited, 
Calcutta. 

(ii) S.O. 757 (E) published in Gazette of India dated the 26th 
November, 1979 regarding continuation of the manage-

. ment of Mis. Containers and Closures Limited, Calcutta. 

(10) A copy of Notification No. S.O. 15(E) (Hindi and English 
versions) published in Gazette of India dated the 11th 
January, 1980 regarding continuation of the management 
of Mis. Shri Janki Sugar Mills and COlTlf?8ny. Doiwala, 
District Dehradun (Uttar Pradesh) by the Uttar Pradesh 
State Sugar Corporation Limited, under sub-~ectjon (2) of 
section 18AA of the Industries (Development and Regula-
tion) Act, 1951. 

(11) A copy each of the following Reports (Hindi and English 
versions) under article 151(1) of the Constitution:-

(I) Advance Report of the Comptroller and Auditor Genera. 
6f India for the year 1978-79, Union Gov"ernment (Civil). 

[p.T.D. 
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(U) Report of the Comptroller and Auditor General of India 
for the year 1978-79, Union Government (Defence Ser-
vices). 

(12) A l'OPY of the Appropriation Accounts of the Defence 
Services. for the year 1978-79 and Commercial Appendix 
thereto (Hindi and English versions). 

(13) A copy of the Consolidated Report (Hindi and English 
versions) on the working of the public sector banks for 
the year ended 31st December, 1978. 

(14) A copy of Notification No. G.S.R. l07(E) (Hindi and Eng-
lish versions) published in Gazette of India dated the 19th 
March, 1980 together with an explanatory memorandum 
regarding revised rate of exchange for conversion of 
Pound Sterling into Indian currency or vice-'V€Tsa, under 
section 159 of the Customs Act, 1962 

(15) A copy each of the following Gujarat Government Notifi-
cations (Hindi and English versions) under sub-section 
(3) of section 49 of the Gujarat Sales Tax Act, 1969 read 
with clause (c) (iv) of the Proclamation dated the 17th 
February, 1980 issued by the President in relation to the 
State of Gujarat:-

(i) Notification No. (GHN-72) GST-I079 (S. 49) (76) pub-
lished in Gujarat Government Gazette dated the 26th 
October, 1979 containing corrigendum to Notification 
No. (GHN-39) GST-I078 (5. 49) (67) TH dated the 
26th June, 1978. 

(U) Notification No. (GHN-86) GST-I079 (S. 49) (77)TH 
dated the 12th December, 1979 making certain amend-
ments ,to Notification No. (GHN.-627) GST-I070 (S. 
49)-TH dated the 29th April, 19'10, 

(iii) Notification No. (GHN 91) GST-I079 (5. 49 (78)TH 
~)Ub1ished in Gujarat Government Gazette dated the 28th 
December, 1979 making certain amendment to Notifica-
tion No. (GHN-627) GST·I070 (S. 49) -TH dated the 29th 
April, 1970. 

(iv) Notification No. (GHN 93) GST-I079 (5. 49) I (79)TH 
"ublished in Gujarat Government Gazette dated. the 28th 
December, 19'9- making certain amendment to Nbtifica-
tion Mo. (GHN-627»)!GST-I070 (5; 49)TH dated the 29th 
April, 1970. 



(v) Notification No. (GHN-95) GST-10791 (S. 49) I (80)'I'H 
published in Gujarat Government Gazette dated the 29th 
December, 1979 making certain amendment to Notifica-
tion No. (GHN-621)-GST-1070 (S. 49)-TH dated the 
29th April, 1970. 

(vi) Notification No. (GHN-4) GST-1080 (5. 49)-81-TH 
!published in Gujarat Government Gazette dated the 
16th January, 1980 making certain amendment to Notifi-
cation No. (GHN-627) GST-10701 (S. 49)-TH dated the 
29th April, 1970. 

(vii) Notification No. (GHN-18) GST-I080 (5. 49),/(82)TH 
published in Gujarat Government Gazette dated the 3rd 
March, 1980 making certain amendment to Notification 
No. (GHN.627) IG5T-1070 (S. 49)TH dated the 29th 
April, 1970. 

(16) A copy each of the following Gujarat Government Noti-
fications (Hindi and English versions) under sub-section 
(5) of section 86 of the GUjarat Sales Tax Act, 1969 read 
with clause (c) (iv) of the Proclamation dated the 17th 
February, 1980 issued by the President in relation to the 
State of Gujarat:-

(i) Notification No. (GHN-71) GSR-I079 (25)TH published 
in Gujarat Government Gazette dated the 26th October, 
1979 containing corrigendum to Notification No. (GHN-
32) . GST-1078 (20) ITH dated the 18th May, 19'78. 

(ii) The Gujarat Sales Tax (Second Amendment) Rules, 
1979, published in Notification No. (GHN-741 GSR-I079 
(22) TH in Gujarat Government Gazette dated. the 19th 
October, 1979. 

(iii) The Gujarat Sales Tax (Third Amendment) Rules. 1979, 
published in Notification No. (GHN-81) GSR-I0791 
(23)]TH in Gujarat Government Gazette dated the 22nd 
November, 1979. 

(iv) The Gujarat Sales Tax (Fourth Amendment) Rules, 
1979, published in Notification No. (GHN-94) GSR-1079 
(24) TH in Gujarat Government Gazette dated the 28th 
December, 1979. 

(v) The Gujarat· Sales Tax (Amendment} BuIes, 1980 ~ub­
lished in Notification No. (GHN·17) GSR-10BOI (26)]TH 
in Gujarat Government Gazette dated the 3rd March, 
1980. 
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(17) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the Life Insurance Corporation of India for the 
year ended the 31st March, 1979 along with the Audited 
Accounts, under section 29 of the Life Insurance Corpora-
tion Act, 1956. 

(ii) A statement (Hindi and English versions) regarding 
Review by Government on the working of the Company. 

(18) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 61DA of the 
Companies Act, 1956:--

(a) (i) Annual Report of the Garden Reach Shipbuilders and 
Engineers Limited, Calcutta, for the year 1978-79 along 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereoll. 

(ii) Statement regarding Review by the Government on the 
working of the Company. 

(b) (i) Annual RE(Jort of the Goa Shipyard Limited, Vasco-
da-Gama, Goa, for the year 19'78-79 along with the Au-
dited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(U) Statement regarding Review by the Government on 
the working of the Company. 

(e) (i) Annual Report of the Bharat Electronics Limited, 
Bangalore, for the year 1978-79 along with the Audited 
Accounts and the comments of the Comptroller and 

. Auditor General thereon. 
(ii) Statement regarding Review by the Government on 

the working of the Company. 

(d) (i) Annual Report of the Mazagon Dock Limited, Bom-
bay, for the year 1978-79 along with the Audited Ac-
counts and the comments of the Comptroller and Audi-
tor General thereon. 

(ii) Statement regarding Review hy the Government on 
the working of the Company. 

(e) (i) Annual Report of the Nation.al Research Develop-
ment Corporation of India, New Delhi, for the year 
1978-'79 along with the Audited Accounts and the com-
ments of the COm,?troller and Auditor General thereon. 

(ii) Statement regarding Review by the Government on 
the working of the Company. 
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(19) Statement (Hindi and English versions) showing rea-
sons for delay in laying the report mentioned at 18 (e) 
above. 

(20) (i) A copy of the Annual Report (Hindi and English 
versions) of the Birbal Sahni Institute of Palaeobotany, 
Lucknow, for the year 1978-79 along with Audited 
Accounts. 

(ii) Statement regarding Review by the Government on the 
working of the Institute and reasons for delay in laying 
the· repor,t, 

(21) (i) A copy of the Annual Report (Hindi and English 
versions) of the Wadi a Institute of Himalayan Geology, 
Dehra Dun, for the year 1978-79 along with Audited 
Accounts. 

(ii) Statement regarding Review by the Government on the 
working of the Institute and reasons for delay in laying 
the report. 

(22) A copy of the Annual Report (Hindi and English versions) 
of the Physical Research Laboratory, Ahmedabad, for the 
year 1978-79 together with Audited Accounts. 

(23) A copy of Notification No. F. 3/8/79-Home (P) Estt. (Hindi 
and English versions) published in Delhi Gazette dated 
the 10th January, 1980 making certain amendment to the 
Punjab Police Rules, 1934, in their application to the 
Union TerritoI'y of Delhi, under section 148 of the Delhi 
Police Act, 1978. 

4. Quest~on of Privilege 

The Deputy Speaker withheld his consent to the raising of ques-
tion of privilege given notice of by Shri Jyotirrnoy Bosu against the 
Minister of Energy, Irrigation and Coal regarding alleged misleading 
information given to the House on 11 March, 1980 during supplemen-
taries on Starred Question No. 3 relating to power generation by 
D.V.C .. 

5. eallinl Attention 

Shri K. P. UnnikTishnan called the attention of the Minister of 
Home Affairs to the reported economic blockade of Assam and 
tension arising therefrom. 

The Minister of State for Home Affairs made a statement in 
regard thereto. 

[P.T.O. 
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&. St ...... by 'Minister 

The MiDister of External Affairs made a statement regarding the 
decision to accord full diplomatic recognition to the office of the 
Palestinian Liberation Organisation in New Delhi. 

'I. Government Bill-Intreduced 

The Mica Mines Labour Welfare Fund (Amendment) Bill, 1980. 

'I. MatteI'S under Rule 377 

(1) Shri Era Mohan raised a matter regarding independent status 
to the Coimbatore Regional Station of Central Institute for Cotton 
Research. 

(2) Shri Samar Mukherjee raised a matter regarding reported 
death of two workers of Naval Do:,kyard, Visakhapatnam due to 
auftoc:ation in a gas chamber. 

(3) Shri Chintamani Panigrahi raised a matter regarding piling 
up of steel ingots in public sector steel plants. 

(4) Shri Chandra Pal ShaHani raised a matter regarding murder 
of Shri Gautam Jaisinghani, a student of st. Stephen College, Delhi. 

(5) Shri Manoranjan Bhakta raised a matter regarding starvation 
conditions in Andaman and Nicobar Islands. 
9. Statutory Resolutions-A.dopted 

"'(1) Discussion on the following Resolution mov_ed by Giani Zui! 
Singh on the 25th Mar~h, 1980, cor tinued:-

"That this House approves the Proclamation issued by the 
President on the 17th February, 1980 under article 356 
of the Constitution in reli.tion to the State of Bihar." 

On the Resolution, after discussion as indicated below, the House 
divided, Ayes **271; Noes "67. The Resolution was accordingly 
adopted. 

'" (2) Discussion on the following Resolution moved by Giani Zail 
Singh on the 25th March, 1980, continued:-

"That this House approves the Proclamation iSluedbythe 
President on the 17th February, 1980 under aTticle 356 
of the Constitution in relation to the State of Gujarat." 

The Resolution, after discussion as indicated below, was adopted. 
,--,--'"- ---'--' ---- ._---- - --. '---

"'"Discussed together . 
• "'Subject to correction. 
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·(3) Disc~ion on the following Resolution moved by (.iiani Zail 
Singh on the 25th March, 1980, cJntinued::- ' 

"That this .douse approves the Pro_lamation issued by the 
Presideut on the 17th February, 1980 under article 356 
of the Constitution in relation to the State of Madhya 
Pradesh." 

The ~olution, after discussion &s indicated below, was adopted. 
• (4) Discussion on the foilowing ResolUtion moved by Giani 

Zail Singh on the 25th March, 1980, continued:-
"That this House approves the Proclamation issued by the 

President on the 17th February, 1980 under article 356 
of the Constitution in relation to the State of 
Maharashtra.'· ' 

The Resolution, after discussion as indicated below, was 
adopted 

·(5) Discussion on the follovl'ing Resolution moved by Giani 
Zail Singh on the 25th March, H80, continued:-

"That this House approve~ the Proclamation issued by the 
President on the 17th February, 19&~ under article 356 
of the Constitution in relation to the State of Orissa." 

The Resolution, after discussion as indicated below, was adopted. 
·(6) Discussion on the following Resolution moved by Giani 

Zail Singh on the 25th March, 1980, continuec;i:-
"That this House approves the Proclamation issued by the 

President on the 17th February, 198<) under article 356 
of the Constitution in r'~lat:on b t..~e State of Punjab." 

The Resolution, after discusSior as indicated below, was adopted. 
. . . 

• (7) Discussion on the following Resolution moved by Giam 
Zail Singh on' the 25th March, 1980, continued:-' , 

"That this House approves the Proclamation issued by the 
President on the 17th February, 1980 under article 356 
of the C(>nstitution in relation to the State of Rajasthan." 

The Resolution, after discussion as indicated below, was adopted . 
• (8) Discussion on the following Resolution moved by Giani 

Zail Singh on the 25th March, 1980, continued:-
"That this House approves the Proclamation issued by the 

President on the 17th February, 1900 under article 356 
of the Constltution in relation to the State of Tamil Nadu," .. " \ . 

• Discussed. together. 
[P.T.O. 
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The Resolution, after discussiiln as indicated below, was adopted. 
The Resolution, after discussion as indicated below, was adopted. 

Zail Singh "n the 25th March, 1980, continued:-

*(9) Discussion on the following Resolution moved by Giani 

"That this House approves the Proclamation issued by the 
President on the 17th February, 1900 under article 356 
of the Constitution in relation to the State of Uttar 
Pradesh." 

The following Members took part in the combined debate on the 
Resolutions at (1) to (9) above:-

(1) Shri Mool Chand Daga 
(2) Shri Atal Bihari Vajpayee 
(3) Shri Sabjay Gandhi 
(4) Shri C. M. Stephen 
(5) Shri C. T. Dhandapani 
(6) Shri Harish Rawal 
(7) Shri GeOrge Fernandes 
(8) Shri Shiv Prasad Sahu 
(9) Shri H. It. L. Bhagat 

(10) Shri Chitta Basu 
(11) Shri S. A. Dorai Sebastian 
(12) Shri Chlranji La! 

Giani Zail Singh replied to the debate. 

." ,,..,-

• oj 

The Resolutions were thereafter adopted as indjcated above. 

10. RaIf-an-Bour Discussion 
Dr. Farooq Abdulla raised a half-an-hour discussion on points 

arising out of the reply given on the 14t11 March, 1980 to Unstarred 
Question No. 617 regarding enquiry into gold auctions. 

Shri R. Venkataraman replied to the discussion. 
7.OS P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 27th March, 

1980). 

*Discussed togethel'. 

AVTAR SINGH RIKHY, 
Secretary. 
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11 A.M. 

LOKSABHA 
,., ... ----

BULLETIN-PART I 

(Brief Record of Proceedings) 

Thursday, March 27, 1980/~haitra 7. 1902 (Saka) 

No. 2~ 

1. Obituary References 

The Speaker made references to the passing away of Shri Kamala 
Prasad Agarwala who was a Memher of the Fifth Lok Sabha, Shri 
Jwala Prasad Dube who was a Member·of the Fifth Lok Sabha, Shri 
C. M. Trivedi who was a Me:nber of the Central Legislative Assemb-
ly and Shri T. Soban Lal who was a Me!p.ber of the Fifth Lok Sabha. 

Thereafter, Members stood in silence for a short while as a mark 
of respect. 

2. Stclarred Questions 

Starred Questions Nos. 223 and 225-230 wer'e orally answered. 
Replies to remaining questions were laid on the Table 

3. Unstarred Questions 

Replies to Unstarred Questions Nos. 1876-1988 and 1990-2078 
were laid on the Table. 

II. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Coal Mines Provident Fund (Amen'jment) 
Scheme, 1980 (Hindi and English versions) published in 
Notification No. G. S. R. 308 in Gazette of India dated the 
15th March, 1980 under section 7 A of the Coal Mines Pro-
vident Fund and Miscellaneous Provisions Act, 1948. 

[P.T.O. 
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(2) A copy each of the following papers (Hindi and English 
versions) under 'Sub-section (1) of section 619A of the 
Companies Act, 1956:-

(a) (i) Review by the Government on the working of the 
Bridge and Roof Company (India) Limited, Calcutta, for 
the year 1977-78. 

(ii) Annual Report of the Bridge and Roof Company (India) 
Limited, Calcutta, for the year 1977-78 along with the 
Audited Accounts and the comments of the Comptrol-
ler and Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Indian Drugs and Pharmaceuticals Limited, New Delhi, 
for the year 1978-79. 

(ii) Annual Report of the Indian Drugs and Pharmaceuti-
cals Limited, New Delhi, for the year 1978-79 along with 
the Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon. 

('3) A statement (Hindi and English versions) showing reason~ 
for delay in laying the report mentioned at (2) (a) above. 

(4) A statement (Hindi and English versions) explaining rea-
sons for not laying the Annual Report of Bridge and Roof 
Company (India) Limited, Calcutta, for the year 1978-79 
within the stipulated ~riod of nine months after the close 
of the AccoW?-ting Year. 

(5) A copy of the Delhi Shops and Establishments (Amend-
ment) Rules, 1980 (Hindi and English versions) published 
in Notification No. F.l(22)/79-LC(S) in Delhi Gazette, 
dated the 29th January, 1980, under sub-section (3) of 
section 47 of the Delhi Shops and Establishments Act, 
1954. 

(6) A copy each of the following Gujarat Government Noti-
fications (Hindi and English versions) under sub-section 
(2) of section 4 of the Bombay Shops and Establishments 
Act, 1948 read with clause (c) (iv) of the Proclamation 
dated the 17th February. 1980 issued by the President jn 
relation to the State of Gujarat:-

(i) Notiftcation No. KH-L-I28-BSE\1449-48293-T published 
in Gujarat Government Gazette dated the 6th March, 
1980 amending Schedule II of the Act. 

(ii) Notification No. KH-L-171/BSE-1479-21252-T published 
in Gujarat Government Gazette dated the 7th March, 
1980 adding an entry in Schedule II to the Act. 
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(7) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the GoveI'nment on the working of the 
National Film Development Corporation Private 
Limited, New Delhi, for the year 1978-79. 

(ii) Annual Report of the National Film Development 
Corporation Private Limited, New Delhi, for the year 
1978-79 along with the Audited Accounts and the com-
ments of the Comptroller and Auditor General thereon. 

(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the Board of Apprenticeship Training, Wes-
tern Region, Bombay, for the year ended 31st March, 1979 
along with Audited Accounts. 

(ii) A copy of the .Review (Hindi and English versions) by 
th~ Government on the above Report. 

(9) (i) A copy of the Annual Accounts (Hindi and English 
versions) of the Visva Bharati, Santiniketan, for the year 
1978-79 together with Audit Report thereon. 

(ii) A statement (Hindi and Engl~sh versions) showing reasons 
for delay in laying the above doc'lment. 

(10) (i) A copy of the Annual Accounts (Hindi and English 
versions) of the Central Tibetan Schools Administration, 
for the year 1977-78 together with the Audit Report 
thereon. 

(ii) A statement (Hindi and English versions) showing rea-
sons for delay in lqving the above document. 

(11) (i) A copy of the Annual Report (Hindi and Engli'!lh 
versions) of the Rampur Raza Library, Rampur, for the 
year 1978-79 together with Audited Accounts. 

(ii) A copy of the Review (Hindi and En'glish versions) by 
the Government on the above Report. 

(12) A statement (Hindi anrl English versions) showing 
reasons for delay in laying the documents mentioned at 
(11) (i) above. 

(13) A copy of the Annual AC';!ounts @(Hindi version) of the 
Regional Engineering College, Calicut, for the year 
1977-78 together with the Audit Report thereon. 

@En'glish version of the documents were laid on the Table on 
the 2nd February, 1980. 

[p.T.O. 
3 



(1'4) A copy of the Annual Report @(Hindi version) of thE' 
Regional Engineering College, Callcut, tor the year 1978· 
79. 

.J 

(15) (i) A copy of the Annual Report of the Regional Engineer-
ing College, Srinagar, for the year 1978-79. 

(U) A copy of the Review (Hindi and English versions) by 
the Government on the above Report. 

(16) A statement (Hindi and English versions) explaining 
reasons for not laying simultaneously the Hindi version 
of the report mentioned ::>t (15) (D above. 

(17) (i) A copy of the Annu~l Accounts (Hindi and English 
versions) of the University Grants Commission, New 
Delhi, for the year 1978-79 together with Audit Report 
thereon, undeI' sub-section (4) of se~tion 19 of the Uni-
versity Grants Commission Act, 1956. 

(ii) A statement (Hindi and English versions) showing 
reasons for delay in laying the above document. 

(18) A copy each of the following Notifications under suo-
sectlon (3) of section 59 of the Children Act, 1960:-

(i) The D:-dra and Nagar Haveli Children Rules, 1979, 
published in Notification No. ADMILA Wl 2421 (39) 1'/)) 
in Gazette of InciiR dated the 5th January, 1980. 

(ii) The Pondi~herry Children (Management, Functions 
and Responsibilities of Special Schools, Children's 
Homes and Observation Homes) (Amendment) Rules, 
1980, published in Notification No. G.O.Ms. 7180!HEW 
(SW) dated the 24th January, 1980. 

(19) Two statements (Hindi :·nd English versions) explain-
ing reasons for not layin'g the Hindi version of the Rules 

(20) A statement (Hindi and English versions) showiny. 
reasons for delay in laying the notification mentioned a~ 
(18) (i) above. 

(21) A copy of the Bihar Children Ordinan"e, 1980 (No.4:> 
of 1980) (Hindi and English versions) promulgated by 
the Governor of Bihar on the 4th March, 1980, undet 
article 213(2) (a) of the Constitution read with clause 
(c)(iv) of the Proclamation dated the 17th February 
1980 issued by the President in relation to the State of 
Bihar. 

" .. -. __ .- .-
·-@E~;iish ~;;~io~'~fthe d~~~~en~'we;'-l~id on the Table on 
the 2nd February, 1980. 
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(22) (i) A copy of the Annual Report (Hindi and EJurlia,. 
versions) ot the Regional Engineering College, Silchar, 
for the year 1978-79. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the above Report. 

(23) (i) A copy of the Audit Report on the accounts of t}\c 
National Council of Educational Research and Training. 
New Delhi, for the year 1978-79. 

(ii) A statement (Hindi and English versions) regarding 
Review by Government on the Audit Report. 

(iii) A statement (Hindi and English versions) explaining 
reasons for not laying simultaneously the Hindi version 
of the Audit Report. 

(24) (i) A COPy of the Annual Accounts (Hindi and English 
versions) of the University of Hyderabad for the year 
1978-79 together with Audit Report thereon. 

(ii) A statement (Hindi and E,nglish versions) showing 
reasons for delay in laying the above document. 

(25) A copy ea:h of the following papers (Hindi and English 
versions) under sub-section (1) ·of section 619A of the 
Companies Act, 1956:--

(a) (i) Review by the Government on the working of the 
Cochin Shipyard Limited, Cochin, for the year 1978-79. 

(ii) Annual Report of the Cochin Shipyard Limited, Cochin. 
for the year 1978-79 along with the Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

(b) (i) Review by the Government on the working of ~hc 
Hindustan Shipyard Limited, Visakhapatnam, for the 

year 1978-79. 
(ii) Annual Report of the Hindustan Shipyard Limited, 

Visakhapatnam, for the year 1978-79 along with th(' 
Audited Accounts and the comments of the Comptroller 
and Auditor' Gener!ll thereon. 

(26) A cOpy each of the followinH paner': (Hindi Rnd English 
version~) under suh-section (2) of section 103 of the 
Major Port Trusts Act. 1963:-

(i) Annua' Ac"ounts of the Co~hin pnrt Trust fO'!." the year 
1978-79 and the Audit Report thereon. 

[p.T.O. 
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(ii) Annual Accounts of the Mormugao Port Trust for the 
year 1978-79 and the Audit Report thereon. 

(27) Two statements (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at (26) 
above. 

(28) A statement (Hindi and English versions) explaining 
!.'easons for not laying the Accounts and the Audit Report 
of the Shipping Development Fund Committee for the 
year 1978-79 within the stipulated period of nine months 
after the close of the Accounting Year. 

(29) The following statements (Hindi and English versions} 
showing the action taken by the Government on vaI'ious 
assurances, promises and undertakings given by the 
Ministers during the various sessions of Lok Sabha:-

(1) Statement No. XIX-Second Session, 1971. i 
~2) Statement No. XIV-Third Session, 1977. I 

I 
I (3) Statement No. XVII-Fourth Session, 1978. 

(4) Statement No. XI-Fifth Session, 1978. 
(5) Statement No. IX~ixth Session, 1978. 
(6) Statement No. XII-Seventh Session, 1979. 
(7) Statement No. TIl-Eighth Session, 1979. 

(8) Statement No. I-Fii'st Session, 1980. 

~ Sixth I Lok Sabha 

J 
Seventh 
Lok Sabha 

(30) A copy each of the following papers under sub-section 
(1) of section 619A of the Companies Act, 1956:-

(a) (i) Review by the Government on the working of the 
Tamil Nadu Agro Industries Corporation Limited, 
Madras, for the year 1977-78. 

(ii) Annual Report of the Tamilnadu Agro Industries Cor-
poration LImited, Madras, for the year 1977-78 along 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(b) (i) Review (Hindi and English versions) by the Gov-
ernment on the working of West Bengal Agro Industries 
Corporation Limited, Calcutta, for the year 1975-76. 

(U) Annual Re;?ort (Hindi and English versions) of the 
West Bengal Agro-Industries Corporation Limited, Cal-
cutta, for the year 1975-76 along with the Audited Ac-
counts and the comments of the Comptroller and Audi-
tor General thereon. 
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(c) (i) Review (Hindi and English versions) by the Gov-
ernment on the working of West Bengal Agro Industries 
Corporation Umited, Calcutta, for the year 1976-7'7. 

(if) Annual Ra?ort (Hindi and English versions) of the 
West Bengal Agro Industries Corporation Limite.d, Cal-
cutta, for the year 1976-77 along with the Audited Ac-
counts and the comments of the Comptroller and Auditor 
General thereon. 

(d) (i) Review (Hindi and English versions) by the Gov-
ernment on the working of the Andhra Pradesh State 
Agro Industries Corporation Limited, Hyderabad, for 
the year ended 30th June, 1976. 

(ii) Annual Report (Hindi and English versions) of the 
Andhra Pradesh State Agro Industries Corporation 
Limited, Hyderabad, for the year ended 30th June, 19'76 
along with the Audited Accounts and the commentB of 
the Comptroller and Auditor General thereon. 

(e) (i) Review (Hindi and English versions) by the Gov-
ernment on the working of the Bihar State Agro Indus-
tries Development Corporation Limited, Patna, for the 
year 1974-76. 

(ii) Annual Re;Jort (Hindi and English versions) of the 
Bihar State Agro Industries Development Corporation 
Limited, Patna, for the year 1974-75 along with Audited 
Accounts and the comments of the Com,troller and 
Auditor General thereon. 

(f) (i) Review (Hindi and English versions) by the Gov-
ernment on the working of the Bihar State Agro Indus-
tries Development Corporation Limited, Patna, for the 
year 1975-76. 

(ii) Annual Report (Hindi and English versions) of Bihar 
State Agro Industries Development Corporation Limited, 
Patna, for the year 1975-76 along with Audited Accounts 
and {he comments of the Comptroller anet Auditor 
General thereon. 

(g) (i) Review (Hindi and English versions) by the Gov-
ernment on the working of the Maharashtra Agro Indus-
tries Development Corporation Limited, Bombay, for 
the year 1977-'78. 

[P.T.O. 
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(ii) Annual Report (Hindi and English versions) of Maha-
rashtra AgI'O Industries Development Corporation Limi-
ted, Bombay, for the year 1977-78 along with Audited 
Accounts and the comments of the COmQtroller and 
Auditor General thereon. 

(h) (f) Review (Hindi and English \'ersions) by the Gov-
ernment on the working of the Punjab Agro Industries 
Corporation Limited, Chandigarh, for the year 1975-76. 

(ii) Annual Report (Hindi and English versions) ()f the 
Punjab Agro Industries Corporation Limited, Chandi-
garh, for the year 1975-76 along '.lI1ith Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

\;.) (i) Review (Hindi and English versions) by the Gov-
ernment on the working of the Orissa Agro Industries 
Corporation Limited, Cuttack, for the year 1972-73. 

(ii) Annual Report (Hindi and Engl:sh versions) of the 
Orissa Agro Industries Corporation Limited, Cuttack, 
for the year 1972-73 along with Audited Accounts and 
the comments oj the Comptroller and Auditor General 
thereon. 

(j) (i) Review (Hindi and English versions) by the Gov-
ernment on the working of the Himachal Pradesh Agro 
Industries Corporation Limited, and its subsidiary viz. 
Himachal Pradesh Horticultural Produce Marketing and 
Processing Corporation Limited, for the year 1977-78. 

(ii) Annual Report (Hindi and English versions) of the 
Himachal Pradesh Agro Industries Corporation Limited 
Simla for the year 1977-78 along with Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon and of its 3ubsidiary viz. Himachal 
Pradesh Horticultural Produce Marketing and Process-
ingCorporation Limited, for the year 1977-78. 

(k) (i) Review by the Government on the working .)f the 
Assam Agro Industries Development Corporation Limi-
ted, Geuhati, for the year 1972-73. 

(7i) Annual Report of the Assam A.'::!".) Industries Develop-
ment Corpor;:>tion Limited, Gauhati, for th~ year 1972-'i'3 
along with Audited Accounts and the comments of the 
C()mptroll~r and Auditor General thereon. 

(1) (i) Review (Hindi version) by the Government on the 
working of the Assam Agro Industries Development 
Corporation Limited, Gauhati, tor the year 19fi7·68. 
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(ll) Annual Report (Hindi version) of the Assam Aaro 
Industries DevelCQment Corporation Limited, Gaubati, 
for the year 1967-68 along with Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 

(m) (i) Review (Hindi verrion) by the Government on the 
working of the Assam Agro Industries Development 
Corporation Limited, Gauhati, for the year 1968-69. 

(ii) Annual Report (Hindi version) of the Assam Agro 
Industries Development Corporation Limited, Gauhati, 
for the year 1968-69 along with the Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

(n) (i) Review (Hindi version) by the Government on 
the working of the Assam Agro Industries Development 
Corporation Limited, Gauhati, for the year 1969-70. 

(ii) Annual Report (Hindi version) of the Assam Agro 
Industries DevelcQment Corporation Limited, Gauhati, 
for the year 1969-70 along with Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 

(0) (i) Review (Hindi version·) by the Government on 
the working of the Assam Agro Industries Development 
Corporation Limited, Gauhati, for the year 1970-71. 

(ii) Annual Report (Hindi version·) of the Assam Agro 
Industries Development Corporation Limited, Gauhati, 
for the year 1970-71 along with Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 

(p) (i) Review (Hindi and English versions) by the Gov-
ernment on the working of the Bihar State Agro Indus-
tries DevelOQment Corporation Limited, Patna, for the 
year 1973-74. 

(ii) Amiual Report (Hindi and English versions) of the 
Bihar State Agro Industries Devdopment Corporation 
Limited, Patna, for the year 1973-74 along with Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

*English version of the Review and the Report was laid on the 
7th Aueust, 19'78. 
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(q) (i) Review (Hindi and English versions) by the Gov-
ernment on the working of Modern Bakeries (India) 
Limited, New Delhi, for the year 1978-79. 

(ii) Annual Report (Hindi and English versions) of the 
Modern Bakeries (India) Limited, New Delhi, for the 
year 1978-79 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereon. 

(31) 16 statements showing reasons for delay in laying the 
reports mentioned at (a) to (p) of item (30) above. 

(32) A copy of the Annual Report (Hindi and English versions) 
of the National Cooperative Dairy ~'ederation of India, 
New Delhi, for the year ended 30th June, 1977 together 
with Audited Accounts. 

(33) A copy of the Annual Report (Hindi and English versions) 
of the National Cooperative Dairy Federation of India, 
New Delhi, for the year ended 30th June, 1978 together 
with Audited Accounts. 

(34) A copy each of the following Notifications (Hindi and Eng-
lish versions). under sub-section (6) of section 3 of the 
Essential Commodities Act, 1955:-

(i) G.B:R. 20 (E) published in Gazette of India dated the 
28th January, 1980 regarding bulk distribution of Urea 
manufactured in Uttar Pradesh. 

(ii) The Sugar (Price Determination for 1978-79 Produc-
tion) Amendment Order, 1980, pUblished in Notification 
No. G.S.R. 74(E) in Gazette of India dated the 5th 
March, 1980. 

(iii) The Sugar (Price Determination for 1979-80 Produc-
tion) Amendment Order, 1980, published in Notification 
No. G.S.R. 75(E) in Gazette of India dated the, 5th 
March, 1980. 

(35) A copy of the Annual Report (Hindi and English versions) 
of the National Heavy Engineering Coop~rative Limited, 
New Delhi, for the year 1976-77 togetJ.1er with Audited 
AecOllnts. 

(36) A copy of the Annual Report (Hindi and English versions) 
of the National Heavy Engineering Cooperative Limited, 
New Delhi, for the year 1977-78 together with Audited 
Accounts. 
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(37) A copy of the Annual Accounts (Hindi and English ver-
siOllS) of the National Council for Cooperative Training, 
New Delhi, for the year 1978-79 together with Audit Re-
port thereon. 

(38) A copy of the Annual Report (Hindi and English versions) 
of the Indian Farmers Fertiliser Cooperative Limited, 
New Delhi, for the year 1978-79 along with Audited 
Accounts. 

(39) A copy of the Gujarat AgricultUlal Pests and Diseases 
Ordinance, 1979 (No. 5 of 1979) (Hindi and English ver-
sions) promulgated by the Governor of GUjarat on the 
2nd November, 1979, under article 213 (2) (a) of the Cons-
titution read with clause (c) (iv) of the Proclamation dated 
the 17th February, 1980 issued by the President in relation 
to the State of Gujarat. 

(40) A copy of Notification No. (GHN-19) GST-1080/(S. 49) 
(83)-TH (Hindi and English versions) published in Gujarat 
Government Gazette dated the 7th March, 1980 making 
certain amendment to Notification No. (GHN 627) GST-
1970 (S. 49)-TH dated the 29th April, 1970, under sub-
section (3) of section 49 of the Gujarat Sales Tax Act, 
1969 read with clause (c) (iv) of the Proclamation dated 
the 17th February, 1980 'issued by the President in relation 
to the State of Gujarat. 

(41) A copy of the Bihar Sales Tax Ordinance, 1980 (No.1 of 
1980) (Hindi and English versions) promulgated by the 
Governor of Bihar on the 4th March, 1980, under article 
213 (2)(a) of the Constitution read with clause (c) 
(iv) of the Proclamation. dated the 17th February, 1980 
issued by the President in relation to the State of Bihar. 

(42) A copy of the Annual Report (Hindi% version) of the 
National Institute of Public Finance and Policy, New 
Delhi, fo: the year 1978-79. 

(43) A COpy each of the following Bihar Government Ordinan-
ces (Hindi and English versions) under article 213 (2) (a) 
of the Constitution read with clause (c) (tv) of the Pro-
clamation dated the 17th February, 1980 issued by the 
President in relation to the State of Bihar:-

-- - .------
%English version of the Report was laid on the Table on the 18th 

March, 1980. 
[p.T.O. 
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(i) The Bihar Bhoodan Yagna (Amendment) Ordinance, 
1980 (No. 27 of 1980) promulgated by the Governor of 
Bffiar on the 4th March, 1980. 

(11) The Chotanagpur Tenancy (Amendment) Ordinance, 
1980 (No. 29 of 1980) promulgated by the Governor af 
Bihar on the 4th March, 1980. 

(44) A copy of the Tamil N::.du Land Reforms (Fixation of 
Ceiling on Land) Amendment Ordinance, 1980 (No. 3 of 
1980) promulgated by the Governor of Tamil Nadu on the 
10th March, 1980, under article 213 (2) (a) of the Constitu-
tion read with clause (c) (iv) of the Proclamation dated 
the 17th February, 1980 issued by the President in relation 
to the State of Tamil Nadu. 

(45) A statement (Hindi and English versions) explaining !'ea-
sons for not laying simultaneously the Hindi version of 
the Ordinance. 

5. Mesnges from Rajya Sabha 

Secretary reported the following messages from Rajya Sabha:-

(i) That Rajya Sabha 'had no re.:ommendations to make to 
Lok Sabha in regard to the Punjab Appropriation (Vote on 
Account) Bill, 1980, passed by Lok Sabha on the 18th 
March, 1980. 

Hi) That Rajya Sabha had no recommendations to make to 
Lok Sabha in regard to the Punjab Appropriation Bill. 
1980, passed by Lok Sabha on the 18th March, 1980. 

(iii) That Rajya Sabha had no recommendations to make to 
Lok Sabha in regard to the Rajasthan Appropriation (Vote 
on Account) Bill, 1980, passed by Lok Sabha on the 18th 
March, 1980. 

(iv) That Rajya Sabha had no recommendations to make to 
Lok Sabha in regard to the Rajasthan Appropriation Bill. 
1980, passed by Lok Sabha on the 18th Ma'l"Ch, 1980. 

(v) That Rajya Sabha had no recommendations to make to 
Lok Sabha in regard to the Tamil Nadu Appropriation 
(Vote on Account) B~ll, 1980, passed bv Lok Sabha on the 
18th March, 1980. 

(vi) That Rajya Sabha had no recommendations to make to 
Lok Sabha in regard to the Tamil Nadu Appropriation BUl, 
1980, passed by Lok Sabha on the 18th March, 1980. 

12 



(vii) That Rajya Sabha had no recommendations to make to 
Lok Sabha in regard to the Uttar Pradesh Appropriation 

(Vote on Account) Bill, 1980, passed by Lok Sabha on the 
18th March, 1980. 

(viii) That Rajya Sabha had no recommendations to make to 
Lok Sabha in regard to the Uttar Pradesh Appropriation 
Bill, 1980. passed by Lok Sabha on the 18th March, 1980. 

6. Calling Attention 

Shri Narain Chand Parashar called the attention of the Minister 
of Energy a,nd Irrigation to the reported resentment among the work· 
charged employees of Beas-Sutlej Link Project in Mandi District of 
Himachal Pradesh consequent upon the issue of rekenchment notices 
to a large number of them and failure of the Government to employ 
them on new projects. 

The Minister of Energy and Irrigation made a statement in regard 
thereto. 

7. Government Bill-Introduced 

The Inter-State Water Disputes (AlI!endment) Bill, 1980. 

K. Matters Under Rule 377 

(1) Shri K. P. Singh Deo raised a matter regarding reported 
hardship faced by blood cancer' patients at .All India Institute of 
Medical Sciences, New Delhi. 

(2.) Shri A. Neelalohithadasan raised a matter regarding reported 
decision of U.S.A. to organise collectio!l of nuclear weapons in Diego 
Garcia. 

(3) Shri Virdhi Chander Jain r'aised a matter regarding explora-
tion and digging of oil wells by the Oil and Natural Gas Commission 
in Rajasthan. 

(4) Shri V. S. Vijayaraghavan raised a matter regarding reported 
pollution of Chalial river due to discharge of harmful effluents by 
the Gwalior Rayons in Cr licut district. 

(5) Dr. Karan Singh raised a matter regarding grant of citizen-
ship rights to persons who crossed over into Jammu from West 
'Pakistan during 1947. 

(6) .8hri B. K. Nair r:->ised a matter regarding sea erosion in 
coa~tal regions of QuiIon district. 

(7) Shri Bheekhabhai raised a matter regarding famine condi-
tions in trib:'ll areas of R"'jasthau. 

[P.T.O. 
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(8) Shri Mool Chand Daga raised a matter regarding need to 
defer recovery of revenue from the farmers in famine affected areas 
of Rajasthan. 

(9) Shrt Sontosh Mohan De.v raised a matter regarding reported 
killing of two school teachers and four Assam Rifle and Border 
Roads Jawans in Mizoram by M.N.F. 

(10) Shri Kusuma Krishna Murthy raised a matter regarding 
drilling operation in the Narsapur-Razole sector of Andhra Pradesh. 

9. Motions 

*(1) Prof. Madhu Dandavate moved the following motion:-
"That this House expresses its deep concern at the steep rise 

in prices of essential commodities and recommends that 
urgent steps be taken to bring down the prices." 

*(2) Shri Jyotirmoy Bosu moved the following motion:-
"That this House notes with deep concern and an'guish the 

unprecedented priCe rise and widespread blackmarketing 
of many items and recommends that a net work of public 
distribution system be created within three months from 
date." 

The following Members took part in the combined debate on the 
two motions:-

(1) Shri H. K. L. Bhagat 
(2) Shri P. Rajagopal Naidu 
(3) Shri Chandrajeet Yadav 
(4) Shri B. K, Nair 
(5) Shri M. Ram Gopal Reddy 
(6) Shri Indrajit Gupta 
(7) Shri A. M. Velu 
(8) Shri Shiv Prasad Sahu 
(9) Shri K. Mayatheval' 

(10) Shri Mool Chand Dag9 
(11) Shri Chitta Basu 
(12) Shri S.R.A.S. Appalanctldu 
(13) Shri R. K. Mhalgi 
(14) Shri Y. S. Mahajan 
(15) Shri Pranab Mukherjee 

--------._ .......... _-----_._-----_. -- _._-----._.- .. _ .. _-_ ..•. _-
*Discussed together. 
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Prof. Madhu Dandavate replied to the debate on the motion 
moved by him. 

The motions moved by Prof. Madhu Dandavate and Shri 
Jyotirmoy Bosu were negatived. 

(3) Shrimati Geeta Mukherjee moved the following motion:-

"That this House expresses its grave concern at the alarmin'g 
incidence of rape on women, particularly by anti-social 
elements engaged by the vested interests and on occa-
sions even by the police in different parts of the country 
and urges upOn the Government to take effective steps to 
prevent their recurrence," 

An amendment was moved by Shri Mool Chand Daga. 

The following Members took part in the debate:-

(1) Shrimati Usha Prakash Choudhari 
(2) Shrimati Pramila Dandavate 
(3) Shrimati Suseela Gopalan (Speech unfinished) 

The discussion was not concluded. 

6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 28th March, 1980). 

AVTAR SINGH RIKHY, 
Secretary. 
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LOK SABBA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Friday, March 28, 1980/Chaitra. 8, 1902 (Saka) 

No. 24 

11 A.M. 

1. starred Questions 

Starred Questions N os. 243~249 were orally answered. Replies 
to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 2079-2278 were laid on the 
Table. 

CJ. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Export of Mica (Inspection) Amendment 
Rules, 1980 (Hindi imd English versions) published in Noti-
fication No. S.O. 533 in Gazette of India dated the 8th 
March, 1980, under sub-section (3) of section 17 of the 
Export (Quality Control and Inspection) Act, 1963. 

(2) A copy of the Coffee Board Servants (Conduct) Amend-
ment Rules, 1979 (Hindi and English versions) published 
in Notification No. G.S.R. 447 in Gazette of India dated the 
31st March, 1979, under section 48 of the Coffee Act, 1947. 

(3) A copy of Notification No. S.O. 184(E) (Hindi and English 
versions) published in Gazette of India dated the 14th 
March, 1980, under section 12A of the Essential Commodi-
ties Act, 1955. 

[P.T.O. 
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(4) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A at the 
Companies Act, 1956:-

(i) Review by the Government on· the working of the Me-
tallurgical and Engineering Consultants (India) Limi-
ted, Ranchi, for the year 1976-79. 

(ii) Annual Report of the Metallurgical and Engineering 
Consultants (India) Limited, Ranchi, for the year 1976-
79 along with. the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(5) A statement (Hindi and English versions) showing rea-
sons for delay in laying the above Report. 

(6) A copy each of the following Notifications (Hindi and 
English versions) under section 14A of the Aircraft Act, 
1934:-

(i) The Aircraft (Amendment) Rules, 19'80, published in 
Notification No. G.S.R. 193 in Gazette of India dated the 
16th February, 1980 together with an explanatory note. 

(ii) The Aircraft (Second Amendment) Rules, 1980, pub-
lished in Notification No. G.S.R. 194 in Gazette of India, 
dated the 16th February, 1980 together with an explana-
tory note. 

(7) A copy of the Financial Estimates and Performance 
Budget of the Employees' State Insurance Corporation for 
the year 1980-81 (Hindi and English versions), under 
section 36 of the Employees' State Insurance Act, 194'8. 

(8) A copy of the, Minimum Wages (Bihar Amendment) 
Ordinance, 1980 (No. 18 of 1980) (Hindi and English ver-
sions) promulgated by the Governor of Bihar on the 4th 
March, 1980, under article 213(2) (a) of the Constitution 
read with clause (c) (iv) of the Proclamation dated the 
17th February, 1980 issued by the President in relatlon to 
the State of Bihar. 

(9) (i) A COpy of the Gujarat Rural Housing Board (Amend-
ment) Rules. 1980 published in Notification No. GHIP l71 
80lRHBI68761A2 in Gujarat Government Gazette dated 
the 18th January, 1980, under sub-section (3) of section 68 
of the Gujarat Rural Housing Board Act, 1972 read with 
clause (c) (iv) of the Proclamation dated the 17th Feb-
ruary, 1980 issued by the President in relation to the 
State of Gujarat. 
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(U) A statement (Hindi and English versions) explaining 
reasons for not laying the Hindi version of the above 
Notification. 

(10) A copy ea.ch of the following Bihar Government Ordi-
nances under article 213(2)(a) of the Constitution read 
with clause (c) (iv) of the Proclamation dated the 17th 
February, 1980 issued by the President in relation to the 
State of Bihar:-

(i) The Bihar State Housing Board Ordinance, 1980 (Hindi 
and English versions) promulgated by the Governor of 
Bihar on the 4th March, 1980. 

(ii) The Bihar Municipal (Amendment and Validation) 
Ordinance, 1980 promulgated by the Governor of Bihar 
on the 4th March, 1980. . 

(iii) The Bihar Municipal and Patna Municipal Corporation 
(Amendment) Ordinance, 1980 (Hindi and English ver-
sions) promulgated by the Governor of Bihar on the 
4th March, 1980. 

(iv) The Bihar Cinemas (Regulation) (Amendment) Ordi-
nance, 1980 (Hindi and English versions) promulgated 
by the Governor of Bihar on the 4th March, 1980. 

(v) The Bihar Municipal (Amendment) Ordinance, 1980 
(Hindi and English versions) Qromulgated by the Gov-
ernor of Bihar on the 4th March, 1980. 

(vi) The Bihar Municipal (Amendment and Validation) 
Ordinance, 1980 (Hindi and English versions) promul-
gated by the Governor of Bihar on the 4th March, 1980. 

(vii) The Bihar State Water and Sewage Board Ordinance, 
1980 (Hindi and English versions) promulgated by the 
Governor of Bihar on the 4th March, 1980. 

(viii) The Patna Municipal Corporation (Amendment) Ordi-
nance, 1980 (Hindi version) promulgated by the Gov-
ernor of Bihar on £he 4th March, 1980. 

(ix) The Chotah Nagpur and Santhal Pargana Swashasi 
Vikas Pradhikaran (Amendment) Ordinance, 1980, 
(Hindi version) promulgated by the Governor of Bihar 
on the 4th March, 1980. 

[P.T.O. 
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(11' A copy of the Madhya Pradesh Town Improvement 
Trusts (Amendment) Ordinance, 1980 (No.4 of 1980) 
(Hindi and English versions) promulgated by the Gover-
nor of Madhya Pradesh on the 7th February, 1980, under 
article 213 (2) (a) Qf the Constitution read with clause 
(c) (iv) of the Proclamation dated the 17th February, 
1980 issued by the P,resident in relation to the State of 

Madhya Pradesh. 

(12) A copy of the Punjab Municipal Corporation (lnv~t.­

ment of Surplus Moneys) Rules, 1979 (Hindi and English 
versions) published in Notification No. G.S.R. 751PA42I 
76IS.84 read with S,2179 in Punjab Government Gazette 
dated the 8th June, 1979, under sub-section (2) of section 
397 of the Punjab Municipal Corporation Act, 1976 read 
with clause (c) (iv) of the Proclamation dated the 17th 
February, 1980 issued by the President in relation to the 
State Of. Punjab. 

(13) A copy each of the following GUjarat Government Notifi-
cations issued under the Gujarat Municipal Finance Board 
Act, 1979 read with clause (c) (iv) of the Proclamation 
dated the 17th February, 1980 issued by the President 
in relation to the State of Gujarat:-

(i) The Gujarat Municipal Finance Board (Recruitment and 
Conditions of Service of Secretary) Rules, 1979, publish-
ed in Notification No. KPI213-79IMFB-167917106-P-1 in 
Gujarat Government Gazette dated the 7th December, 
1979. 

(ii) The Gujarat Municipal Finance Board (Term of Office 
and Conditions of Service of Chairman and Members) 
Rules, 1979, published in Notification No. KPII0-801 
MFBI1179-7385-P.1 in Gujarat . GQvemment Gazette 
dated the 19th January, 1980. 

(14) A copy each of the following Tamil Nadu Government 
Notifications issued under the Tamil Nadu Djstrict Muni-
cipalities Act, 1920 read with clause (c) (iv) of the Pro-
clamation dated the 17th Febru'ary, 19&0 issued by the 
President in relation to the State of Tamil Nadu:-

(i) G.O. Ms. Nc>, 149 (Hindi and English versions) published 
in Tamil Nadu Government Gazette dated the 20th 
February, 1980 . 



(ii) G.O. Ms. No. 1860 (Hindi and English versions) publish-
ed in Tamil N adu Government Gazette dated the 24th 
November, 1979. 

(iii) G.O. Ms. No. 759 published in Tamil Nadu Govern-
ment Gazette dated the 13th June, 1979. 

(15) A copy each of the following Mzdhya Pradesh Govern-
ment Notifications (Hindi and English versions) issued 
under the Madhya Pradesh Municipalities Act, 1961 read 
with clause (c) (iv) of the Proclamation dated the 17th 
li'ebruary, 1980 issued by the President in relation to the 
State of Madhya Pradesh:-

(i) Notification No. 127-XVIII-I-80 published in Madhya 
Pradesh Gazette dated the 4th March, 1980. 

(ii) Notification No. 135-XVIII-I-80 published in Madhya 
Pradesh Gazette dated the lOth March 1980. 

(iii) The Madhya Pradesh Municipalities (Remuneration 
and Allowances to Councillors) Rules, 1979, published 
in Notification No. 818-XVIII-I-79 in Madhya Pradesh 
Gazette dated the 5th October, 1979. 

(16) A copy of the Gujarat Slum Clearan~e, Board (Conditions 
of Service of Officers and Servants) (Amendment) Rules, 
1979, published in Notification No. GHIPI19179 SAA. 
2877116851A2 in Gujarat Government Gazette. dated the 
8th November, 1979, under the GUja.rat Slum Areas 
(Improvement, Clearance and Re-development) Act, 1973 
read with clause (c) (iv) of the Proclamation dated the 
17th February, 1980 issued by the President in relation to 
the State of Gujarat together with an explanatory memo-
randum. 

(17) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the Rajghat Samadhi Committee, for the year 
1978-79 along with the Audited Accounts. 

(ii) Review (Hindi and English versions) by the Government 
on the working of the a bove Report. 

(iii) A statement (Hindi and English versions) showing rea-
sons for delay in laying the above Report. 

(18) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the Gandhi Smriti Samiti, for the year 1978-79. 

(ii) Review (Hindi and English versions) by the Government 
on the working of the above Report. 

[p.T.O. 
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(iii) A statement (Hindi and English versions) showing rea-
sons far delay in laying the above Report. 

(19) A copy of the Uttar Pradesh Urban Planning and Deve-
lopment (Amendment) Ordinance, 1980 (No.4 of 1980) 
(Hindi and English versions) promulgated by the Governor 
of Uttar Pradesh on the 6th March, 1980, under article 
213(2) (a) of the Constitution read with clause (c) (iv) of 
t.he Proclamation dated the 17th February, 1980 issued by 
the President in relation to the State of Uttar Pradesh. 

(20) A COpy of the Maharashtra Vacant Lands (Interim Pro-
tection to Occupiers from Eviction and Recovery of 
Arrears of Rent) Ordinance, 1980 (No.1 of 1980) promul-
gated by the Governor of Maharashtra on the 6th March, 
1980, under article 213(2) (a) of the Constitution read with 
clause (c)(iv) of the ProclEmation dated the 17th Feb-
ruary, 1980 issued by the President in relation to the 
State of Maharashtra. 

(21) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regional Engineering College, Warangal, 
for the year 1978-79. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the above Report. 

(22) A copy of the Annual Accounts (Hindi rnd English ver-
sions) of the Regional Engineering College, Warangal, for 
the year 1978-79 together with Audit Report thereon. 

(23) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the Maulana Azad College of Technology, 
Bhopal, for the year 1978-79. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the above Report. 

(24) (i) A copy of the Annual Report of the Regional Engi-
neering College, Rourkela, for the year 1978-79. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the above Report. 

(iii) A statement (Hindi and English versions) explaining 
reasons for not laying simultaneously the Hindi version 
of the Report. 

(25) (i) A copy of the Annual Report of the Visvesvaraya 
Regional College of Engineering, Nagpur, for the year 
1978-79. 
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(ii) A copy of the Review (Hindi and English versions) by 
the Government on the above Report. 

(iii) A statement (Hindi and English versions) explaining 
reasons for not laying simultaneously the Hindi version 
of the Report. 

(26) (i) A copy of the Annual Report of the Motila! Nehru 
Regional Engineering College, Allahabad, for the year 
1978-79. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the above Report. 

(iii) A statement (Hindi and English versions) explaining 
reasons for not laying simultaneously the Hindi version 
of the Report. 

(27) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regional Engineering College, Kuru-
kshetra, for the year 1978-79. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the above Report. 

(28) A copy of the Annual Accounts (Hindi and English ver-
sions) of the Regional Engineering CQllege, Kurukshe-
tra, for the year 1978-79 together with Audit Report 
thereon. 

(29) (i) A COPy of the Annual Accounts of the Indian Institute 
of Te:!hnology, Delhi, for the year 1978-79 together with 
Audit Report thereon, under sub-section (4) of seetiNl 
23 of the Indian Institutes of Technology Act, 1961. 

(ii) A statement (Hindi and English versions) explainin~, 

reasons for not laying simultaneously the Hindi versi(!'I 
of the Accounts. 

(30) A copy each of the following Bihar Government Ordi-
nances (Hindi and English versions) under artich, 
213(2) (a) of the Constitution reld with clause (c) (!v) 
of the Proclamation dated the 17th February, 1980 issu:.;d 
by the President in relfUon to the State o.f Bihar:-

(i) The Bihar Sanskrit Education Board Ordinan~e, 1981 
(No. 33 of 1980) promulgated by the Governor of Bihar 

on the 4th March, 1980. 

[P.T.D. 
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(Ii) The Bihar Board of Madarsa Education Ordinance, 
1980 (No. 34 of 1980) l'fomulgated by the Governor ()f 
Bihar on the 4th Marcl'l, 1980. 

(31) A copy each of the following Bihar Govermn~t Ordi-
nances under article 213(2) (a) of the Constitution read 
with clause (c) (iv) of thEi Proclamation dated the 17th 
February, 1980 issued by the Preskent in relation to the 
State of Bihar:-

(i) The Bihar Rajya Vishwavidyalaya (SanShodhan) 
Adhyad.esh, 1980 promulgated by the Governor of Bihar 
on the 4th March, 1980. 

(ii) The Bihar Anter-Vishwavidyalaya Board Ordinance, 
1980 promulgated by the Governor of Iflhar on the 5th 
March, 1980. 

(iii) The Bihar Vishwavidyalaya Seva Ayog (Sanshodhan) 
Adhyadesh, 1980 promulgated by the Governor of Bihar 
on the 4th March, 1980. 

(iv) The Patna Vishwavidyalaya (Sanshodhi aur Vidhi-
manyakari) Adhyadesh, 1980, promulgaied by the Gov-
ernor of Bihar on the 4th March, 1900. 

(v) The Bihar Prohibition of Intoxicants Ordinance, 1981) 
(Hindi and English versions) promulgated by the Gov-
ernor of Bihar on the 4th March, 1900. 

(vi) The Bihar Excise (Amendment and Validation) Ordi-
nance, 198'0 (Hindi and English versions) promulgated 
by the Governor of Bihar on the 4th March, 1980. 

(32) A statement (Hindi and English versions) explaining 
reasons for not laying the Hindi version of the Ordinances 
mentioned at (i) to (iv) above. 

(33) A copy each of the following Gujarat Government Noti-
fications under sub-section (4) of section 143 of the Bom-
bay Prohibition Act, 1949 read with clause (c) (tv) of the 
Proclamation dated the l'1th February, 1980 issued by the 
President in relation to the State of Gujarat:-

(i) Notification No. GH-LI814IDNS-I077175833-(79)-M pub-
lished in Gujarat Government Gazette dated the 29th 
September, 1979. 

(ll) Notification No. GH-L-815IDNS-1077 I 66025- (79) -M pub-
lished in Gujarat Government Gazette dated tJie 29th 
September, 1979. 
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(iii) Notification No. GH-LI816IDNS-I078145120-(79)-M pub-
lished in Gujarat Government Gazette dated the 29th 
September, 1979. 

(iv) Notification No. GH-L-949IDNS-I078185691-(79)-M 
dated the 16th November, 1979. 

(v) Notification No. GH-L-882IDNS-I076163695-(79)-M pub-
lished in Gujarat Government Gazette dated the 26th 
October, 1979. 

(vi) Notification No. GH-LI883-DNS-I076164729-(79)-M pub-
lished. in Gujarat Government Gazette dated the 26th 
October, 1979. 

(vii) Notification No. GH-LllOOIIDNS-I079191518-M pub-
lished in Gujarat Government Gazette dated the 15th 
December, 1979. 

.. ' 

(viii) Notification No. GH-LII051IDNS-I076180455-M pub-
lished in Gujarat Government Gazette dated the 27th 
December, 1979 . 

I<" •. 

(ix) Notification No. GH-LII052IDNS-I076180456-M publish-
ed in Gujarat Government Gazette dated the 27th Dec-
ember, 1979. 

(x) Notification No. GH-L-84!DNS-I07616076(1)-80-M pub-
lished in Gujarat Government Gazette dated the 30th 
January, 1980. 

(xi) Notification No. GH-L-85 I DNS-I076 I 6076 (2) I (80)-M pub-
lished in Gujarat Government Gazette dated the 30th 
January, 1980. 

(xii) Notification No. GH-LI86IDNS-I07916077IM published 
in Gujarat Government Gazette dated the 30th January, 
1980. 

(34) Five stateplents showing reasons for delay in laying the 
above notifications and for not laying the Hindi versions 
of the Notifications. 

(35) A statement (Hindi and English versions) explaining rea-
sons for not laying the Annual Accounts of the Centra! 
Tibetan Schools Administration, New Delhi, for the year 
1978-79 within the stipulated period of nine months after 
the close of the Accounting Year. 

P.T.O. 
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(36) A copy each of the following Gujarat Government Noti-
fications under sub-section (3) of section 17 of the Proba-
tion of Offenders Act, 1958 read with claus~ (c) (iv) of 
the Proclamation dated the 17th February, 1980 issued by 
the President in relation to the State of Gujarat:-

(i) The Gujarat Probation of Offenders (Gujarat Second 
Amendment) Rules, 1980 published in Notification No. 
G-KSH-35(A)EST-1077-1-1596 (79) in Gujarat Govern-
ment Gazette dated the 7th February, 1980. 

(ii) The Gujarat Probation of Offenders (Amendment) 
Rules, 1980, published in Notification No. G-KSH-34-
EST-1077 11-1596 (79) in Gujarat Government Gazette 
dated the 8th January, 1980. 

(37) A statement (Hindi and English versions) showing rea-
sons for delay and not laying the Hindi version of the 
Notification. 

(38) (i) A copy of the Annual Accounts (Hindi and Eng~ ve~­
sions) of the Calcutta Port Trust, for the year 1978-79 t9-
gether with Audit Report thereon, under sub-section (2) 
of section 103 of the Major Port Trusts Act, 1963. 

(ii) A statement (Hindi and English versions) showing rea-
sons for delay in laying the above document. 

(39) A copy each of the following papers under sub-section (1) 
of section 619A of the Companies Act, 1956:-

(i) .Review (Hindi and English versions) by th~ Govern-
ment on the working of the Dredging Corporation of 
India Limited, for the year 1978-79. 

(ii) Annual Report of the Dredging Corporation of India 
Limited, for the year 1978-79 along with the Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon . 

. (40) A statement (Hindi and English versions) explaining rea-
sons for not laying the Hindi version of the Report. 

(41) A copy e,ach of the followingj papers (Hindi ~nd English 
versions) under sub-section (1) of seCtion 619A of the 
Companies Act, 1956:-

(8) (i) Review by the Government on the working of the 
Mogul Line Limited, Bombay, for the year 1978-79. 
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(ii) Annual Report of the Mogul Line' Limited, Bombay, f~ 
the year 1978-79 along with Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereon. 

(b) (i) Review by the Government on the working of the 
Indian Road Construction Corporation Limited, New Delhi, 
for the year 1978-79. 

(ii) Annual Report of the Indian Road Construction Corpora-
tion Limited, New Delhi, for the year 1978-79 along with 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(42) A copy of the Bihar Hindu Religious Trusts (Amendment) 
Ordinance, 1980 (No. 24 of 1900) (Hindi and English 
versions) promulgated by the Governor of Bihar on the 
4th March, 1980, under article 213(2) (a) of the Constitu-
tion read with clause (c) (iv) of the Proclamation dated 
the 17th February, 1980 issued by the President in relation 
to the State of Bihar. 

(43) A copy of Madhya Pradesh Government Notification No. 
17 (e) -326-78-XXI-B (Hindi and English versions) publish-
ed. in Madhya Pl"adesh Gazette dated the 31st July, 1979, 
under sub-section (3) of section 46 of the Madhya Pra-
desh Samaj Ire Kamjor Vargon ke Liye Vidhik Sahayata 
Tatha Vidhik Salah Adhiniyam, 1976 read with clause (c) 
(iv) of the Proclamation dated the 17th February, 1980 
issued by the President in relation to the State of Madhya 
Pradesh. 

(44) A copy of the Orissa Hindu Religious Endowments (Am-
endment) Rules, 1979 (Hindi and English versions) pub-
lished in Notification No. S.R.O. 59/80 in Orissa Gaiette 
dated the 17th January, 1980, under section 24A of the 
Orissa General Clauses Act, 1937 read with clause (c) (iv) 
of the Proclamation dated the 17th February, 1980 issued 
by the President in relation to the State of Orissa. 

(45) A COpy of the Annual Report (Hindi and English ver-
sions) 'of the National Federation of Cooperative Sugar 
Factories Limited, New Delhi. for the year 1976-77 along 
with Audited Accounts. 

(46) A copy of the Annual Report (Hindi and English ve,l'-
l:Oions) of the National Federation of Cooperative Sugar 
Factories Limited, New Delhi, for the year 1977-78 along 
with Audited AccO'I1nts. 

P.T.O. 



(47) A copy of the Fertiliser (Control) Amendment Order, 
1980 (Hindi and English versions) published in Notification 
No. G.S.R 31 (E) in Gazette of India dated the 6th 
February, 1980, under sub-section (6) of section 3 of the 
Essential Commodities Act, 1955. 

(48) A copy of the Bombay Land Requisition (Gujarat 
Amendment) Ordinance, 1979 (No. 9 of. 1979) (Hindi 
version) promulgated by the Governor of Gujarat on the 
29th December, 1979, under article 213 (2) (a) of the Cons-
titution read with clause (c) (iv) of the Proclamation dat-
ed the 17th February, 1980 issued by the President in re-
lation to the State of Gujarat. 

(49) A copy each of the following Gujarat Government Notifi-
cations issued. under the Gujarat Cooperative Societies 
Act, 1961 read with clause (c) (iv) of the Proclamation 
dated the 17th February, 1980 issued by the President in 
relation. to the State of Gujarat:-

(i) The Gujarat Cooperative Societies (Amendment) Rules, 
1980, publishe;d. in Notification No. GHKHI14180IMIS-
107813041l-C in Gujarat Government Gazette dated the 
21st January, 1980. 

(ii) The Gujarat Cooperative Societies (Amendment) Rules, 
1979, published in Notification No. GHKH-202179-CSA-
1078-MR-218~Z in Gujarat Government Gazette dated 
the 21st October, 1979. 

(50) A statement (Hindi and English versions) explaining 
reasons for not laying the Hindi version of the notifications 
mentioned at (49) above. 

(51) A copy each of the following Bihar Government Ordinances 
(Hindi and English versions) under article 213(2) (a) of the 
Constitution read with clause (e) (iv) of the Proclamation 
dated the 17th February, 1980 issued by the President in 
relation to the State of Bihar:-

(i) The Bihar Sugar Undertakings (Acquisition) (Amend-
ment) Ordinance, 1980 (No. 46 of 1980) promUlgated by 
the Governor of Bihar on the, 4th Ma,reh, 1980. 

(ii) The Bihar Cooperative Societies (Amendment), Ordi-
nance, 1980 (No. 3 of 1980) promulgated by the 
Governor of Bihar on the 4th March, 1980. 

(52) A copy each of the following papers under sub-section (1) 
of section 619A of the Companies Act, 1956:-
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<a> (i) Review by the Government on the working of the 
Gujarat Agro-Industries Corporation Limited, Ahmeda .. 
bad, for the year 1978-79. 

(ii) Annual Report of the Gujarat Agro-Industries Corpo-
ration Limited, Ahmedabad, for the year 1978-79 along 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(b) (i) Review (Hindi and English versions> by the Gov-
ernment on the working of the Karnataka Agro-Indus-
tries Corporation Limited, Bangalore, for the year 
1976-77. 

(ii) Annual Report (Hindi and English versions) of the 
Karnataka Agro-Industries Corporation Limited, 
Bangalore, for the year 1976-77 along with the Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(53) Two statements showing reasons for delay in laying the 
papers mentioned at (52.) above. . ..... 

(54) A copy of Notification No. G.S.R. 16 (E) (Hindi and 
English versions) published in Gazette of India dated the 
24th January, 19'80 issued under the Produce Cess Act, 
1966. 

(55) A copy of the Annual Report (Hindi and English ver-
sions) of the National Cooperative Housing Federation 
Limited, New Delhi, for the year 1978-79 along with 
Audited Accounts. 

(56) A copy of the Annual Report (Hindi version) of the 
Na.tional Council for Cooperative Training, New Delhi, 
fGr the year 1978-79. 

(57) A copy of the Annual Report (Hindi and English ver-
sions) of the National Federation of State Co-operative. 
Banks Limited for the year 1978-79 along with Audited 
Accounts. 

(58) A copy each of the following papers (Hindi a·nd English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) Rev1ew by the Government on the working of the Na-
tional Industrial Develoc>ment Corporation Limited, New 
Delhi, for the year 1978-79. 
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(ii) Annual Report of the National Industrial Development 
Corporation Limited, New Delhi, for the year 1978-79 
along with the Audited Accounts aria the comments of 
the Comptroller and Auditor General thereon. 

(59) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (2) of section 18AA 
of the Industries (Development and Regulation) Act, 
1951:-

(i) S.O. 525 (E) published in Gazette of India .dated the 
11th September, 1979 regarding continuation of the 
management of Amritsar Sugar Mills Company Limited, 
Amritsar. 

(ii) S.O. 630 (E) published in Gazette of India dated the 
2nd November, 1979 regarding continuation of the 
management of MIs. Ganesh Flour Mills Company Limi-
ted, Delhi. 

(60) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(a) (i) Review by the Government on the working of the 
Tannery and Footwear Corporation of India Limited. 
Kanpur, for the year 1978-79. 

(ii) Annual Report of the Tannery and Footwear Corpora-
tion. of India Limited, Kanpur, for the year 1978-79 along 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(b) (i) Annual Report of the Braithwaite and Company 
LUidted, Calcutta for the period 1st December, 1976 to 
31st March, 1977 along with Audited Accounts and the 
comments of the Comptroller and Auditor General there-
on. 

(il) Statement regarding Review by Government on the 
working of the Company. 

(c) (i) Annual Report of the BUm Standard Company 
Limit~d, Calcutta, for the year ended 31st March, 1977 
along with the Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(ii) Statement regarding Review by Government on the 
working of thE' Company. 
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(d) (i) Annual Re}X'rt of the Burn Standard Company 
Limited, Calcutta, for the year ended 31st March, 1978 
along with the Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(U) Statement regarding Review by Government on the 
working of the Company. 

(e) (i) Review by the Government on the working of the 
Bharat Leather Corporation Limited, Agra, for the year 
1978-79. 

(ii) Annual Report of the Bhlrat Leather Corporation Limit-
ed, Agra, for the year 1978-79 along with the Audited Ac-
counts and the comments of the Comptroller and Auditor 
General thereon. 

(61) Three statements (Hindi and English versions) showi,ng 
reasons for delay in laying the Reports mentioned at (b) 
(c) and (d) of item (60) above. 

(62) A COpy of the Bihar State Aid to Industries (Amendment) 
Ordinance, 1980 (No. 20 of- 1980) (Hindi and English ver-
sions) promulgated by the Governor of Bihar on the 4th 
March, 1980, under article 213 (2) (a) of the Constitution read 
with clause (c) (iv) of the Proclamation dated the 17th 
February, 1980 issued by the President in relation to the 
State of Bihar. 

(63) A copy of Notification No. S.O. 590(E) (Hindi and Eng-
lish versions) published in Gazette of India dated the 23rd 
October, 1979 regarding continuation of management of 
Mis. Carter Pooler and Company Private Limited, 
Calcutta., under sub-section (2) of section 18A of the In-
dustries (Development and Regulation) Act, 1951. 

(64) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (2) of section 18AA 
of the Industries (Development and Regulation) Act, 
1951:-

(i) S.D. 387 (E) published in Gazette of India dated the 7th 
July, 1979 regarding continuation of the management of 
MIs. Associated Industries (Assam) Limited, Chandra-
pur. 

(li) S.O. 572 (E) published in Gazette of India dated the 
8th October, 1979 regarding continuation of the manage-
ment of MIs. Motor and Machinery Manufacturers 
Vmited, Calcutta. 
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(65) A copy of the Bihar Medical Educational Institutions 
(Regulation and Control) Ordinance, 1980 (No.5 of 1980) 
(Hindi and English versions) promulgated by the Gover-
nor of Bihar on the 4th March, 1980, under article 213 (2) 
(a) of the Constitution read with clause (c) (tv) of the Pro-
clamation dated the 17th February, 1980 issued by the 
President in relation to the State of Bihar. 

(66) A copy each of the following Bihar Government Ordinances 
(Hindi and English versions) under article 213(2) (a) of 
the Constitution read with clause (c) (iv) of the Proclama-
tion dated the 17th February, 1980 issued by the President 
'in relation to the State of Bihar:-

(i) The Bihar Essential Services (Maintenance Amendment) 
Ordinance 1980 (No.6 of 1980) promulgated by the Gov-
ernor of Bihar on the 4th March, 1980. 

(ii) The Bihar Control of Crimes Ordinance, 1980 (No. 26 of 
1980) promulgated by the Governor of Bihar on the 4th 
March, 1980. 

(67) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the Indian Investment Centre, New Delhi, for 
the year 1978-79 together with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Company. 

~68) A copy of the Report (Hindi7t-, version) of the Committee 
on Controls and Subsidise along with volumes containing 
Annexes and Appendix to the report. 

(69) A copy of the Uttar Pradesh Stamp (Thirty-Sixth Amend-
ment) Rules. 1979 (Hindi and English versions) publish-
ed in Notification No. S~1487IX-206(2)-73-CA-2-1899-

Rule 1942-AM-36-1979 in U.P. Government Gazette dated 
the 22nd August, 1979, under sub-section (2) of section 23-
A of the UUar Pradesh General Clauses Act, 1904 read 
with clause (e) (iv) of the Proclamation dated the 17th 
February, 1980 issued by the President in relation to the 
State of Uttar Pradesh. 

(70) A copy of Guja'l"at Government Notification No. (GHN 
69)-GST-1079IS.5(2) (8)-TH published i.l Gujarat Gov-
ernment Gazette dated the 3rd October, 1979 making cer-

%English version of the Report was laid on the Table on the 
9th July, 1979. 
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tain amendment to SChedule I of the Gujarat Sales Tax 
Act, 1969, under sub-section (3) of section 5 of the Gujarat 
Sales Tax Act, 1969 read with clause (c) (iv) of the Pr0-
clamation dated themh February, 1980 issued by the 
President in relation to the State of Gujarat. 

(71) A statement (Hindi and English versions) explaining rea-
sons for not laying the Hindi version of the Notification 
mentioned at (70) above. 

(72) A copy each of the following Orissa Government Notifi-
cations under section 29A of the Orissa Sales Tax Act, 
1947 read with clause (c)(iv) of the Proclamation dated 
the 17th February, 1980 issued by the President in rel~ 
tion to the, State of Orissa:-

(i) S.R.O. No. 1051/79 published in Orissa Gazette dated the 
30th October, 1979. 

(ii) S.R.O. No. 1096/79 published in Orissa Gazette dated 
the 7th November, 1979. 

(iii) The Orissa Sales Tax (Fifth Amendment) Rules, 
1979, published in Notification No. S.R.O. 55/80 in 
Orissa Gazette dated the 18th January, 1980. 

(73) A coPy of the Bihar Agricultural Income-tax (Repealing) 
Ordinance, 1980 (No. 11 of 1980) (Hindi and English ver-
sions) promulgated by the Governor of Biha.r on the 
4th March, 1980, under article 213(2)(a) of the Constitu-
tion read with clause (c) (iv) of the Proclamation dated 
the 17th February, 1980 issued by the President in rela-
tion to the State of Bihar. 

(74) A statement correcting the reply given on the 14th March, 
1980 to Unstarred Question No. 608 by Shri Manoranjan 
Bhakta about news-item regarding Exchequer defrauded of 
crores by real estate operators. 

(75) A statement (i) correcting the reply given on the 23rd 
March, 1979 to Unstarred Question No. 4485 regarding 
amount paid to informers, and (ii) giving reasons for delay 
in correcting the reply. 

(76) A copy of Madhya Pradesh Notification No. 721-1206-VSR-
80 (Hindi and English versions) published in Madhya Pra-
desh Gazette dated the 19th March, 1980, undar sub-
section (5) of section 8 of the Madhya. Pradesh Entertain-
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menta Duty and Advertisements Tax Act, 1936 read with 
cla~ (c)(iv) of the Proclamation dated the 17th Febru-
ary, 1980 issued by the President in relation to the State 
of Madhya Pradesh. 

(77) A cOpy each of 25 Gujuat Government Notifications 
(Hindi and English versions) regarding exemption given 
in public interest to specific entertainments or class of 
entertainments conducted for any educational, medical, 
charitable, philanthropic or similar purposes, from pay-
ment of entertainment tax and additional entertainment 
tax either wholly or partly, under sub-section (2) of 
section 29 and sub-section. (5) of section 31 of the Gujarat 
Entertainments Tax A-:t, 1977 I'ead with clause (c)(iv) of 
the Proclamation dated the 17th February, 1980 issued by 
the President in relation to the State of Gujaral 

(78) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(a) (i) Review by the Government on the working of the 
Mishra Dhatu Nigam Limited, Hyderabad, for the year 
19'18-79. 

(ii) Annual Report of the Mishra 'Dhatu Nigam Limited, 
Hyderabad, for the year 1978-79 along with the Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(b) (i) Annual Report of the Hindustan Aeronautics Limited" 
Bangalore, for the year 19'18-79 along with the Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(ii) A statement regarding Review by Government on the 
working of the COlllQany. 

(79) A copy of the Biha·r Panchayat Raj (Amendment and 
Validation) Ordinance, 1980 (No. 42 of 1980) (Hindi and 
English versions) promulgated by the Governor of Bihar 
on the 4th March, 1980, lmder article 213·(2) (a) of the 
Constitution I'eld with clause (c) (iv) of the Proclama-
tion dated the 17th February, 1980 issued by the PreR\-
dent in relation to the State of Bihar . 
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(80) A copy each of the following Gujarat. Government Noti-
fications issued under se,:tion 32'3. of the Gujarat Pan-
chayats Act, 1961 read with clause (c) (iv) of the Procla-
mation dated the 17th February, 1980 issued by the 
President in relation to the State of Gujarat:-

(i) The Gujarat Panchayats Preparation and Maintenance 
of Part II of List of Voters (Amendment) Rules, 1979, 
published in Notification No. KPII66IPDKII0'1912463 
(79)-JH-l in Gujarat Government Gllzette dated the 
29th September, 1979. 

(ii) The Gujarat Panchayats Service (Transfer of Servants) 
(Second Amendment) Rules, 1979, published in Notifica-
tion No. KPII95IPRR-1078110562TH in Gujarat Govern-
ment Gazette date,d the 17th November, 1979. 

(iii) The Gujara1. Panchayat Service (Classification and 
Recruitment) (Fifteenth Amendment) Rules, 1979, pub-
lished in Notification No. KPI197(79) IPRR-I078-4086-TH 
in Gujarat Government Gazette dated the 19th Novem-
ber, 1979. 

(iv) The Gujarat Panchayat Service (Classification and 
Recruitment) (Sixteenth Amendment) Rules, 1979, pub-
lished in Notification No. KPI2051 (79)IPBN-I074110482-
TH in Gujarat Government Gazette dated the 12th 
December, 1979. 

(v) Notification No. KPI2031 (79) IJPM-I07Q..I08971 (1) ITH pub-
lished in Gujarat Government Gazette ~ted the 20th 
December, 1979. 

(vi) The Gujarat Panchayat Service (Classification and 
Recruitment) (Seventeenth Amendment) Rules, 1980, 
published in Notification No. KPI81 (80) IPRR-I078-68721 
TH in Gujarat Government Gazefte dated the 16th 
January, 1980. 

(vii) The Guj8'l'at Panchayat Service (Classification and 
Recruitment) (Eighteenth Amendment) Rules, 1980, 
published in Notification No. KP I 241 (80) IPRRII077-8Oftl 
(78)-TH in Gujarat Government Gazette dated the "29th 
January, 1980. 

(viii) 'fhe Gujarat Panchayat Service (Classification and Re-
cruitment) (Nineteenth Amendment) Rules, 1980, pub-
lished in Notific~tion No. KPI371 (80) IPRR. 10791UO-229 ill 
Gujarat Government Gazette dated the 15th February, 

1980. 
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(81) Two statements (Hindi and English versions) explaining 
reasons for not laying the Hindi version of the notiftcations 
mentioned at item (80) above. 

(82) A copy of Tamil Nadu Government Notiijcation No. G.O. 
Ms. 1863 published in Tamil Nadu Gazette dated the 26th 
November, 1979 making certain amendment to the rules re-

lating to the house tax leviable by the Panchayats, pub-
lished ~n Notification No. S.R.O. A-48911961 dated the 26th 
April. 1961, issued under section 125 of the Tamil Nadu 
Pan('hayats Act, 1958 read with clause (c) (iv) of the Pro-
clamation dated the 17th Febru8!'Y. 1980 issued by the Presi-
dent in relation to the State of Tamil Nadu. 

(83) A statement (Hindi and English versions) explaining rea-
sons for not laying the Hindi version of the Notification 
mentioned at (82) above. 

(84) A copy of the Tamil Nadu Land Reforms (Fixation of 
Ceiling on Land) Amendment Ordinance, 1980 (No.3 of 
1980) (·Hindi version) promulgated by the Government 
of Tamil Nadu on the 10th March, 1980 under article 
213 (2) (a) of the Constitution read with clause (c) (iv) of 
the Proclamation dated the 17th February, 1980 issued by 
the President in relation to the State of Tamil Nadu. 

(85) A copy of the Border Security Force Leave (Amendment) 
Rules, 1980 (Hindi and English versions) published in 
Notification No. G.S.R. 236 in Gazette of India dated the 
1st March, 1980, under section 141 of the Border Security 
Force Act, 1968. 

(86) A copy each of the following Notifications (Hindi and 
English versions) issued under article 318 of the Consti-
tution:-

(i) The Union Public Service Commission (Members) Third 
Amendment Regulations, 1979, published' in Notification 
No. G.S.R. 1230 in Gazette of India dated the 6th Octo-
ber, 1979, together with an explanatory memorandum. 

(ii) The Union Public Service Commission (Members) 
Fourth Amendment Regulations, 1979, published in Noti-
fication No. G.S.R. 1418 in Gazette of India dated the 
1st December, 1979, together with an explanatory memo-
randum . 

. _ .. --- ------------------------ -----_. 
·English version of the Ordinance was laid on the Table on the 
27th March, 1980. 
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(iii) The Union Public Service Commission (Members) 
Amendment Regulations, 1980, published in Notification 
No. G.S.R. 257 in Gazette of India dated the 8th March, 
1980. 

@ (87) A copy each of the following Bihar Government Ordin-
ances under article 213 (2) (a) of the Constitution read with clause 
(c) (iv) of the Proclamation dated the 17th February, 1980 issued 
by the President in relation to the State of Bihar:-

(i) The Bihar Panchayat Samitis and Zila Parishads (Amend-
ing and Validating) Ordinance, 1980 (No. 38 of 19'30) 
(Hindi and English verbicns) promulgated by the Gov-

ernor of Bihar on the 4th March, 1980. 
(ii) The Bihar Panchayat Election Rules and Supplementary 

Lists of Voters (Validating) Ordinance, 19S0 (Hindi ver-
sion) promulgated by the Governor of Bihar on the 4th 
March, 19S0. 

@ (8S) A statement (Hindi and English versions) explaining 
reasons for not laying the English version of the Ordinance men-
tioned at item (87) (ii) above. 

4. MeSlSage from Rajya Sabba 

SeC'l"etary reported a messa·ge from Rajya Sabha that at its sitting 
held on the 26th March, 1980, Rajya Sabha agreed without any 
amendment to the Requisitioning and Acquisition of Immovable 
Property (Amendment) Bill, 1980, passed by Lok Sabha on the 19th 
March, 19S0. 

5. Calling Attention 

Shri Vikram Mahajan called the attention of the Minister of 
Home Affairs to the situation arising out of reported spurt in vio-
lence by outlawed Mizo National Front insurgents and the steps 
taken by Government to check the activities of Mizo insurgents. 

The Minister of State for Home Affairs made a statement in 
regard thereto. 

6. Statement by Minister v» 

The Minister of State for Defence made a statement regarding 
grant of productivity linked bonus to the workers of Defence Pro-
duction Establishments. 

@Laid at 6.54 P.M. 
[P.T.O. 
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7. Gevernmeat BiIltl-lntrodueed 

(1) The Company Secretaries 8m, 1980. 

(2) The Aligarh Muslim University (Amendment) Bill, 1980. 

The motion for leave to introduce the Bill at (2) above moved by 
Shri B. Shankaranand was opposed. The motion was adopted and the 
Bill was introduced. 

8. Matters Under Rule 377 

(1) Shri Somnath Chatterjee raised a matter regarding reported 
closure of J. K. Rayon, Kanpur. 

(2) Dr. Subramaniam Swamy raised a matter regarding position 
of Pakistan in the light of events in Afghanistan. 

(3) Shri D. P. Yadav raised a matter regarding reported acute 
drinking water problem in Bihar. 

(4) Shri S. A. Dorai Sebastian raised a matter regarding ban on 
export of cotton seed expeller cakes. 

(5) Shri Arjun Sethi raised a matter rega,rding reported non-
availability of railway rakes for carrying iron oce to Paradip Port. 

(6) Shri Uttambhai H. Patel raised a matter regarding need fO't 
import of a new pesticide from U.S.A. to save mango orchards. 

(7) Shri K. T. Kosalram ra:sed a matter regarding utilisation of 
river waters going waste into sea, in drought affected districts of 
Tamil Nadu. 

(8) Shri Pratap Bhanu Sharma raised a matter regarding in-
crease in cases of malaria due to shortage of insecticides. 

(9) Shri K. Kunhambu raised a matter regardingnon-imp!emen-
tation of Industrial Tribunal Award by Aralam Central Farm, 
Kerala. 

(10) Shri Ram Vilas Paswan raised a matter regarding formula-
tion of a national policy to curb the atrocities on Harijans. 

, The Minister of State for Home Affairs replied. 

(11) Shri Ram Singh Yadav raised a matter regarding proposal 
to set up truck engine manufacturing factory in Alwar by Ashoka 
Leyland C0mr.:>any. 

(12) Dr. Vasant Kumar Pandit raised a matter regarding steps to 
meet famine situation in Madhya Pradesh. 
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U3) Shri G. Narsimha Reddy raised a matter regarding export 
duty ~ turmeric. 

(14) Shri R. L. P. Verma raised a matter regarding reported 
shortage of drinking water in certain districts of Bihar. 

(15) Shri Chandradeo Prasad Verma raised a matter regarding 
action to prevent erosion by Ganges in Maner Block of Patna district. 

(16) Shri Ratansinh Rajda raised a matter regarding exploitation 
of the Dame of the Prime Minister in advertisements by liquor 
vendors. 

9. MOTION 

Discussion on the following motion moved by Shrimati Geeta 
Mukherjee and the amendment thereto moved on the 27th March. 
1980, continued:-

"That this House expresses its grave concern at the alarm· 
ing incidence of rape on women, particularly by anti· 
social elements engaged by the vested interests and on 
occasions even by the pOlice in different parts of the 
country and urges upon the Government to take eftec· 
tive steps to prevent their recurrence." 

Two more amendments were moved by Shrimati Krishna Sahi 
and Shri Maganbhai Barot. 

The following Members took part in the debate:-

(1) Shrimati Suseela Gopalan 
(2) Shri Maganbhai Barot 
(3) Shiri Dhanik Lal Mandai 
(4) Shrimati Vidya Chennupati 
(5) Shrimati Krishna Sahi (Speech unfinished). 

The discussion was not concluded. 

10. PRIVATE MEMBERS' BILLS--INTRODUCED 

(1) The Indian Medicine Central Council (Amendment) Bill, 
1980 (Amendment of section 17 and Second Schedule) 
by Prof. Madhu Dandavate. 

(2) The Constitution (Amendment) Bill, 1980 (Amendment 
of articles 75 and 164) by Prof. Madhu Dandavate. 

(3) The Constitution (Amendment) Bill, 1980 (Amendment of 
articles 19 and 326) by Prof. Madhu Dandavate. 

[P.T.O. 
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(4) The Constitution (Amendment) Bill, 1980 (Amendment 
of Eighth Schedule) by Dr. Karan Singh. 

(5) 'The Constitution (Scheduled Castes) Orders (Amendment) 
Bill, 1980 by Shri P. J. Kurien. 

(6) The Abolition of Capital Punishment Bill, 1980 by 
Shri Eduardo Faleiro. 

(7) The Hoarding and Profiteering Prevention Bill, 1980 by 
Shri Eduardo Faleiro. 

(8) The Free Legal Services Bill, 1980 by Shri Eduardo Faleiro. 

11. PRIVATE MEMBER'~ BILL-NEGATIVED 

The Constitutlion (Amendment) Bill, 1980 (Amendment of articles 102 
and 103) by PrOf. Madhu Dandavate 

Prof. Madhu Dandavate concluded his speech on the motion for 
consideration of the Bill moved by him on the 14th March, 1980. 

The following Members took part in the debate:-

(1) Shri Harish Rawat 
(2) Shri Shivraj V. Patil 
(3) Shri Jharkhande Rai 
(4) Dr. Rajendra Kumari Bajpai 
(5) Shri Soninath Chatterjee 
(6) Shri M. Ram Gopal Reddy 
(7) Shri A. T. Patil 
(8) Shri P. Shiv Shankar 

Prof. Madhu Dandavate replied to the debate. 
On the motion for consideration of the Bill, the House divided, 

Ayes *42; Noes *138. 
The motion was declared as not carried in accordance with 

Rule 157 of the Rules of Procedure and in accordance with the provi-
sions of the Constitution. 
,12. PRIVATE MEMBER'S BILL-UNDER CONSIDERATION 

The Constitution (Am.endment) Bill, 1980 (Amendment of Eighth 
Schedule) by Shri Chitta Basu 

The motion for consideration of the Bill was moved by Shri Chitta 
Basu. His speech was not concluded. 

The discussion on the Bill was not concluded . 
. , .. ------_ .. _----

·Subject to correction. 



13. HALF-AN-HOUR DISCUSSION 

Shri Jyotirmoy Bosu raised a half-an-hQur discussiO'n on points 
arising out of the answer given on the 20th March, 1980, to Starred 
Question No. 145 regarding Shipyard at Haldia. 

Shri A. P. Sharma Replied to the discu.sion. 

lLok Sabha adjourned sine die at 6.5~ P.M.) 
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